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INTRODUCTION

In view of the recent amendment made in the Patents Act, 1970 by thts P@ienendment) Act, 2005

effective from 03 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis on every Friday covering the various proceedi
on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to the Control
General of Patents, Designs & Traderk& Suggestions and comments are requested from all quarters so the

the content can be enriched.

(Rajiv Aggarwal )
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

14" AUG, 2015
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THE PATENT OFFICE
KOLKATA, 14/082015
Address of the Patent Offices/Jurisdictions
The following are addresss of all the Patent Offices located at different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Building,
Near Antop Hill Post Offic e,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, M adhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 2808 1928 25
Fax: (91)11) 2808 192@. 2808 1940
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolk ata- 700 091

Phone: (91)(33) 2367 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, satements or other documents or any fees required by the Patents Act, 1970
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be @d in cash or may be sent by Bank Draft or Cheques payable to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Ame&iment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1)f the Patents (Amendment) Act, 2008ad with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested person requests for copies of the complete specification, drawing ar
abstract of any application already publisitee, photocopy of the same can be supplied by the Patent Office as
per the jurisdiction on ganent of prescribed fees of R&.per page. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices oh reques

(Rajiv Aggarwal )
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provisioof the Patents Act, 1970 as amended by the Patents (Amendment) Act, 200
and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part |
Section 2 has been discontinued and instead The Official Journbk dPatent Office is being published
containing all the activities of The Patent Office such as publication of all the patent applications "after 1¢
months , grant of patents & all other information in respect of the proceedings as required understoaprovi
of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis dfriehagry

The Journal is uploaded in the website every Friday. So Paper form amO®Dform of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every dfort is being taken to publish all the patent applications under section 11(A) of the Patents Ac
However, if duplication of publication of any application is found, then earlier date of publication will be taker
for the purpose of provisional protectitor applicant and Patent Office will grant Patent not before six months

from the date of second publication, provided that there is there is no third party representation.
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CORRIGENDUM (DELHI)

The Patent Application No. 1322/DEL/2015 was published in the Official Journal No0.26/2015 dated 26/06/2015. The names of
the applicants should be read as 1. M.J. PAWAR, 2. DR. AMAR PATNAIK, 3. PROF. RAVINDRA NAGAR.

The Patent Office Jourh44/082015 47918



Early Publication:

The following patent applications fave been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of
Patents at the appropriate office against the gnat of the patent in the prescribed manner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application No.1488/DEL/2015 A
(19) INDIA
(22) Dateof filing of Application :26/05/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : RAINBOW MES (MILEAGE ENHANCEMENT SYSTEM)

(51) International classification :F02D19/0¢| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)KULDEEP MOHAMED
(32) Priority Date ‘NA Address of Applicant :S/O SHER MOHAMED HOUSE NC
(33) Name of priority country ‘NA 81, V.P.ODHANAS, CHANDIGARH - 160015 Chandigarh
(86) International Application No ‘NA India
Filing Date ‘NA 2)JATINDER SINGH
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)KULDEEP MOHAMED
Filing Date ‘NA 2)JATINDER SINGH
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This technology work All 4 stroke petrol operated vehicles and engine. Our invention reduces the fuel consumption Bspeitti
pressure on engine. This invention is totally eco friendly and pollution less.

No. of Pages : No. of Claims : .
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/07/2013

(21) Application No.6279/DELNP/2013 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : AUTOMATIC FEEDIS DEVICE FOR AN INDUSTRIAL METAL VAPOR GENERATOR

(51) International :C23C14/16,C23C14/24,C23C14
classification

(31) Priority Document No :11151004.6

(32) Priority Date :14/01/2011

(33) Name of priority countr:EPO

(86) International Apptation

No :PCT/EP2012/050432
Filing Date :12/01/2012
f\?g) International Publlcatlo:WO 2012/095489

(61) Patent of Addition to

(71)Name of Applicant :

1)ARCELORMITTAL INVESTIGACION Y
DESARROLLO

Address of Applicant :Calle Chavarri 6 E 48910 Sestao

Bizkaia Spain
(72)Name of Inventor :

1)BANASZAK Pierre

2)MARNEFFE Didier

3)SCHMITZ Bruno

4)SILBERBERG Eric

5)VANHEE Luc

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatiol,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention relates to a plant for the continuous vacuum deposition of a metal coating on a movingrslibdingtea
vacuum deposition housing (24f) least one sonic vapor jet coating head (25, 26) cbediéo an evaporation crucible (9) for
containing the coating metal in the form of a liquid (11) via a vapor feeding duct (20) provided with a dispensing valve 419)
furnace (1) for melting said metaherein said furnace (1) remains at atmosphedssure while being arranged underneath the
lowest portion of the evaporation crucible (9) and connected to the evaporation crucible (9) by at least one autongadade&g)it
of the evaporation crucible (9) provided with a feeding pump (6) and kgsitdne return duct (8A, 18) for the liquid metaich is
optionally provided with a valve (16, 1@)means for adjusting the feeding pump (6) also being provided for adjusting a
predetermined liquid metal level in the evaporation crucibleli@yacterded in that the plant compriseseach of said feeding and
return ducts (8A, 18 so called thermal valve area (7, 13, 15) provided with a heating device and a cooling device in order t
controlled temperature that is independent from thatefiblting furnace (13s well as from that of the remaining portion of saic
ducts (8; 8A, 18) and of the evaporation crucibleif®Qrder to melt or solidify the metal at this location.

No. of Pages : ZNo. of Claims : 1.
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(12) PATENT APPLICATIONPUBLICATION (21) Application No0.1724/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :09/06/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : CICR WHITEFLY ADULT SUCTION TRAP

(71)Name of Applicant :

(51) International classification :A01IM2/02| 1)DR.RISHI KUMAR
(31) Priority Document No :NA Address of Applicant :CENTRAL INSTITUTE FOR
(32) Priority Date ‘NA COTTON RESEARCH, REGIONAL STATION, SIRSA25055
(33) Name of priority country :NA Haryana India
(86) International Application No ‘NA 2)CENTRAL INSTITUTE FOR COTTON

Filing Date ‘NA RESEARCH,REGIONAL STATION, SIRSA (HARYANA)
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DR.RISHI KUMAR

Filing Date ‘NA 2)DR.DILIP MONGA,
(62) Divisional to Application Number ‘NA 3)DR.SANDHYA KRANTHI

Filing Date :NA 4)DR.KESHAV RAJ KRANTHI

5)SH.MADAN LAL

(57) Abstract :

Many of the already patentédips are either difficult to carry under field conditions or damage the crops inflorescence becau
high vacuum pressure and even suck the seed cotton from the opened bolls of the cotton plants. Based on the behdeiistts
of Bemisia spp.we have designed a shoulder mounted, portable and adjustable trap to disturb whiteflies resting on the und:
the plant canopy and suck it. The whitefly trap catches refeagonal activity, seasonal populations in field plots under differen
treament regimes. The preferred embodiment of the trap is a simpleeier@ent device which can be easily amekpensively
manufactured by weknown plastic molding techniques. A power operated, shoulder mounted, adjustable and portable whit:
sudion trap | consist of three components i.e. power source, an impeller and a vacuum tank. The power device of the gipéc
suction trap comprises a power device based on engine/battery/solar connected with an impeller. The impeller is commleete:
vacuum tank in the centre and an air blowing pipe (outlet pipe) at lower side. The vacuum tank is fixed with two sust{orepip
pipe) attached to its upper side. Inside the vacuum tank two dry air filters are fixed to collect the suckeeswAredluminum
sheet is fixed at the upper side of the trap, which is painted yellow and smeared with grease to trap the whitefligé fyiray h
from the vacuum are.

No. of Pages : 1No. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2366/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :31/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : DYNAMIC SELECTION OF SERVICE PROVIDERS

(51) International classification :HO04L29/0¢| (71)Name of Applicant :
(32) Priority Document No ‘NA 1)Comviva Technologies Limited
(32) Priority Date :NA Address of Applicant :A26, Info City, Sector 34, Gurgaen
(33) Name of priority country :NA 122001, Haryana, India Haryana India
(86) International Application No :NA (72)Nameof Inventor :

Filing Date ‘NA 1)RABRA, Arun
(87) International Publication No *NA 2)JAIN, Manish Kumar
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to dynamic selection of service providers. In one embodiment, a method implemented vita us
for dynamic selection of service providers, comgsisestablishing a data connection with a server; sharing at least one param
the user device with the server over the data connection; receiving a list of partner service providers based onahe at least
parameter of the user device over the datanection; receiving a user selection on one or more partner service providers fror
amongst the received list of partner service providers; informing the server about the user selection on the one oranses\ica
providers over the data connectjoeceiving registration information corresponding to the one or more partner service provide
the server over the data connection; and registering, over a communication network, with the one or more partner sderice
using the received regjration information. Figure 1.

No. of Pages : ZNo. of Claims : 3.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2383/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :04/08/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD AND APPARATUS TO AUTHENTICATE A USER ACCOUNT IN A NETWORKING
ENVIRONMENT

(51) International classification :G06F21/01|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Comviva Technologies Limited
(32) Priority Date :NA Address of Applicant :A26, Info City, Sector 34, Gurgaen
(33) Name of priority country :NA 122001, Haryana, India Haryana India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)MEHER, Seetesh Kumar
(87) International Publication No " NA 2)SORUBAN, Rajasekaran
(61) Patent of Addition to Application Number ‘NA 3)REDDY, P Rajasekhara

Filing Date ‘NA 4)JAIN, Nitin
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention describes a method and system (200, 400) to authenticate a user account in a networking envgonme
method as implemented by the system (200, 400) comprises receiving a request triggered by oparatabile device (400)
hosting a particular environment, the request comprising details of historic mobile usage data in relation to a molkileperbior
Historic mobile usage data as logged in respect of the mobile device (400) is receiwedgdan the mobile network operator.
The historic mobile usage data in relation to a mobile network operator as contained in the request is compared witic the hi:
mobile usage data as logged in respect of the mobile device as received from thaetabilk operatorin case of a match in the
comparison, the user account is authenticated at least partly. Figure 1

No. of Pages : zNo. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2229/DEL/2015 A
(19) INDIA
(22) Dat of filing of Application :23/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : DISEASE DETECTION (CANCER, HEART DISEASE,ARTHRITIS) IN A SMARTER WAY
THROUGH THE HELP OF SOFT COMPUTING

(51) International classification :A61B7/0C|(71)Name of Applicant :
(31) Priority Document No :NA 1)MR.TANUPRIYA CHOUDHURY
(32) Priority Date :NA Address of Applicant :HOUSE NUMBER 1556, SECTAQR,
(33) Name of priority country :NA FARIDABAD-121002, HARYANA, INDIA. Haryana India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)MR.TANUPRIYA CHOUDHURY
(87) International Publication No *NA 2)PROF.(DR.) VIVEK KUMAR
(61) Patent of Addition to Application Number ‘NA 3)DR.DARSHIKA NIGAM
Filing Date ‘NA 4)DR.VASUDHA VASHISHT
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The system produced a intelligent interface that collects biomedical data to intelligently classify Qeeeceeeart
disease,Arthritis) information and detect diseases in an estdige. Classification is done on the basis of gene classification of
various cancers(oral,lung etc.) Soft computing approach will be used.(genetic algorithm+ Naive Béjeanrsklustering + MLP +
Simple logistic). The method will identify and recognize the cancer cells with the formulation of gene expressionscanapsibifig
paradigms in a earlier stage in a efficient way. All the information and outcomes will come urstendhee of numerical approac
rather than image processing approach.The summation of the all these techniques will produce intelligent clusteringafiatas
cancer.

No. of Pages : 1No. of Claims : .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2233/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :23/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : FABRICATION OF ZINC OXIDE NANO STRANDS WITH EFFICIENT ANBIOFILM ACTIVITY

(71)Name of Applicant :
‘B32B15/04 1)KHAN,MOHD.FARHAN
(51) Intenational classification 625D11/00 Address of Applicant :DEPT OF CHEMISTRY AGRA
(31) Priority Document No ‘NA ROAD (NH93) GAGAN GLLEGE OF MGMT. & TECH.
(32) Priorit§ Date :NA ALIGARH-202001 U.P. (INDIA) Uttar Pradesh India
(33) Name of priority country ‘NA ggﬁﬁzﬁmégﬂ;EDRMiB 00D
(86) International Application No ‘NA !
Filing Date ‘NA 4)KHAN,ABDUL RAHMAN
(87) International Publication No :NA (752))':{;‘;5%';/"%2”?;‘8_'4'[)
(61) Eiz:ir;tgfaéddltlon to Application Number Hﬁ 1)KHAN,MOHD,FARHAN
i o : 2)ANSARI,AKHTER H.
(62) II:Dill\i/r::yc[))n:tleto Application Number Hﬁ 3)HUSAIN FOHAD MABOOD
9 ’ 4)KHAN,MOHD,FARHAN
5)NAYEEM,MD RASHID
(57) Abstract :

The Zinc oxide nanatrands (ZNS) is one of the important multifarious natrands (MNS) used in research, in industries and ir
health related applications, etc. The MNS are increasinghglogveloped through inexpensive and user friendly approaches. 1
proposed invention is to fabricate Zinc oxide natr@nds (ZNS) through simple green chemistry route. The process is perforrr
predetermined reaction time conditions where standardi@aduof aqueous acetate and aqueous hydroxide are used. The solv
stirred continuously during the process. The Zinc oxide +siramds (ZNS) thus obtained is cooled and preserved by any conve
method and is further screened for its domifilm activity against both Gramegative and Graspositive pathogens viz.
Pseudomonas aeruginosa, Chromobacterium violaceurn, Aeronaonas hydrophila and Staphylococcus aureus. The results
that the synthesized ZNS are proved to be a potential patledgefiims growth inhibitor and may have future applications in the
development of derivative agents to control the spread and infection of a variety of microbial strains.

No. of Pages : 1No. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1304/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :11/05/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : MULTIPURPOSE MANUFACTURING MACHINE

(51) International classification :B27C9/0¢ G%;-T:gﬁﬁ;ﬁfgﬁ? :
g%g E:icg:%%oactgme”t No fm Address of Applicant :3861/9 KANHAIYA NAGAR TR
(33) Name of priority country :NA N';;;’?‘FE@ELS(;%;EO:% Delhi India
(86) International Application No ‘NA 3)SAGAR GOEL

Filing Date ‘NA 4)VANEET GARG
(87) International Publication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA '

Filing Date ‘NA 1)TARUN SHARMA
(62) Divisional to Application Number ‘NA g;gggsg C[-J)gEGFA

Filing Date ‘NA

4)VANEET GARG

(57) Abstract :

A Multipurpose manufacturing machine is a machine capable of several machining operations i.e. milling, drilling, boring, re
and grirding on a single workstation. The basic purpose of this multipurpose machine is to reduce the manufacturing leaddi
time required to manufacture a product that include setup time, run time, loading and unloading time etc. This maclynia can
reducing investment as one can buy a single machine instead of buying different machines for different operation sanes als
shop floor space in the industry. We tried to design the machine keeping the cost as low as possible without compeomising
effectiveness and accuracy so that it can also be utilized in small scale industries and for domestic purposes.

No. of Pages : zNo. of Claims : .
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2257/DEL/2015 A
(19) INDIA
(22) Date 6filing of Application :25/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SPRAY BOTTLE

(51) International classification :F27D11/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Arun Goyal
(32) Priority Date :NA Address of Applicant :5/227,Shamsherpur, Paonta Sahib
(33) Name of priority country :NA Himachal Pradesh (India ) Pin Code 173025 Himachal Prade
(86) International Application No :NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Arun Goyal
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A pump spray system is prigled. The system includes a spray bottle enclosure with a pin hole for allowing the atmospheric ¢
enter the spray bottle enclosure. A flexible barrier bag disposed within the spray bottle enclosure. A spray fluid arsystemarig
sealed with thedrrier bag. The pump system allows the fluid to be pumped out when the user operates the spray bottle. Th
barrier bag is squeezed when the fluid is pumped out by the user and the atmospheric air enters the spray enclosheeptinrou
hole tooccupy the displaced volume of fluid. The air will not contact the fluid and avoid the contamination of the fluid. Fig.2
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :01/08/2015

(21) Application No.6777/DELNP/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : WORK VEHICLE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of pority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional toApplication Number
Filing Date

:FO1N3/08,FO1N3/Z
‘NA

‘NA

‘NA
:PCT/IP2014/0547¢
:26/02/2014

‘WO 2014/185117
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)KOMATSU LTD.

Address of Applicant :2 3 6 Akasaka Minato ku Tokyo

1078414 Japan
(72)Name of Inventor :

1)YOGITA Jin

2)MORINAGA Eiji

3)OKUDA Kozo

4)MORIMOTO Kazuyoshi

(57) Abstract :

A work vehicle according to the present invention has a plurality of work modes whereby it is possible to perform worklames
with the load stateaid work vehicle being provided with an engémeexhaust gas treatmefgvicea reducing agent tarkstate
determination uniand an engine control unit. The exhaust gas treatment device treats nitrogen oxides in the exhaust gas er
the engine. The reducing agent tank stores a reducing agent that is suppliezkkatist gas treatment device. The state
determination unit determines the state of the reducing agent stored in the reducing agent tank. The engine controlauhiecot
engine output according to the state of the reducing agent as determined btetdetstrmination unit. When the state of the redi
agent is equal to or less than a reference wakiengine control unit controls the engine output using a liropedation engine
output torque curve such that the horsepower output by the engiomés lower than the horsepower output by the engine whe

respective work modes are selected.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2308/DEL/2015 A
(19) INDIA
(22) Date of filing of Applcation :29/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : PROCESS FOR GENERATING HYDRO ELECTRICITY BY STORED WATER, WITHOUT
REQUIRING WATER HEAD, ON BUOYANCY PRINCIPLE

. . :C25B1/04|(71)Name of Applicant :

(51) International classification FO3B13/®| 1)VISHWA DEV PAL
(31) Priority Document No :NA Address of Applicant :1081, WARD NO. 1, SURYA APTT
(32) Priority Date ‘NA TOP FLOOR, MEHRAULI, DELH$110030 Delhi India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)VISHWA DEV PAL

Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

This new invention discards requirement of water head to generate Hydro Electricity. Still water can be converted itegpies
to run a turbine which in turn generate electricity, Here normal istdlowed to fill in a container where a highly buoyant float |
life saving tube is uplifted arid pressurizing another water body in a compression chambpistyneconnected with it. Water whi
existed in this compression chamber, made compréssedth a value that it ejects as a jet which is being allowed to propel tur
blades to run turbine and a generator coupled which it. Electricity produced in KW is directly proportional to presseargetf wa
produced and rotation of shaft of turbineRPM. Water discharged from one unit is allowed to fall in another unit to make this
system as cascading system .Electricity produced can be made multifold by this cascading system.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.2386/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :04/08/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SCENTED CARPET, SCENTED FABRIC AND SCENTED SHOES

. i :B32B3/24,|(71)Name of Applicant :

(51) International classifi¢en A47G27/02| 1)MR.KARAN VIJ
(31) Priority Document No :NA Address of Applicant :HARISONS HOUSE 1, FRIENDS
(32) Priority Date ‘NA COLONY M. TOWN PANIPAT HARYANA-132103 Hayana
(33) Name of priority country :NA India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)MR.KARAN VI1J
(87) International Publication No NA
(61) Patent of Addition té\pplication Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The scent is used to protect products from offensive odours such as bad smell from or in the environments. The prasent in
regarding scented fabric & products like carpet, shaad fabric are defined as fragmented and scented products. The materie
above products is comprising of different type of rubber and other natural and synthetic materials and dyes.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/07/2014

(21) Application No.6021/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : A NOVEL HORIZONTAL METHOD FOR TRAY DISTILLATION AND OTHER GAS LIQUID

CONTACT OPERATIONS

(51) International classification:B01D1/00,B01D3/14,B01D3/:
(31) Priority Document No :224/DEL/2012
(32) Priority Date :25/01/2012
(33) Name of priority country :India
(86) International Application N:PCT/IB2013/050118
Filing Date :07/01/2013
(87) International Publication WO 2013/111023
(61) Patent of Addition to

(71)Name of Applicant :
1)KATYAL Amit
Address of Applicant :D 1/65 Janakpuri New Delhi 11005:
Delhi India
(72)Name of Inventor :
1)KATYAL Amit

Application Number mﬁ
Filing Date |
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention discloses a horizontal multi stage distillation system. The system comprisasemfeadistillate stream

residue streara group of vesseb plurality of vapour non return valves (NR\é&plurality of plurality of pumps plurality of liquid
recycle NRVsa liquid streana vapour streara plurality of liquid recycle streanaspluralty of level transmitters plurality of flow
control valves (FCVs) and a plurality of liquid non return valves (NRVs). Each vessel is connected to the adjacenteegsep T
of vessels comprises a condenser vesseboiler vessal feed vesseldt least one rectification vessel and at least one stripping v
The present invention provides a horizontal multi stage distillation system with higher efficiency and operationalyflexibjgdred
with equivalent vertical distillation columns. The pnasivention also avoids the inter stage backflow of the liquid and vapour:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1302/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :11/05/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : HERMETIC FUEL TANK UNIT ASSEMBLY FOR ETHANOL FUEL VEHICLES

(51) International classification :HO1M8B/2<|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)IJNS INSTRUMENTS LIMITED
(32) Priority Date :NA Address of Applicant :PLOT N&, SECTORS, IMT
(33) Name of prioritycountry :NA MANESAR, GURGAON Haryana India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)RAJESH SINGH
(87) International Publication No *NA 2)ARUN KUMAR SHARMA
(61) Patent of Addition to Application Number ‘NA 3)ISHWAR SINGH

Filing Date ‘NA 4)RAHUL KUMAR
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present subject matter relates to a hermetic fuel unit assembly for ethanol fuel vehicles that includes a toprulat fsaspe
the top inside of a fuel tank to hold a fuel unit assembly, a central lower annular arm extending dothe ftenter of the top plate
a bracket snafitted to the extending arm of the top plate, and-shdped housing operably connected to the bracket by fastene
U-shaped housing is provided with a base wall and at least four side walls extendirad)ygpagoendicular to the base wall to cre
an enclosed compartment. The enclosed compartment according to the present subject matter includes a thin film resdtior
the enclosed compartment of thesblaped housing, a wiper placed above theftlm resistor in the enclosed compartment for
movement along an arc shaped conductive trace carved on the thin film resistor. The present subject matter furthéhatisictos
U-shaped housing is hermetically shielded by a first cover by ultras@tding. The first cover is provided with an aperture
extending there through the first cover wherein the aperture is covered by a second carrier projected to receive wiftoatfhrat
floating in the ethanol fuel in the fuel tank. The structunenisjuely provided with a second cover covering the second carrier
providing the path for guiding the movement of float arm in the ethanol fuel in the hel tank. The hermetic fuel tank &semb
ethanol fuel vehicles according to the present subject natt@ntageously facilitates a completely shielded fuel unit assembly
can be implemented in ethanol fuel or a fuel comprising gasoline and ethanol wherein the percentage of ethanol rangefro
100%. REFER : FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application No0.1508/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :26/05/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : RECOMMENDER SYSTEM

(51) Internatioal classification :G06Q30/0:|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)SUMIT GUPTA

(32) Priority Date :NA Address of Applicant :Eb8,BASEMENT, KALKAJI, NEW

(33) Name of priority country :NA DELHI Delhi India

(86) International Application No ‘NA 2)HARSIMRAN WALI A
Filing Date ‘NA (72)Name of Inventor :

(87) International Publication No NA 1)SUMIT GUPTA

(61) Patent of Additiona Application Number ‘NA 2)HARSIMRAN WALIA
Filing Date ‘NA

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A system and a computer implemented method for a ristsbd employment system and method of operation are provided. Ir
embodiment of the invention, provides a skiiging to candidate profile based on the determined score. The score provides ¢
inference to the user and thus provides an association between the input skill and the candidate profile thereby recamment
suitable candidate for a particular skill setain embodiment of the present invention the system creates and executes an info
module wherein thénput profileis associated with plurality of candidate profile against variety of parameters. This creates a
of profiles and determines tlassociation between them based on a score. In a further embodiment of the present invention ¢
and method is created for determining a pattern analysis to predict whether the candidate is or is likely to become an active
recruitment candidate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2271/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :27/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD AND DEVIES FOR PROVIDING MISSED CALL ALERTS

(51) International classification :HO04W4/1:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Comviva Technologies Limited
(32) Priority Date :NA Address of Apficant :A-26, Info City, Sector 34, Gurgaen
(33) Name of priority country :NA 122001, Haryana, India Haryana India
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)JAIN, Manish Kumar
(87) Interrational Publication No :NA 2)GOYAL, Gaurav
(61) Patent of Addition to Application Number ‘NA 3)SHAH, Mustak

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to providing missed call alerts. lembediment, a method for providing a missed call alert comp
detecting, by a calling party device, an outgoing call to a called party; and sending, by the calling party deviceyia tiigiger
connection to a server, the trigger indicative of thgoing call and includes calling party number, called party number, date ol
outgoing call and timatamp for the outgoing call for enabling generation of the missed call alert.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.2282/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :28/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : A MACHINE AND A PROCESS FOR MANUFACTURING BREAST PROSTHESIS

(51) Internationatlassification :A61F2/5Z|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)PAWAN MEHROTRA
(32) Priority Date :NA Address of Applicant :AL08 KAUSHAMBI, GHAZIABAD,
(33) Name of priority country :NA UTTAR PRADESH201010 Uttar Pradesh lied
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)PAWAN MEHROTRA
(87) International Publication No *NA 2)DIVAS GUPTA
(61) Patent of Addition to Aplication Number ‘NA 3)SANDEEP KUMAR
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a machine and a process for manufacturing external breast prosthesis in an econonfiarali$a:
as artificial breastin subjects post mastectomy as well as for cosmetic purposes.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/09/2014

(21) Application No.7622/DELNP/2014 A

(43) Publicaibn Date : 14/08/2015

(54) Title of the invention : ELECTRODE PLATE DRYING DEVICE AND ELECTRODE PLATE DRYING METHOD

(51) International classificaticcHO1M4/04,F26B15/00,H01M4/:
(31) Priority Document No  :NA
(32) Priority Date ‘NA
(33) Nameof priority country :NA
(86) International Application

(71)Name of Applicant :
1)SHIN KOBE ELECTRIC MACHINERY CO.LTD.
Address of Applicant :8 1Akashi cho Chuo ku Tokyo 104(
Japan
(72)Name of Inventor :

No 5551'555&12/081286 1)TAKEUCHI Hisaki
Filing Date ' 2)TAMANO Takah iro
E\?g) International Publ|cat|on:WO 2014/087473 3)OHNO Shuhei
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisioral to Application .
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Provided is an electrode plate drying device that can sufficiently dry electrode plates without raising the temperatardriyisigl
furnace to a high temperature. The device is provided with: a moving devitei8glivers electrode plates (5); and a drying

machine (7) provided with a warm air blowing opening (7a). Warm air that is blown from the warm air blowing openingh@ga)
drying machine (7) is blown so as to follow along both surfaces of the eleqttates (5)vhich have been filled with a paste like

active material on a current collectond the paste like active material is dried. The moving device (3) moves either or both of
warm air blowing opening (7a) and the electrode plategi{ig rise to relative displacement between the electrode plates (5) ¢
warm air blowing opening (7a) such that the electrode plates (5) approach the warm air blowing opening (7a) and mowe tis

warm air blowing opening (7a).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.5431/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :01/07/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : RECORD DATA MANAGEMENT SERVER ANRECORD DATA MANAGEMENT PROGRAM

(51) International classification :G06Q10/00,G06Q10/:| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)IPS CO.LTD.
(32) Priority Date :NA Address of Applicant :16th FI. Tower B Grand Front Osak
(33) Name of priority country :NA 1 Ofuka cho Kita ku Osaka shi Osaka 5300011 Japan
(86) International Application No :PCT/IP2013/05299 |(72)Name of Inventor :
Filing Date :06/09/2013 1)AKITA Toshifumi

(87) International Publication No ‘WO 2015/033376
(61) Patent of Addition to Application

Number mﬁ
Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention uses simple processing to provide data tlestrisddby a user in a work system (ERP system) that provid
information relating to a record. A record data management server (10) is provided with a record data related inforpteatiancd
that is formed from a plurality of specific time period aréaat are divided into each of specific time periods. Search target time
period specification screen information is generated in the plurality of specific time periodaitessarch target time period
specification screen information indicating a sbaerget time period specification screen in which record data related informa
displayed that relates to record data in which a predetermined item is set within a specific time period that correbpqridsatity
of specific time period area8.search target time period is received from a user terminatti@Iecord data within the search tar¢
time period is searcheahd a search result is provided to the user terminal (31).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2230/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :23/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : AN AUTOMATED DESIGN TO GENERATE UML DIAGRAM FOR REQUIREMENT ANALYSIS

(52) International classification :G06F9/4:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MS.SARITA
(32) Priority Date :NA Address of Applicant :HOUSE NUMBER 1599, SECTOR
(33) Name of priority country :NA A, GURGAON122001, HARYANAINDIA Haryana India
(86) International Application No ‘NA 2)MR.TANUPRIYA CHOUDHURY
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)MS.SARITA
(61) Patent bAddition to Application Number ‘NA 2)MR.TANUPRIYA CHOUDHURY
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Unified Modeling Language, UML has become the standard for modeling the software requirements. UML followsrieliedt
modeling approach and has been accepted by the Object Management Group (OMG) as a modeling standard. The use of
diagrams as a means to draw models for oltjdented software is generally agreed upon by software developers. The propos
approach igocused on automation of UML Diagrams. UML diagrams are mainly categorized into two parts: static and dynal
The static (structural view) includes class diagrams and composite structure diagrams. Behavior diagrams emphasize wha
happen in theystem being modeled. Since behavior diagrams (Dynamic View) illustrate the behavior of a system, they are
extensively to describe the functionality of software systems. In this approach, we have worked on automation of dynamic {
behavioral) view othe system. These diagrams include Sequence diagrams, Activity diagrams and Interaction diagrams. W
been able to successfully automate the generation of these diagrams. The approach is based on lexical and syntaidtic anal
sentences in order tdentify actions, sequence of actions, actors or agents, interactions between agents and actors. Users |
requirements in an English paragraph and the Stanford POS tagger analyze the given input and extract activities fism text.
technique flfills the gaps between informal natural language and formal modeling language. Input to this tool is user require
With input, stages like preprocessing, part of speech (POS) tagging, activity identification and then plotting of agfaity dccts.
This tool introduces an automated process to generate UML Diagram from natural language specifications. System isnleve
Java and tested on small technical documents.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2232/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :23/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : DEVELOPMENT OF ZINC OXIDE NANOPARTICLES AT VARIED INCUBATION PERIODS FC
REGULATING ANTI-QUORUM SENSING

(71)Name of Applicant :
. s :A61K45/06| 1)KHAN,MOHD.FARHAN
(51) International classification AB1K9/00 Address of Applicant :DEPARTMENT OFKEMISTRY,
(31) Priority Document No ‘NA GAGAN COLLEGE OF MANAGEMENT & TECHNOLOGY
(32) Priority Date ‘NA AGRA ROAD(NH93), ALIGARH(U.P),INDIA 202002 Uttar
(33) Name of priority country ‘NA Pradesh India
(86) International Application No ‘NA 2)ANSARI,AKHTER H.
Filing Date ‘NA 3)HUSAIN,FOHAD MABOOD
(87) International Pukzation No :NA 4)NAFEES,KHAN ARIF
(61) Patent of Addition to Application Number  :NA (72)Name of Inventor :
Filing Date :NA 1)KHAN,MOHD,FARHAN
(62) Divisional to Application Number ‘NA 2)ANSARI,AKHTER H.
Filing Date :NA 3)HUSAIN,FOHAD MABOOD
4)NAFEES,KHAN ARIF

(57) Abstract :

The nanosized ZONps, spikes are developed through inexpensive and user friendly green chemistry routes. The prodessti
in the presence of aqueous acetate and aqueous hydroxidéirditidled water followed with predetermined incubation periods
The solvent is stirred continuously during the process. The solution is cooled and has been undergone through predetermil
incubation periods. Finally the desired nanosized ZONps, spitason is characterized and preserved safely. The synthesizec
ZONps spikes was further tested for the inhibition of Quorum sensing regulated virulence factors in different pathogens.
Chromobclcterium Violaceum showed excellent reduced violacein produatider the effect of the nanospikes as compared to
untreated control. In the opportunistic pathogen P. aerugjnosa the synthesized nanospikes exhibited significantly odpatied
of the QS regulated virulence factors. The ZONps spikes demonstragtanaling reduction in virulence factors like Elastase, to
protease, pyocyanin production and swarming motility. These results open a paradigm for ZnO nanoparticulates in flations
for the development of derivative agents to control the spaed infection of a variety of microbial strains.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1656/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :27/02/2015 (43) Publication Date : 1@8/2015

(54) Title of the invention : WORK VEHICLE CAB WITH GUARD AND HYDRAULIC SHOVEL

(51) International classification :E02F9/16,E02F9/2|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)KOMATSU LTD.
(32) Priority Date :NA Address of Applicant :2 3 6 Akasaka Minato ku Tokyo
(33) Name of priority country :NA 1078414 Japan
(86) Interrational Application No :PCT/JP2014/0827¢|(72)Name of Inventor :

Filing Date :11/12/2014 1)ABE Hiroshi
(87) International Publication No ‘WO 2015/087951 | 2)SASAKI Makoto
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Provided is a work vehicle cab with a gdavherein it is possible to avoid contact between the work machine and a member u
coupling an operator protective guard with the cab. A front guard (100) is coupled with a work vehicle cab (5) by a®jingea (2
manner that allows the front guaidO0) to open and close with respect to the work vehicle cab (5). The hinge (220) includes |
part (224)a first plate member (222nd a second plate member (223). The first plate member (222) is fixed to a right front pi
(5A). The second platmember (223) is fixed to the front guard (100). The first plate member (222) includes a support part (2
supporting the shaft part (22d)d extends from the support part (221) toward the left surface of the work vehicle cab (5).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.7129/DELNP/2013 A
(19) INDIA
(22) Date of filing of Application :09/08/2013 (43) Publication Date : 14/08/2015

(54) Title of the invention : AN EMULSION WHIPPABLE AT ROOM T#PERATURE

(51) International classificatio:A23L1/19,A23D7/00,A23D7/0C|(71)Name of Applicant :

(31) Priority Document No  :11154247.8 1)PURATOS N.V.
(32) Priority Date :11/02/2011 Address of Applicant :Industrialaan 25 B 1702 Groot
(33) Name of priority country :EPO bijgaarden Belgium
(86) International Application ‘PCT/EP202/052377 (72)Name of Inventor :
No 13/02/2012 1)DOMBREE Anne

Filing Date ' 2)KEGELAERS Yves
(87) International Publication , 3)ANIHOUVI Prudent Placide
No WO 2012/107587 4)DANTHINE Sabine
(61) Patent of Addition to ‘NA 5)BLECKER Christophe
Application Number :NA

Filing Date '
(62) Divisional to Application |

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The presentrivention relates to an oil in water emulsion for whipped cream and to a whipped cream obtained by whipping tt
emulsion. In particulathe present invention relates to a stabilized whippable oil in water emulsion upon increasing the trilaur
triglyceridecontent of its oily phasand to the stabilized cream obtained by whipping the emulsion. The present invention furt
relates to the methods for obtaining this emulsion and this caedrto the uses of an oil in water emulsion according to the inve
or of the stabilized cream according to the invention.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/08/2014

(21) Application N0.2448/DEL/2014 A

(43) Publication Date 14/08/2015

(54) Title of the invention : A KIT FOR THE QUANTITATION OF 26H VITAMIN D.

(51) International classification :GO1N33/8:|(71)Name of Applicant:
(31) Priority Document No ‘NA 1)MAHAJAN; LALIT
(32) Priority Date :NA Address of Applicant :AL80-181, PHASE1, OKHLA
(33) Name of priority country ‘NA INDUSTRIAL AREA, NEW DELHI-110020, INDIA. Delhi Indi
(86) Internationapplication No :NA (72)Name of Inventor :
Filing Date ‘NA 1)MAHAJAN; LALIT
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention in general relates to an Enzyme limkedinosorbent assay kit for the quantitative detection édB5Vitamin
D present in human serum or plasma. The kit comprises of a microtiter well which is immobilized with Vitamin D Bindimgder

antibodies to Vitamin D. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1657/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :27/02/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : WORK VEHICLE AND OPERATOR PROTEIVE GUARD

(51) International classification :E02F9/16,E02F9/2|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)KOMATSU LTD.
(32) Priority Date :NA Address ofApplicant :2 3 6 Akasaka Minato ku Tokyo
(33) Name of priority country :NA 1078414 Japan
(86) International Application No :PCT/JP2014/0827¢|(72)Name of Inventor :

Filing Date :11/12/2014 1)ABE Hiroshi
(87) International Publication No ‘WO 2015/087950 | 2)SASAKI Makoto
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Provided is a work vehicle in which the field of view from a cab provided with an operator protective guard can b Widteme
guard (100) provided at the front of the cab includes a frame (130) that constitutes the outer edge of the front guidre {tE00&.
(130) is formed by assembling an upper frame part (&46ver frame part (15@ right vertical frame paftL60)and a left vertical
frame part (170) into a frame. The right vertical frame part (160) includes a vertical frame curved pamdli&g)right vertical
frame part (160) extends rearward toward the cab starting from the vertical frame curve@ljas (he right vertical frame part
(160) approaches the lower frame part (150).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1663/MUM/2015 A
(19) INDIA
(22) Date of fiing of Application :24/04/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : A PROCESS FOR EXTRACTION AND PURIFICATION OF SAFRANAL

(51) International classification :C11B9/00,C11D3/E|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)Sudha Jayant Kulkarni
(32) Priaity Date :NA Address of Applicant :Plot No. 87, Flat No. 101, Swed Ga
(33) Name of priority country :NA Sahakari Gruhnirman Society, Near Ambedkar Chowk, Warje
(86) International Application No :NA Pune411058 Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Sudha Jayant Kulkarni
(61) Patent of Addition to Application NA 2)Ms. Amruta Basavraj Patil
Number :NA 3)Aneesh Sadanand Sane
Filing Date ’ 4)Ms. Ketki Sanjay Bhise
(62) Divisional to Apgication Number ‘NA 5)Pradip B.Dhamole
Filing Date ‘NA 6)Shashikant A. Desai

(57) Abstract :

The present invention provides a process for extraatimhpurification of Safranal from cumin seeds, a monoterpene aldehyde
essential oil of saffron known for its aroma and pharmacological activities, namely, anticancer and antioxidant. Tlo@ extdacti
purification of safranal from cumin comprisedracting freshly ground cumin seeds in a solvent such as methanol under ultra
treatment after microwave pretreatment. The extract was centrifuged and supernatant was concentrated using a rotaryTéwa
concentrate was dissolved in diethylatind extracted twice with water in the separation funnel. The ether phase was conce
and loaded onto silica gel column chromatography. Mobile phase Toluene: Ethyl acetate (75: 25 v/v) was found to give ma
separation and purification. The eltievas collected by fraction size of 1ml and quantitation, purity analysis was done by HPL
yield of safranal was 311 + 25 g/ 40g cumin powder and purity 91+ 2%.
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(12) PATENT APPLICATION PUBLICATION (21) Appication No.1665/MUM/2015 A
(19) INDIA
(22) Date of filing of Application :24/04/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : AN AUTOMATIC VENDING MACHINE TO DISPENSE LIQUID MEASURED IN WEIGHT

:F04B 43/12, (71)Name of Applicant :
(51) International classifation GO7F 13/02, 1)IDMC Ltd.
B67D 1/00 Address of Applicant :Plot No. 12828, GIDC Estate, Vithal
(31) Priority Document No :NA Udyognagar, Anan@88121, Gujarat, India. Gujarat India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Ravi Shankar
(86) International Application No ‘NA 2)Rashmikanta Goswami
Filing Date ‘NA 3)Lalit Singh Panwar
(87) International Publication No :NA
(61) Patent bAddition to Application Number:3260/MUM/201:
Filed on :01/01/1900
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract An Automatic Vending machine to dispense liquid measured in weight The pnesetibn relates to an automatic
gravimetric liquid vending machine that can dispense calibrated volume measured in weight. The weight of the liquideid bye
load cell. The load cell is mounted on liquid storage tank (26) and filling station (@asume accurate weight of the liquid. The
present invention consist a storage control unit (1), a display control unit, a dispensing control unit (2) and a Clic¢Bjrarhe
vending machine dispenses liquid based on the amount fed in the token(&axhd the hand held unit (4). This machine also h
optional facility of RFID card reader (5) and GSM connectivity being coupled with the machine as an additional fadditglifay s
the different operational details regarding each of the said elitfeperations of the machine through automatic SMS alert. CIP
and vending calculations are stored in the individual microprocessor modules.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2954/MUNRO15 A
(19) INDIA
(22) Date of filing of Application :05/08/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : A UNIQUE CONCEPT TO RECOVER ENERGY FROM KINETIC MOTION OF A BICYCLE,
TRICYCLE OR ANY MANUALLY DRIVEN VEHICLE DURING THE PROCESS OF BRAKING OR SPEEDING DOWN,
STORING THE RECOVERED ENERGY AND UTILIZING THAT ENERGY AS A POWER ASSIST FOR SPEEDING UP Ol
CLIMBING ON UPHILL GRADIENTS

:B62M6/60 | (71)Name of Applicant ;
. T B62K 1)Abhijit Aravind Athawale
(51) International classification 5/007, Address of Applicant :Flat no 503, Silver Oak Hsg Society
B62M6/10 [behind New INdia School, Right Bhusari Colony, Paud Road
(31) Priority DocumeniNo ‘NA Kothrud, Pue Maharashtra India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country :NA 1)Abhijit Aravind Athawale
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

This concept is very useful for the manually driven vehicles like Bicycle/ Tricycle or any other type of manually drigEninehi
reducing human efforts.. This achieved by way of compressing 2ty converting kinetic motion of bicycle/ tricycle or vehicle
into mechanical energy to run a compressor. The compressed air, thus produced is stored at high pressures in a Jtoedge ke
outlet through a cortlable valve is connected to a power generator working on Compressed air. The power generator work
compressed air (henceforth called as Air motor) is connected to plurality of wheels of the vehicle either through gesuitable
mechanism or througthain or belt drive system. The operation of the Air motor and storage pressure of the compressed air
controlled by an electronic Control Unit OR purely by mechanical linkage and plurality of valves.
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(12) PATENT APPLICATION PUBLICATION (21) Application No0.1331/MUMNP/2015 A
(19) INDIA
(22) Date of filing of Application :26/05/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : HIGH PRECISION UPAMPLING IN SCALABLE CODING OF HIGH BITDEPTH VIDEO

(51) International classification :HO4N19/80,H04N |(71)Name of Applicant :

19/33 1)DOLBY LABORATORIES LICENSING

(31) Priority Document No :61/745,050 CORPORATION
(32) Priority Date :21/12/2012 Address of Applicant :100 POTRERO AVENUE, SAN
(33) Name of priority country ‘U.S.A FRANCISCO, CA 941021813 UNITED STATES OF
(86) International Application No :PCT/US201337300¢| AMERICA U.S.A.

Filing Date :04/12/2013 (72)Name of Inventor :
(87) International Publication No ‘WO0/2014/099370 1)YIN, PENG
(61) Patent of Addition to Application NA 2)LU, TAORAN
Number :NA 3)CHEN, TAO

Filing Date |
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

The precision of ysampling operations in a layered coding system is preserved when operating on video data withdeigtn bib
response to bilepth requirements of the video coding or decoding system, scaling and rounding parameters are determine:
separable uscalng filter. Input data are first filtered across a first spatial direction using a first rounding parameter to generz
up-sampled data. First intermediate data are generated by scaling the-fieshpled data using a first shift parameter. The
intermediate data are then filtered across a second spatial direction using a second rounding parameter to generasasgiod
data. Second intermediate data are generated by scaling the secamplgd data using a second shift parameter. Finsampled
data may be generated by clipping the second intermediate data.
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(12) PATENT APPLICATION PUBLICATION (21) Application No0.2097/MUM/2015 A
(19) INDIA

(22) Date of filing of Application :29/05/2015 (43) Pblication Date : 14/08/2015
(54) Title of the invention : A PROCESS FOR PREPARI NG ,
ANTIBIOTICS
(51) International classification :C07D307/5.[(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)Deepak Nitrite Limited
(32) Priority Date :NA Address of Applicant :9/10, Kunj Society, Alkapuri, Vadod
(33) Name of priority country :NA 390007 Gujarat India
(86) International Application No :PCT/I (72)Name of Inventor :
Filing Date :01/01/1900 | 1)Jignesh R. Desai
(87) International Publication No :NA 2)Hemendra B. Panchadl
(61) Patent of Addition to Application Number :NA 3)Sanjay D. Bhalekar
Filing Date ‘NA 4)Kedar S. Kulkarni
(62) Divisional to Appliation Number ‘NA
Filing Date ‘NA
(57) Abstract :
The present invention relates to a process for pr ssganprisa

of oxidizing derivative of furan in an acidic miad in the presence of an additive and nitrite salt to forrkdtocarboxylic acid,
which is further reacted with derivative of hydroxylamine to form the intermediate.
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(12) PATENTAPPLICATION PUBLICATION (21) Application No.3744/CHE/2014 A
(19) INDIA
(22) Date of filing of Application :31/07/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : INTERNAL COMBUSTION ENGINE WITH ACTIVE CYLINDER MANAGEMENT

(51) International classification :F16F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SAJESH SIMON
(32) Priority Date :NA Address of Applicant :CHEMPOTHINAL HOUSE,
(33) Name of priority country :NA |THADIYOOR, PO. THIRUVALLA, PATHANAMTHITTA
(86) International Application No :NA |Kerala India
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)SAJESH SIMON
(61) Patent of Adition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An internal combustion engine with active cylinder management is disclosed. In said engine, the ends of said crank journal
attached to planet gears, wherein said plaeatgyare mounted onto two semi crankshafts (1). The planet gears (2) are further
with the internal teeth of ring gears (3) wherein said ring gears are further mounted by its flange on the structusmkfdagec Tt
stroke length of the pistas varied by rotating the ring gear by turning the gears meshed with its outer teeth. The ring gear m
adjusted using manual or electronic means. FIG 1
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(12) PATENT APPLICATION PUBLICATION (21) Application No4032/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :04/08/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : PEE BATTERY

(51) International classification :GO1N|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Bharath University
(32) Priority Date :NA Address of Applicant :173, Agharam Road, Selaiyur, Che
(33) Name of priority country :NA [600 073. Tamil Nadu India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)Dr.Raja
(87) International Publication No *NA 2)Nakkeeran
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Nmber ‘NA
Filing Date ‘NA
(57) Abstract :

Urine contains an assortment of inorganic salts and organic compounds, including proteins, hormones, and a wide range o
metabolites, varying by what is introduced into the body. Microbial fuel cell roigganisms are used to break down the urine ar
this resilts in output of electricity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.4045/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :04/08/2015 (43) Publication Date : 14/08/2015

(54) Title d the invention : REHAB ROBOT PHYSIOTHERAPY

(51) International classification :A61b|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)BHARATH UNIVERSITY
(32) Priority Date :NA Address of Applicat :173, Agharam Road, Selaiyur, Chen
(33) Name of priority country :NA [600 073. Tamil Nadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)Dr.S.S.Subramani
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Patients suffering from restricted limb movements are advised to undergo a regular exercise regime. The more thpyopezly:
the earlier is the recovery. Using advanced robotic and information system, it is possible to provide assistance tio p@dtient
regular exercise.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.3829/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :27/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : A SYSTEM AND METHOD OF MANEUVERING POWERD EXOSKELTON USING MECHANIC
AND HYDRAULIC FEEDBACK

(51) International classification :B25.[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)VIMAL GOVIND MK
(32) Priority Date :NA Address of Applicant :S/O MANIKANDAN K,
(33) Name of priority country :NA [KONDAYATH HOUSE, ANAKKARA (P.O) - 679 551, Kerala
(86) International Application No :NA |[India
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA | 1)VIMAL GOVIND MK
(61) Patent of Adidion to Application Number :NA | 2)SREEJITH BABU EB
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method of maneuvering powered exoskeleton using mechanical and hydraulic feedback comprising of plural
pneumatic or hydraulic acitors, solenoid valve, microprocessor, pressure sensors, mechanical links and hydraulic fluid line:
wherein pressure from body parts activates the pneumatic or hydraulic actuators for full body actuation. The systeneqoies r
an electronic positiofeedback rather the position can be felt directly by user with sensation through the same actuating mec
In this system Pantograph amplification is used for motion amplification and it is also used for sensation and posditn feedb
Hydraulic feedback is used in foot and end effecter to couple the out put motion and sensation over the exoskeleton to the ¢
mechanism and ultimately to the user through physical sensation.
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(12) PATENT APPLICATION PWBLICATION (21) Application N0.4027/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :03/08/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SYSTEM AND METHOD FOR PREVISIONING AND DEPLOYMENT OF APPLICATION
ENVIRONMENT ON HYBIRD CLOUD PLATFORM

(51) International classification :GO6F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Priority Date :NA Address of Applicant :Doddakannelli, Sarjapuradp
(33) Name of priority country :NA |Bangalore 560035, Karnataka, India. Karnataka India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)HEMANTH KUMAR ASWATHANARAYANA
(87) International PublicatioNo *NA 2)AHMED WAJID BAIG
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This disclosure relates generally to computer resource management over multiple cloud plattbbmasegrarticularly to a systen
and method for provisioning of application environment and deployment of application across hybrid cloud ptatioem.
embodiment, a method is provided for provisioning an application environment across a hybrid ¢forrd.plae method compris:
generating a platform independent provisioning template based on at least one of a resource specification and a configurat
data.The platform independent provisioning template is compatible with multiple cloud platfohemethod further comprises
generating a plurality of target platform artefacts compatible with a corresponding plurality of target cloud platforrs basesist
one of the resource specification and the configuration data, associating the pluratijgioptatform artefacts with the platform
independent provisioning template, and provisioning the application environment across the hybrid cloud platform by #eect
platform independent provisioning template on each of the plurality of target glatfiorms. Figure 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3810/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :24/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the iwention : WEARABLE SAFETY AND SECURITY DEVICE AND METHOD FOR MOTORCYCLE RIDER

(51) International classification :B62.[(71)Name of Applicant :
(31) Priority Document No ‘NA 1) JAWWAD PATE L
(32) Priority Date :NA Address of Applicant :H. No.-8-134/A/57, Jameel Plaza, F
(33) Name of priority country :NA [No. 106, Aruna Colony, Seven Tombs Road, Hyder&daD08,
(86) International Application No :NA [Telangana, India. Telangana India
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA | 1)JAWWAD PATEL
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Exemplary embodiments of thegsent disclosure are directed towards wearable safety and security device and method for n
rider., The device comprising a transmitter unit mounted on a helmet, a receiver unit mounted on a motorcycle, whansimitie
unit collects inform#on and send it to the receiver unit and a communication unit embedded in the receiver unit, wherein the
communication unit is configured to exchange information with the transmitter unit and the receiver unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3866/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :28/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : A METHOD AND SYSTEM FOR OPTIMALLY LOCALIZING VEHICLENIA PARKING
ENVIRONMENT

(51) International classification :G01<|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Priority Date :NA Address of Applicant :Doddakannelli, Sarjafrmad,
(33) Name of priority country :NA |Bangalore 560035, Karnataka, India. Karnataka India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)VINOD PATHANGAY
(87) International Publicatn No *NA 2)RAHUL SIRIPURAPU
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method and system for optimally localizing vehicles in a parking emvifdrenmeethod
comprises receiving, by a vehicle localization server, 3D acceleration data of each of one or more vehicles when eaehoof tr
more vehicles passes through one or more bumps in the parking environment. Upon receiving the 3D actaferatiervehicle
localization server compares the 3D acceleration data with one or more predefined 3D acceleration data to identifyrtistatins
of each of the one or more bumps. The location status of the bumps corresponds to location statahiofe¢. The vehicle
localization server localizes each of the one or more vehicles in the parking environment based on the location statidhaf ea
one or more vehicles. Fig.1la
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :18/05/2015

(21) Application No0.2479/CHE/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : A NOVEL SYSTEM AND METHOD USING SUB PHASER DATA INJECTION TRANSMISSION
AND MANI PULATION IN A NON-PHYSICAL QUANTUM COSMOLOGY

(51) International classification :FO1l|(71)Name of Applicant :
(31) Priority Document No :NA | 1)ANTO JUDE RAJESHKUMAR.M
(32) Priority Date :NA Address of Apficant :NO.125/134, ST.XAVIER'S NORTH
(33) Name of priority country :NA |STREET, KOTTAR, NAGERCOIL- 609 002, Tamil Nadu Indic
(86) International Application No :NA |(72)Name of Inventor :
Filing Date :NA | 1)ANTO JUDE RAJESHKUMAR.M
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

We Claim 1. A norphysical quantum cosmology which comprises Morex, Jben, Jude entEnéiyy entity (E), Theon and

Referential entity;
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.4013/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :03/08/2015 (43) Publication Date : 14/08015

(54) Title of the invention : A BIOACTIVE NONWOVEN WOUND DRESSING LOADED WITH CHITOSASODIUM
ALGINATE - MANUKA HONEY

(51) International classification :A61L15/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)L.Sasikala
(32) Priority Date :NA Address of Applicant :Flat No 407, Priyamangala Preside
(33) Name of priotiy country :NA Mettupalayam Road, Coimbatore Tamil Nadu India
(86) International Application No ‘NA 2)Dr.Bhaarathi Dhurai
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)L.Sasikala
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Thepresent invention relates to development of a new form of wound dressing, which holds honey on the wound surface b
developing a film comprising chitosan, sodium alginate and honey. The wound dressing was prepared in two layers, in whi
wound contaclayer (1) in the form of film in the above said combination and the secondary layer (2) in the form of viscose/t
needle punched nonwoven. a safety device comprising of the sensing unit. The combined effect of chitosan, sodium iadyina
and nonween accelerates the healing of burn wounds. Thus the amplification of usage of manuka honey in film form as a v
contact layer along with nonwoven, is a forward step in the field of bioactive wound dressings.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3835/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :27/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : COFFEE OR TEA OR MILK PROVIDING MACHINE DEPENDING ON FEEBRN

(51) International classification :GO7F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARATH UNIVERSITY
(32) Priority Date :NA Address of Applicant :173, Agharam Road, Selaiyur, Che
(33) Name of priority country :NA |600 073. Tel : 0422290742 Tamil Nadu India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)Dr.J.Sundeep Aanand
(87) International Publication No :NA | 2)Dr. J.Hameed Hussain
(61) Patent of Addition to Application Number ‘NA 3)Dr.X.Charles
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention discloses a method of delivering a product by the Vending machine in the flagtreagth as usually liked by the
customer. This is achieved by the use of a sensor and suitable programming to provide an automatic mode of delivémi tfat
is usually preferred by the customer
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3930/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :30/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD AND SYSTEM FOR DYNAMICALLY MANAGING STORAGE SPACE OF \HD
RECORDING DEVICES

(51) International classification :GO6F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Priority Date :NA Address of Applicant :Doddakannelli, Sarjapuradp
(33) Name of priority country :NA |Bangalore 560035, Karnataka, India. Karnataka India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)GOWRISHANKAR SUBRAMANIAM NATARAJAN
(87) International PublicatioNo *NA 2)HARISH NAIR RAJAGOPAL
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method and system for dynamically managing stm@ag@é spe or more video recording
devices. The video recording devices sends one or more notifications to recording session management server. The one o
notifications are associated with recording status of an event and the storage space stettusf dfie one or more video recording
devices. Each device is associated with one or more predefined policies configured by a user of the video recordiBasedioe
predefined policies and notifications, the recording session management serigesderange in status of free space and used !
in each of the one or more video recording devices. The recording session management server schedules video recoring
perform actions based on change in status of free space and used spate@More event parameters for dynamically manag
the storage space of the one or more video recording devices. Fig.1c
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3825/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :25/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : NOVEL ADSORBENT COMPOSITION FOR TREATING TEXTILE EFFLUENTS

(71)Name of Applicant :
1)Dr. MEENA VANGALAPATI

EgB g‘:i%:ﬁatgggbﬂzi?a%a“on ,C\IOAgE Address of Applicant :Associate Professor, Center for
(32) Prioritgl/ Date :NA Biotechnology, Department of Chemical Engineering, AUCE

Andhra University, Vishakapaam530003, Andhra Pradesh,

(33) Name of priority country ‘NA : :
(86) International Application No :NA |India. Andhra Pradesh India

Filing Date ‘NA 2)M. SUMALATHA
(87) International Publication No :NA j;ﬁf%i%gg&: LAKSHMI
(61) Patent of Addition to Application Number :NA s : _

Filing Date ‘NA (72)Name of Inventor :
(62) Divisionalto Application Number :NA 1)Dr. MEENA VANGALAPATI

Filing Date ‘NA 2)M. SUMALATHA

' 3)B. SURENDRA
4)N.T. RAJEEVA LAKSHMI

(57) Abstract :

Exemplay embodiments of the present disclosure are directed towards an adsorbent composition for treating textile effluen
comprising a testa of Anacardium occidentale or an activated carbon derived from testa of Anacardium occidentale, vitbstaei
of Anacardium occidentale and the activated carbon derived from testa of Anacardium occidentale adsorbs chemical dyes i
from the textile effluent. The chemical dyes that were removed comprise Azo dyes such as Safranine and Indigo Carnmase ¢
anthaquinone dyes such as Alizarin red S and Crystal Violet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3928/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :30/07/2015 (43) Publication Date 14/08/2015

(54) Title of the invention : A SYSTEM AND METHOD FOR IMPROVING INCIDENT TICKET CLASSIFICATION

(51) International classification :g06F | (71)Nameof Applicant :
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Priority Date :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(33) Name of priority country :NA [Bangalore 560035, Karnataka, India. Karnataka India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date :NA 1)ARTHI VENKATARAMAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This disclosure relates generally to ausdim classification of incident ticket, and more particularly to a system and method for
improving the incident ticket classification. An incident ticket classification system to update an incident ticketatiassiftee
system comprising: a memory;da processor coupled to the memory storing processor executable instructions which when
by the processor causes the processor to perform operations comprising: identifying one or raefnedeclasses from one or
more classes assigned to amenore incident tickets; determining, divergence of the one or moralaeed classes from one or
more predefined classes associated with the incident ticket classification; and updating, the incident ticket classificationttas
divergence.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3951/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :31/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : CELLULOSE DEHRED GRAPHENIC FIBERS FOR CAPACITIVE DESALINATION OF BRACKIS
WATER AND PREPARATION METHOD OF THE ELECTRODE THEREOF

(7)Name of Applicant :
1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
Address of Applicant :THE DEAN, INDUSTRIAL
CONSULTANCY & SPONSORED RESEARCH [ICSR]

(51) International classification :CO2F
(31) Priority Document No :NA
(32) Priority Date :NA

ggi m?é?ﬁa%‘;ﬂgf;'ty C“c(’:‘;m No fm INDIAN INSTITUTE OF TECHNOLOGY MADRAS IIT P.O,
Filing Dato PP 'Na |CHENNAI - 600 036, Tamil Nadu India

(72)Name of Inventbr :

(87) International Publication No " NA
- S ) 1)THALAPPIL PRADEEP
(61) Eiﬁaegnt[)(:t:ddltlon to Application Number mﬁ 2)NALENTHIRAN PUGAZHENTHIRAN
L2 C : 3)SOUJIT SEN GUPTA
(62) II:Dill\i/r::yc[))n:tleto Application Number mﬁ 4)ANUPAMA PRABHATH
9 ' 5)JAKKA RAVINDRAN SWATHY
(57) Abstract :

The present invention relates to a graphite reinfoceidilose derived carbon fiber electrode prepatiadh simple layeby-layer
stacking method for capacitive deionization (CDI) of brackish water. The reinforced graphite structure increases thetgasfduc
the electrode and results in excellent eleettisorption of NaCl (13.1 mg/g). The high eleedsorption performance is attributed
the layerby-layer assembly of the hybrid electrode that allows ions to move easily on the-gaabbite electrode. The grapheme
carbon fibedike surface morphology of the electrode could also provide it resistagainst bacterial adhesion and proliferation.
preparation methodology of the carbon fiber electrode opens up a new avenue for the developmepedbhigance and cost
effective CDI electrodes from renewable sources.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/07/2015

(21) Application N0.3936/CHE/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : SYSTEM AND METHOD FOR AUTOMATIC FEEDGNAND CONTROLLING WATER TO AN

OVERHEAD WATER TANK

:B62C
‘NA

(51) International classification
(31) Priority Document No

(71)Name of Applicant :
1)DESIREDDY SHASHIDHAR REDDY

(32) Priority Date :NA Addres of Applicant :C/o Desireddy Raghunath Reddy,
(33) Name of priority country :NA |Mokshagundam (Post & Village), Bestavaripeta Mandal,
(86) International Application No :NA |Prakasham Distrie623334, Andhra Pradesh, India. Andhra
Filing Date :NA [Pradesh India
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DESIREDDY SHASHIDHAR REDDY
Filing Date ‘NA 2)YATAGIRI VENKATA SAIKIR AN
(62) Divisional to Application Number ‘NA 3)YARRAMALLI SAl MAHESH
Filing Date ‘NA 4)GANDURI HARSHAVARDHAN
(57) Abstract :

Exemplary embodiments of the present disclosure are directed towards a system for automatic feeding and controlliag wat
overhead water tank. The system comprising a veateage unit 102 comprising; at least one first compartment 104a comprisit
least one first valve 110a and at least one second valve 110b, wherein the first valve 110a connected to at ledstadid Hesah
the second valve 110b connected tteast one second float 112b; at least one second compartment 104b comprising at least
valve 110c, wherein the third valve 110c connected to at least one third float 112c and the third float 112c¢ configieed to me
contact with at least one swfiting unit; at least one third compartment 104c comprising at least one fourth valve 110d and at
one fifth valve 110e, wherein the fourth valve 110d connected to at least one fourth float 112d and the fifth valve &&=l dora
least one fiftifloat 112e. The system further comprising at least one water pump 114 configured to pump water from a wate
means to an overhead water tank 106, wherein the at least one switching unit 116 connected to the water pump 114.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.4022/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :03/08/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SEA WEEDERIVED IMMUNOSTIMULANT FOR PROTECTING STRIPED MURRELS (SNAKE
HEADS) AND OTHER CULTURE FISHES DISEASES

(51) International classification :AO01k|(71)Name of Applicant ;
(31) Priority Document No ‘NA 1)THE REGISTRAR
(32) Priority Date :NA Address of Applicant :VELS UNIVERSITY, P.V.
(33) Name of priority country :NA |VAITHIYALINGAM ROAD, VELAN NAGAR,
(86) International Application No ‘NA |PALLAVARAM, CHENNAI - 117, Tamil Nadu India
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No NA 1)DR.R.DINAKARAN MICHAEL
(61) Patent of Addition to Application Number ‘NA | 2)MS.S.KALAIVANI PRIYADARSHINI
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Globally aquacultur@roduction has continued to upsurge during the past few decades. Major losses incurred in aquaculture
related to several factors like disease, floods, oxygen depletions, predation, chemical poisoning, miscellaneous Batibg<atc
disease is # most significant factor that poses threat to the global aquaculture production. Hence, the consequent interest i
understanding fish diseases and their treatment/prevention strategies. There are some practical difficulties and undesirable
consequences saciated with approaches like sanitary prophylaxis, disinfections and chemotherapy with a particular empha:
use of antibiotics, vaccines and immunotherapy. Therefore, the usage of immunostimulants has been found to be valuable
controlling fishdiseases and thus can be immensely useful in the large scale culture of finfish. Many natural products from 1
sources are endowed with promising immunomodulating activities, thus representing invaluable leads in the drug digbds/ery
context, mane macroalgal extracts or their byproducts are preferred since they contain several phenolic, polyphenols, alkal
quinone, terpenoid, lectine, and polypeptide compounds, many of which have been shown to be very effective bioactivesco
The aim d this presentation to highlight the efficacy of dietary administered marine macroalgal methanolic extract as an exc
immunoprophylatic measure for finfish health management by describing its immunostimulatespéuodit & specific responses
anddisease protecting (resistance) properties. Even the pathogen infected fishes could also be cured by using this product
immunotherapeutic measure.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/08/2014

(21) Application No.378%ZHE/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : A NEW METHOD TO INCORPORATE LACTOBACILLUS REUTERI IN MILLET
FERMENTTATION AS A PROBIOTIC FOR ENRICHMENT WITH VITAMINB12

:A23L
‘NA

(51) International classification
(31) Priority Document No

(71)Name of Applicant :
1)C. RAMACHANDRAN

(32) Priority Date :NA Address of Applicant :1, MANICKAVASAGAR ST.,
(33) Name of priority country :NA [|KARTHIKEYAN NAGAR, CHENNAI - 600 095 Tamil Nadu
(86) International Application No ‘NA |[India
Filing Date :NA 2)SUDHA RANI R.
(87) International Publication No NA 3)DR. USHA ANTONY
(61) Patent of Addition to Application Number :NA  [(72)Name of Inventor :
Filing Date ‘NA 1)C. RAMACHANDRAN
(62) Divisional to Application Number ‘NA 2)SUDHA RANI R.
Filing Date :NA 3)DR. USHA ANTONY
(57) Abstract :

The invention relates to the field of food, feed and food supplementsisamphigh vitamin B12 levels, whereby the vitamin B1:
produced by fermentation of Lactobacillus strains on finger millet. Methods for increasing vitamin B12 production of Liustob

strains are also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3882/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :29/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : A DETACHABLE AYURVEDIC TOOTHBRUSH WITH BUILT IN TOTHPASTE ON BRISTLES

(51) International classification :A46B|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)B.V.Bhoomraddi College of Engineering & Technology
(32) Priority Date :NA Address of Aplicant :B.V.Bhoomraddi College of
(33) Name of priority country :NA |Engineering & Technology Vidyanagar, Hubb80 031
(86) International Application No :NA |Karnataka, INDIA Karnataka India

Filing Date :NA  [(72)Name of Inventor :
(87) International PublicatioNo NA 1)Arun Y. Patil
(61) Patent of Addition to Application Number ‘NA 2)Susheel Reddy

Filing Date ‘NA 3)Umbrajkar Hrishikesh Nilesh
(62) Divisional to Application Number ‘NA 4)Dr. Prakash G. Tewari

Filing Date ‘NA 5)Dr. Ashok Shettar
(57) Abstract :

The present invention relates to a dental hygiene appaltatia. replaceable brush head for a toothbrush and the brush head is
of Neem tree material. The replaceable brush head is to be placed over a tooth brigsWiiahds made of a bidegradable
material to form the toothbrush. The brush head also comprise a set of bristles made of Neem tree based materialristhelsthe
are coated with an ayurvedic composition. In one of the preferred embodiments deabld brush head for the toothbrush has
first locking part at one end to make a tight fit arrangement with a second locking part of the tooth brush handle rekididsap
one end of the brush handle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.4067/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :05/08/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SYSTEM AND METHOD FOR PREDICTING AN EVENT IN AN INFORMAON TECHNOLOGY
(IT) INFRASTRUCTURE

(51) International classification :G06C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Priority Date :NA Address of Applicant :Doddakannel$arjapur Road,
(33) Name of priority country :NA [Bangalore 560035, Karnataka, India. Karnataka India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)SHIVAMURTHY HARAVE GURUSWAMAPPA
(87) InternationbPublication No *NA 2)RAMKUMAR BALASUBRAMANIAN
(61) Patent of Addition to Application Number ‘NA 3)PREMCHAND RYALI

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

System and method for predicting an event in an infiomaechnology (IT) infrastructure are disclosed. In one embodiment, tr
method comprises obtaining unstructured input data from a SCK database and deriving a seasonality activation funcaioacéy
activation function by analyzing the unstructunegut data. The method further comprises converting the unstructured input d:
at least one time series data comprising a plurality of data points. Each of the plurality of data points is separetdefined fime
interval. The method furthelomprises calculating a moving average for each of the plurality data points and calculating a we
moving average by aggregating the moving average calculated for each of the plurality of data points based on a predeterr
weight. The method furtheomprises predicting occurrence of the event based on the weighted moving average, the seasor
activation function, and the capacity activation function. Figure 4
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(12) PATENT APPLICATION PUBLICATION (21) Apgication N0.5513/CHE/2014 A
(19) INDIA
(22) Date of filing of Application :03/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : A BOBBIN HOLDER WITH 3 OR 4 LEVERS FOR MORE BALANCED HOLDING AND A
SUSPENSION SYSTEM TO PREVENT IMKCT LOAD

(51) International classification :B65H|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mylsamy Ranga Ramanujam
(32) Priority Date :NA Address of Applicant :No: 13/24, Sitra Kalapattgal, Civil
(33) Name of priority country :NA |Aerodrome Post, Coimbatoré&41 004 Tamilnadu Karnataka
(86) International Application No :NA |India
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No *NA 1)Mylsamy Ranga Ramanujam
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The presentinventod A Bobbin Holder with 3 or 4 Lever s fogrevem onpaet |
LoadE comprises of 3 assemblies (i) Body Assembly (i iiece
and comprises a fork (2) assembly which is capable of assembling 3 or 4 levers (4) provided equallyeapant 4Tiumbers of
lever holding system is to provide a stable holding of the roving bobbin, empty or with full winding. The intended putse of
suspension system is to withstand the excess load applied on bobbin holder during loading or unloaidigidpaldbin with winding
of roving yarn or an empty roving bobbin, most commonly by manually or by an automatic bobbin exchanging unit. It is alsc
purpose to absorb the shock of the excess load and limiting the excessive suspension movement.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3967/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :31/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : INTERACTIVE SYSTEMMND METHOD FOR ENHANCING ADAPTABILITY OF AN
INTERACTIVE SURFACE ENVIRONMENT

(51) International classification :GO6F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Priority Date :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(33) Name of priority country :NA |Bangalore 560035, Karnataka, India. Karnataka India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date :NA 1)SANGITA GANESH
(87) International Publication No *NA 2)MANOJ MADHUSUDHANAN
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method for enhaadagfability of an interactive surface environment having a plurality of
objects. The method comprises receiving at least one user gesture performed on a target object from the pluralityTdfeobject
further comprises identifying a context for eachtef &t least one user gesture performed on the target object based on at leas
the at least one user gesture, target object parameters, and object parameters. The method further comprises agatésging
one user gesture performed on thgéaobject and the context to obtain a decision dataset. The method further comprises ide
an impact, to be rendered, by comparing the decision dataset with predefined datasets. The method further compriséiserenc
impact on one or more objadrom the plurality of objects in the interactive surface environment. Figure 6
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3778/CHE/2014 A
(19) INDIA
(22) Date of filing of Application :01/08/201 (43) Publication Date : 14/08/2015

(54) Title of the invention : SOLAR ELECTRICITY GENERATION ROUND THE CLOCK FOR ALL COUNTRIES THROUG
COMPRESSED AIR ENERGY STORAGE

(51) International classification :FO3C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)THRISSUR SANKARANARAYANAN SESHADRI
(32) Priority Date :NA Address of Applicant :FLAT NO. 4, FIRST FLOOR, SAG/
(33) Name of priority country :NA |APARTMENTS, BN. 437, BALRAM NAGAR, SAFILGUDA,
(86) International Application No :NA |HYDERABAD - 500 047 Andhra Pradiesndia
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No :NA | 1)THRISSUR SANKARANARAYANAN SESHADRI
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional b Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A hybrid solar powered compressed air energy storage and heater system (100) that comprises of air compressor (264), ai
cylinders (105) and heater (106)pmovide power with enhanced conversion efficiency of around 80%. The system (100) utiliz
excess energy produced during the day to generate compressed air which can then be stored in plurality of air storag@as)ii
The compressed air is Wwilrawn from the cylinders during the requirement and delivered to the turbine (107) for generation ¢
electricity. A heater (106) is incorporated in the air cylinder line leading to the turbine (107) and electricity is soppédteater
(106) througlregenerated solar electricity from the turbine alternator tdpat the compressed air prior to entering turbine (107
which is connected to electricity generator to generate electi@QLAR ELECTRICITY GENERATION ROUND THE CLOCK
FOR ALL COUNTRIESTHROUGH COMPRESSED AIR ENERGY STORAGE
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/03/2015

(21) Application No0.1330/CHE/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : AN IMPROVED PROCESS FOR THE PREPARATION OF SUBSTANTIALLY PURE AZILSART

(51) International classification :CO7C|(71)Name of Applicant :
(31) Priority Document No :NA 1)SMILAX LABORATORIES LIMITED
(32) Priority Date :NA Address of Applicant :PLOT NO. 12/A, PHASH, I.D.A.,
(33) Name of priority country :NA |JEEDIMETLA, HYDERABAD - 500 055 Andhra Pradesh Indi
(86) Internatimal Application No :NA |(72)Name of Inventor :
Filing Date :NA 1)KOTAGIRI VIJAYA KUMAR
(87) International Publication No NA 2)YENUMULA RAGHAVENDRA RAO
(61) Patent of Addition to Application Number ‘NA 3)BANDARI MOHAN
Filing Date ‘NA 4)MURALIKRISHNA SURYADEVARA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an improved process for the preparation of substantially pure compé&timoixgf J[2-(2,5
dihydro-5-oxo-,2,4-oxadiazol3-yl)biphenyt4-yllmethyllbenzimidazoler-carboxylc acid (Azilsartan) of Formula |, with a reduce
content of desethyl impurity less than 0.1% and an efficient, commercially viable process for the preparation of pudéabeteoh

Azilsartan.
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(12) PATENT ARPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/02/2015

(21) Application No.862/CHE/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : HYDRO LEVER ELECTRIC CURRENT MACHINE

(51) International classifation :FO3E|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)O. RADHAKRISHNAN
(32) Priority Date :NA Address of Applicant :18/57, KRISHNAN KOVIL STREET
(33) Name of priority country :NA |RENGANATHAPURAM, SRIVILLIPUTTUR- 626125 Tamil
(86) International Application No :NA [Nadu India
Filing Date :NA | (72)Name of Inventor :
(87) International Publication No *NA 1)O. RADHAKRISHNAN
(61) Patent of Addition to Application Nuwmar ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Hydro lower electric current machine is related to production of electricity from constant resource. As the consumptorciby &
in an exponential rate and the environienan larger extent. The mechanism of this machine uses a cyclic mechanical proce
involving the use of gravity. This type of green energy is renewable anéigally.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/01/2015

(21) Application No.342/CHE/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : NATURAL MOSQUITO REPELLENT CUM FRESHNER

(51) International classification :AO1M |(71)Name of Applicant ;
(31) Piority Document No ‘NA 1)SUNDARRAJAN RANGARAJAN
(32) Priority Date :NA Address of Applicant :17/361/1, FERN HILL ROAD,
(33) Name of priority country :NA |KODAIKANAL -624101 Tamil Nadu India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date :NA 1)SUNDARRAJAN RANGARAJAN
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

1)Novel method of repelling mosquitoes without heat, burning or electricity
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3900/CHE/2015 A
(19) INDIA
(22) Date 6filing of Application :30/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : MOBILE SIGNAL CUTTER IN BIKE OF CAR

(51) International classification :GO7F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARATH UNIVERSITY
(32) Priority Date :NA Address of Applicant :173, Agharam Road, Selaiyur, Che
(33) Name 6priority country :NA |600 073. Tel : 0422290742 Tamil Nadu India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)Dr.Saravanan
(87) International Publication No *NA 2)Arulselvi
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract

This invention discloses a method of delivering a product by the Vending machine in the flavor and strength as usbglijdike
customer. This is achieved by the use of a sensor and suitable programming to provide an automatic mode of delohény dfat
is usually preferred by the customer
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3901/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :30/07/2015 (43) Publication Date : 14/08325

(54) Title of the invention : BABY MONITORING MACHINE TO PHONE

(51) International classification :A61B|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARATH UNIVERSITY
(32) Priority Date :NA Address of Applicant :173, Agharam Road, Selaiyur, Che
(33) Name of priority country :NA |600 073. Tel : 04422290742 Tamil Nadu India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)Dr.Kaliyamoorthie
(87) International Publication No NA 2)Fathima
(61) Patent of Addition to Application Number ‘NA 3)Gowtham
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention discloses the use of mobile phongisalsle sensors and a monitoring instrument to be able to monitor the condit
the baby from a remote place.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3914/CHE/2015 A
(19) INDIA
(22) Date of fling of Application :30/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SYSTEM AND METHOD FOR PERFORMING VERIFIABLE QUERY ON SEMANTIC DATA

(51) International classification :GO6F|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Prority Date :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(33) Name of priority country :NA |Bangalore 560035, Karnataka, India. Karnataka India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date :NA 1)SHISHIR KUMAR
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Aplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

This disclosure relates generally to information retrieval, and more particularly to a system and method for verifiabfe query
semantic datdn one embodiment, a method is provided for performing verifiable query on semanti€rdataethod emprises
rendering a visualization of an ontology of the semantic data, acquiring one or more user interactions with the visualization
generating a semantic query and a natural language interpretation based on the one or more user interactionsingrith@resen
semantic query and the natural language interpretation to a user for validation. Figure 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.4016/CHE/2015 A
(19) INDIA
(22) Date of filing of Apfication :03/08/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : DISTRIBUTED MANAGEMENT SYSTEM FOR SECURITY OF REMOTE ASSETS

(51) International classification :EO5E|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)SRIKRISHNA VARADHARAJAN MARUR
(32) Priority Date :NA Address of Applicant :102, BRINDAVAN APARTMENTS,
(33) Name of priority country :NA |117/3 L B ROAD, SRINIVASA MOORTHY AVENUE,
(86) International Application No :NA |ADAYAR, CHENNAI - 600 020, Tamil Nadu India
Filing Date ‘NA 2)LALGUDI NATARAJAN RA JARAM
(87) International Publication No : NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)SRIKRISHNA VARADHARAJAN MARUR
Filing Date ‘NA 2)LALGUDI NATARAJAN RAJARAM
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A Distributed management system for security of remote assets which provides security for widely distributed assetsendala
time providing great flexibility for a multiplicity of authorized persons without passcodes or personal keys to access meitiple
The system has great flexibility by separating the lock and Key function and provides complete history oflKegeration®f .
the asset in real time scenario. The system gives a comprehensive solution to the static or mobile asset locatedcattiemtotén
owner.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2368CHE/2015 A
(19) INDIA
(22) Date of filing of Application :11/05/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : LOW POWER DISSIPATING COMPACT SEMICONDUCTOR DECODER CIRCUIT

(51) International classification :G11C|(71)Name of Applicant :
(31) Piority Document No ‘NA 1)PRASHANTKUMAR R
(32) Priority Date :NA Address of Applicant :#19C/1280 SAMRUDDHI BUILDIN:!
(33) Name of priority country :NA [NEAR HAL GANESH TEMPLE, 2ND CROSS, VIDYAGIRI,
(86) International Application No :NA |DHARWAD Karnataka India
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)PRASHANTKUMAR R
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A Low Power Dissipating Compact Semiconductor Decoder Circuit based on a novel base cell circuit is disclosed. The imp
decoder circuit, of large order, requires{@ezoders followed by routing network, both of which comprises of regular arrays of
base cell. Each base cell circuit is made of a transmission gate gggeaFET. It requires no connection to the power rails, neit|
Vdd nor Ground. Use of base cell significantly reesiboth static and dynamic power dissipation of the circuit; it also results ir
minimal power rail routing and reduced silicon area than the prior art decoder circuits.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.6227/CHE/2014 A
(19) INDIA
(22) Date of filing of Application :09/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : A COMPUTER IMPLEMENTED PROGRAM FOR ENABLING USERS TO PARTICIPATE IN A
CONTEST USING THE USER CREFED PHOTOGRAPHS USING HAND HELD DEVICE AND THE LIKE AND ALSO
ENABLE AUTOMATIC CHANGE OF PROFILE PICTURES.

(51) International classification :G06C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HARI KRISHNA GOUD
(32) Priority Date :NA Address of Applicant :H.NO.-8-27/14 & 15, FLAT NO 309
(33) Name of priority country ‘:NA |GAYATHRI RESIDENCY, R.R.NAGAR COLONY, OLD
(86) Intenational Application No :NA |BOWENPALLY, SECUNDERABAD, TELANGANA500011
Filing Date :NA |Andhra Pradesh India
(87) International Publication No :NA 2)ABHINETRI POGUL
(61) Patent of Addition to Application Number :NA [(72)Name of Inventor :
Filing Date :NA 1)ABHINETRI POGUL
(62) Divisional to Application Number ‘NA 2)HARI KRISHNA GOUD
Filing Date ‘NA
(57) Abstract :

A system and method to facilitate users to upload instant content onto a social networking service and enable theareséns to
uploaded content with the other users onto the network and patéiéh a periodic contest arranged for a predetermined period
social network service provider is provided. Also, a method for dynamitinealprofile picture replacement in various other soc
networking platforms is disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3905/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :30/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD AND SYSTEM FOR ENHANKG QUALITY OF REQUIREMENTS FOR AN
APPLICATION DEVELOPMENT

(51) International classification :G06C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Priority Date :NA Address ofApplicant :Doddakannelli, Sarjapur Road,
(33) Name of priority country :NA [Bangalore 560035, Karnataka, India. Karnataka India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date ‘NA 1)VENKATA SUBRAMANIAN JAYARAMAN
(87) International Publication No *NA 2)SUMITHRA SUNDARESAN
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method for enhanaaligygof requirements for an application development. The method
comprises retrieving expertise information of each user of groups involved in identifying requirements, domain knoweztge ¢
user, information on number of defects associated with regeints and information of requirements for application developme
from sources. Then, skill score of the groups is computed using expertise information and domain knowledge of each user
corresponding groups. Solidity score of each of requirementsamaaed using information of requirements and predeterminec
threshold solidity score. Weightage score of each of requirements is computed based on information of requirementsadiod i
on number of defects. The, using skill score of groups, sokditye of each of requirements and weightage score, strength sco
each of requirements is computed for enhancing quality of requirements. Figure 9
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(12) PATENT APPLICATION PUBLICATION (21) Application No.390ZHE/2015 A
(19) INDIA
(22) Date of filing of Application :30/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : INTELLIGENT DOOR BELL PERSON FINDER

(51) International classification :GO8E|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHARATH UNIVERSITY
(32) Priority Date :NA Address of Applicant :173, Agharam Road, Selaiyur, Che
(33) Name of priority country :NA |600 073. Tel : 04422290742 Tamil Nadu India
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)Dr.Latha
(87) International Publication No *NA 2)Rajendran
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention discloses an Intelligent door bell that helps to identify the person who is pressing the door bell. Tbe pregites
for a way to alert the residents that the visitor is a stranger or an unauthpeized.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3904/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :30/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : DERAL IMPLANT FOR CONTINUOUS LONGTERM, PAINFREE, NONINVASIVE DRUG
DELIVERY TO BRAIN BY BYPASSING THE BLOOD BRAIN BARRIER

(51) International classification :A61C (71)Name of Applicant :
(31) Priority Document No ‘NA 1)U.R.ANOOP
(32) Priority Date :NA Address of Applicant :NO:6,24th CROSS, AVVAI NAGAR
(33) Name of priority country :NA LAWSPET, PONDICHERRY, 605 008, Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)U.R.ANOOP
(87) International Publication No *NA 2)KAVITA VERMA
(61) Patent of Addition to Application Number:1430/CHE/201
Filed on :19/03/2014
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This inventionrelates to an innovation of designing and using dental implant with apical pores for drug delivery to thebrain. |
drug is deposited beneath the nasal respiralpry mucosa or the maxillary sinus mucosa using a novel, cost effectiyeladéntal
with; aporous apical end. The nanordrugdistributes into systemic circulation and to the bram from the delivery site usingj th
lymphatic and the vascular route. The device provides long term, pain fremvasive, continuous and controlled drugdeliviry
the brain.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3895/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :29/07/2015 (43) Publication Date : 14/08/2015

(54) Title of the inventio : METHOD AND A SYSTEM FOR MONITORING OXYGEN LEVEL OF AN ENVIRONMENT

(51) International classification :A61B|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Priority Date :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(33) Name of priority country :NA |Bangalore 560035, Karnataka, India. Karnataka India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)PANNEER SELVAM JAYAVEERA PANDIAN
(87) International Publication No NA 2)VINOD PATHANGAY
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method famitaring oxygen level of an environment. The method comprises receiving at l¢
one image of the environment comprising plurality of users from a capturing device. Then, at least one region of kaetesf tf
plurality of users is detected in theleast one image. A video plethysmographic waveform is generated by analyzing the at le
region of interest. Further, Peripheral Capillary Oxygen Saturation (SPO2) based on the video plethysmographic waveform
determined. Thereafter, oxygen lewéthe environment is determined by averaging the SPO2 level of each of the plurality of
The determined oxygen level of the environment is compared with predefined oxygen level of the environment and an appt
action is performed based on ttmmparison. Figure 5
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.3991/CHE/2015 A
(19) INDIA
(22) Date of filing of Application :31/07/2015 (43) Publication Date : 14/08/2015

(54) Title of theinvention : AN ELECTRONIC DEVICE FOR ERASING CONTENTS ON A WRITING BOARD AND A
METHOD THEREOF

(51) International classification :HO3K|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)WIPRO LIMITED
(32) Priority Date :NA Address of Applicant :Doddakannelli, Sarjapur Road,
(33) Name of priority country :NA [Bangalore 560035, Karnataka, India. Karnataka India
(86) International Aplication No :NA [(72)Name of Inventor :
Filing Date :NA 1)VIJAY KUMAR
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to an electronic device for exasitents on a writing board. The electronic device comprises a
motion detecting unit for detecting movement of the electronic device from resting position which then transmits am aigiwati
to activate a processing unit and a proximity sensor.pftsmity sensor identifies proximity of the electronic device with the
writing board. The processing unit receives a signal from the proximity sensor when the electronic device is proximvatitgythe
board. Further, the processing unit receives seledf colours through user interface on the electronic device for identifying er:
or retainable contents on the writing board. The processing unit transmits a control signal to motion control systesh to contr
moveable cleaning surface of the elestcadevice to perform either pulling or pushing the moveable cleaning surface backwai
forward respectively based on the selection of colobig.1a
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(12) PATENT APPLICATION PUBLICATION (21) Application No0.664/KOL/2015 A
(19) INDIA
(22) Date of filing of Application :17/06/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SERVO SEMICONDUCTOR DEVICE FOR DC POWER CONTROL

(51) International classification :B23P21/0i[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MADAN SINGH
(32) Priority Date :NA Address of Applicant :SECTOR 4F/4031. P.O: B. S. CITY
(33) Name of priority country :NA DIST: BOKARO, JHARKHAND INDIA
(86) International Application No :NA (72)Name of Inventa :
Filing Date ‘NA 1)MADAN SINGH
(87) International Publication No NA
(61) Patent of Addition to Application Nuraeb ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus servo semiconductor device for DC power control comprising a signal producing device having a movabledu
with and guided by two carbon brushes and springs with studs for linear movemesstaridg its position, auxiliary and power
contacts means for handling small and heavy current, a miniature motor means operable via a set of gears train teciatte a
designed Rotary Drum which produces intermittently two DC commands of variaaligoth, one being of small fixed amplitude ¢
other of higher fixed amplitude which handles full power initiating a stake of semiconductor IGBTS, after handling of éoygo
load with zero loss of electrical energy in control device and in this lneagdre object of the load is controlled.
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the grarft o
the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents(Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICATION (21) Application No.10003/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :25/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : YEAST STRAINS CAPABLE Q¥ETABOLIZING XYLOSE AND RESISTANT TO INHIBITORS
METHOD FOR OBTAINING SAME AND USE THEREOF

(51) International classification:C12R1/865,C12P1/02,C12P7|(71)Name of Applicant :

(31) Priority Document No 11255076 1)LESAFFRE ET COMPAGNIE

(32) Priority Date :01/06/2012 Address of Applicant :41 rue Etienne Marcel, 75001 Paris
(33) Name of priority contry  :France France

(86) International Application . (72)Name of Inventor :

No j;2-5/5750210313/051137 1)DESFOUGERES ,Thomas

Filing Date ' 2)PIGNEDE ,Georges
(87) International Publication WO 2013/178915
(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applcation .
‘NA
Number ‘NA
Filing Date '
(57) Abstact :

The subject matter of the present invention is novel yeast strains capable of metabolizing xylose and resistant @ at least o
fermentation inhibitor , and also to the method for obtaining same. The subject matter of the present inventioe igealsts th
obtained by culturing said yeast strains and the use thereof for producing at least one fermentation product , prefesgbly eth
particular in a culture medium comprising xylose and at least one fermentation inhibitor. (No figure)
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10004/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :25/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHODS AND SY$&MS FOR PRESSURE TESTING COMPONENTS OF A HYDROCARBON
WELL SYSTEM

(51) International
classification

(71)Name of Applicant :

E21B47/06,E21833/035,E21B33/( 1)BP CORPORATION NORTH AMERICA INC.

(31) Priority Document N¢:13/476270 Address of Applicant :501 Westlake Park Boulevard, Hou
(32) Priority Date :21/05/2012 ,ITX 77079 U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)WINTERS, Warren
'(A\Sszjl:ggetzirgr?tll\loonal PCT/US2012/038795 2)LIVESAY Ronald
:21/05/2012

Filing Date

Sjg"'é‘:;g”nam”a' ‘WO 2013/176648

(61) Patent of Addition to .

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract

A component of a well system can be tested by pressurizing the component of the well system a test pressure via tagssupj
connected to the component of the well systei.,, a choke line and a kill line. Then , a first of the two supply linebedsolated
from the second supply line and the component of the well :system. The change in pressure can be measured in thdifiest si
and the change in pressure can be independently measured in the second supply line and the componensydtdra.Wéie
change in pressure of the first supply line can be subtracted from the change in pressure of the second supply liompadehe
Then,the change in pressure for the component can be analyzed to determine if the component of themwédl sy@ntaining
pressure integrity , i.e. leaking or not leaking.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10005/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :25/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : PRESSURE CONTROL VALVE

(51) International classification :FO2M63/02,F02M63/C| (71)Name of Applicant :
(31) Priority Document No :1255351 1)ROBERT BOSCH GMBH
(32) Priority Date :08/06/2012 Address of Applicant :Postfach 30 02 20, 70442 Stuttgart
(33) Name of priority country :France Germany
(86) International Application No :PCT/EP2013/059518 |(72)Name of Inventor :

Filing Date :07/05/2013 1)ROCHAS ,Pierre- Marie
(87) International Publication No ‘WO 2013/182366
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Numdér :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a peese control valve for a high pressure accumulator (22) of an injection device of an internal com
enginecomprising a magnetic actuator (10). The magnetic actuator (10) has a magnetic core (30) having contacting pins (4
and a magnetic armae (33) having an armature plate (34) , wherein the contacting pins (41a , 41b) protrude from a magne!
end face (31) and pass through feedthrough (43a , 43b) formed in the armature plate (34). The armature plate (34)dsamge
in an armatre space (44) , which is hydraulically connected by means of a pressure equalization channel (50) to a valve ch
connected to low pressure. The pressure equalization channel (50) has an opening (51) on the magnetic core end ferea(gl
of which opening the pressure equalization channel (60) opens into the armature space (44). Furthermore , a passajéréont
one end face of the armature plate (34) to the other end face of the armature plate (34) is provided for the prazatiomequaict
passage is formed by at least one of the feed through{dBajn the armature plate (34). A residual air gap disk (50) , which ha
further feed through(53a , 53b) in correspondence with the feed through (43a , 43b) , is arranged tetwagnetic core (30) anc
the armature plate (43). The additional feed through (53b) in the residual air gap disk (50) lying near the opening (&djahas
extension (54) that extends in the direction of the opening (61).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10006/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :25/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : ELECTRONIC DEVICE

(51) Internaibnal classification :G06Q30/06,G06Q30/(| (71)Name of Applicant :

(31) Priority Document No 12012121008 1)NIKON CORPORATION

(32) Priority Date :28/05/2012 Address of Apficant :12 1, Yurakucho 1chome, Chiyoda

(33) Name of priority country :Japan ku ,Tokyo 1008331 Japan

(86) International Application No :PCT/IP2013/057764 |(72)Name of Inventor :
Filing Date :19/03/2013 1)TOMII Hiromi

(87) Interrational Publication No ‘WO 2013/179730 2)YAMAMOTO, Sayako

(61) Patent of Addition to Application NA 3)MATSUMURA ,Mitsuko

Number :NA 4)SAMEJIMA, Saeko
Filing Date ) 5)NAKAMURA ,Yae

(62) Divisional to Application Number :NA 6)SEKIGUCHI ,Masakazu
Filing Date ‘NA

(57) Abstract :

To support thgoint purchase of a product by multiple individuas, electronic device is provided with: information provision pa
(26 , 21) for providing information pertaining to the joint purchase of a product by a plurality of candidates; and e aijzst
(26) for making adjustments pertaining to the product.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10026/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Dte : 14/08/2015

(54) Title of the invention : SYSTEMS AND METHODS FOR DISTRIBUTED STORAGE

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :61/645505 1)AETHERSTORE, LLC
(32) Priority Date :10/05/2012 Address of Applicant :501 Fifth Avenue, Suite 1803, New
(33) Name of priority country ‘U.S.A York, NY 10017 U.S.A.
(86) International Application No :PCT/US2013/0402¢|(72)Name of Inventor :

Filing Date :09/05/2013 1)MACINNIS ,Robert, Francis
(87) International Publication No ‘WO 2013/169997
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Techniques for ditributed storage using a plurality of computing devices connected to a network can include storing an elec
in a local storage layer of one of the computing devices. The stored electronic file can be asymmetrically transnattézhsin p
over the network to other computing devices to store the file across the other computing devices in a distributed stofdge la)
electronic file can be asynchronously transmitted over the network to a cloud storage layer such that the electromicofitalig
the cloud storage layer. The local storage layer of each computing device cafostaeh electronic file stored in the distributed
storage layer , metadata having pointers to locations of the portions the electronic files stored a&h shardme layer and distribute
storage layer. The electronic files stored in the distributed storage layer can be displayed as stored in a singigdogical dr
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.10027/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : ELECTRIC HEATING DEVICE FOR THE PRODUCTION OF HOT WATER AND/OR STEAM

(51) International clagfécation :A47J31/54 (71)Name of Applicant :
(31) Priority Document No :TO2012A000451 1)LUIGI LAVAZZA S.P.A.
(32) Priority Date :24/05/2012 Address of Applicant :Corsodvara 59,4 10154 Torino Italy
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No :PCT/IB2013/0542¢| 1)DE MANGO, Carlo
Filing Date :24/05/2013 2)APRILE ,Paolo
(87) International PublicatioNo ‘WO 2013/175433 3)PINNA, Andrea
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The heating device (1) comprises: an assemblg)2vhich is made of a heatonducting material and has an associatatihg
resistor (5) and in whichetween inlet and outlet orifices (1#)ere is defined a passage (7a , 7b) which follows a predetermine
, close to the resistor (5) , for a flow of water intended to be heated. The assembly (2, 4) comprisddadye(@)shaving two mai
opposite surfaces or faces (2&) to which respective closing shells or covers (3, 4) are connected in & lighidmanner. Betwes
each main surface or face (2a, 2b) of the central body (2) and the associated skel (& cd) there is defined a respective pas:
which follows a serpentine or labyrintlike path (7a, 7b). These serpentine or labyrilike passages (7a , 7b) communicate wit|
each other by means of a througole (10) provided between the mainfages or faces (2a , 2b) of the central body (2). The he
resistor (5) is provided in the central body (2) , between the main surfaces or faces (2a , 2b) such that it iseixchdmgging
relationship with both the serpentine or labyrinth likesaa®s (7a , 7b).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10028/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the mvention : LIP FOR EXCAVATING BUCKET

(51) International classification :E02F9/28 (71)Name of Applicant :
(31) Priority Document No :61/654501 1)ESCO CORPORATION
(32) Priority Date :01/06/2012 Address of Applicant :2141 NW 25th Avenue, Portland, O
(33) Name of priority country :U.S.A. 97210 2578 U.S.A.
(86) International Application No :PCT/US2013/0434z|(72)Name of Inventor :

Filing Date :30/05/2013 1)OLLINGER, Charles, G. IV
(87) International Publication No ‘WO 2013/181435 2)HANKLAND, Joel
(61) Patent of Addition to Application ‘NA 3)STANGELAND, Kevin ,S.
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A lip for an excavating bucketith a front beam and a rear beam extending along the length of the lip and defining at least or
between them. The front beam includes noses extending forward of the beam for mounting ground engaging tools. Ribs ex
between the front beam and tiear beam. The ribs separate recesses extending between the beams.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10029/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : APPARATUS AND METHOD FOR ROTATIONAL MOLDING OF PLASTIC MATERIAL

(51) International (71)Name of Applicant :

:B29C33/02,B29C41/06,B29C41/

classification 1)PLASTIGI
(31) Priority Document No :2012/0288 Address of Applicant :Hezewijk Ib,-2200 Noorderwijk (BE
(32) Priority Dae :30/04/2012 Belgium
(33) Name of priority countr:Belgium (72)Name of Inventor :
(86) International Appl|cat|o:PC.I./I|32013/053£1r14 1)KUIJT ,Jan
No 30/04/2013 2)KULT Ben

Filing Date 3)HARLEMAN, Frank
(87) International Publicatio. 4)CLAUS, Filip
No ‘WO 2013/164765 5)POTARGENT, Johan
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatiol,

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

This invention relates to a device for rotational moulding. The device comprises a mould which is movably arranged moavh
wall , surrounded by a mould cavity andhaterial feeding device for feeding the curable raw material into the mould cavity. Tt
mould is movably mounted on a robot arm , associated with the mould. The movement of the mould is controlled by a ct
communicating with the robot arm. Theooid is provided with a device for controlling the temperature of the mould and whick
integrally formed with the mould.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1002/DEL/2014 A
(19) INDIA
(22) Date of filing of Application :08/04/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : INTEGRATED ENTERTAINMENT DEVICE FOR VEHICLES

(51) International classification :HO5K11/0Z|(71)Name of Applicant :
. :20140123€| 1)Sutrisno LIONO

(31) Priority Document No 9 Address of Applicant :c/o J. UNDAAN WETAN NO. 54,
(32) Priority Date :12/02/2014|SURABAYA 60274, East Java, Indonesia Indonesia
(33) Name of priority country :Singapore |(72)Name of Inventor :
(86) International Application No ‘NA 1)Sutrisno LIONO

Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

An audio device 10 adapted to be installed in a vehicle, the device 10 has at least one internal speaker driver 2&asbr a pro
adapted to receive and process a signal from at least one audio source, and adapted tara@rgtant play the processed sign:
through the at least one internal speaker driver 21a, b, and an amplifier adapted to amplify the processed 10 sigteal natisen
processor, wherein the at least one internal speaker driver 21a, b, the pracddberamplifier are all contained in a single unit,
wherein the device 10 is configured to fit substantially within a vehicle head unit mounting location 130.
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(12) PATENT APPLICATION PUBLICATION (21) Apgication N0.10020/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : NEGATIVE ELECTRODE FOR SECONDARY BATTERY AND SECONDARY BATTERY
COMPRISING SAME

(51) Interngional . (71)Name of Applicant :

classification :HO1M4/131,H01M4/485,HO01MA4/¢ 1)LG CHEM LTD.

(31) Priority Document No :1020120075122 Address of Applicant :20, Yoidalong, Youngdungpaogu,
(32) Priority Date :10/07/2012 Seoul 150721 Republic of Korea

(33) Name of priority (72)Name of Inventor :

country 1)AHN Kyoung- Ho

(86) International 2)LEE Chul- Haeng

‘Republic of Korea

L :PCT/KR2013/006122
AP ing Date 1010712013 DKM Min - 3ung
Publication No WO 2014/010030 ING vi i
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract

The present invention provides a negative electrode for a secondary battery and a secondary battery compridiagegathe
negative electrode for a secondary battery is configured such that a negative electrodevmictucentains negative eleatte
active material$s deposited on a current collector. The negative electrode active materials are lithium titanium oxide (LTO)
particleson the surface of each of which a cross linking polymer coating layer is formed. The lithium titanium oxidespamticl
which the coating layers are formed maintain the pore structures formed between the particles. Tinkicrggmlymer is a
phosphatebased compound.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/11/2014

(21) Applicaton No.10021/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : DIFFERENTIATION OF HUMAN EMBRYONIC STEM CELLS INTO PANCREATIC ENDOCRIN

CELLS

(51) International :C12N5/071,C12N5/0735,C12N5)
classification

(31) Priority Document No :61/657160

(32) Priority Date :08/06/2012

(33) Name of priority count:U.S.A.

(86) International

Aoalication No 'PCT/US2013/044472
PP Fiing Date :06/06/2013
(87) International Publicatio

No ‘WO 2013/184888

(61) Patent of Addition to

(71)Name of Applicant :
1)JANSSEN BIOTECH ,INC.
Address of Applicant :800/850 Ridgeview Drive, Horsham
,Pennsylvania 19044 U.S.A.
(72)Name of Inventor :
1)REZANIA, Alireza

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention provides methods to promote differentiation of pancreatic endoderm cells to pancredtie enticlusters

and to enhance insulin expression in hormexpressing cells.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application26/11/2014

(21) Application No.10022/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : DRIVEN AXLE GEAR FOR A MOTOR VEHICLE

(51) International \F16C35/04,B60K17/16,FL6HA48/
classification

(31) Priority Document No :12505442

(32) Priority Date :28/05/2012

(33) Name of priority countr:Sweden

(86) International Applicatiol

(71)Name of Applicant :
1)SCANIA CV AB
Address of Applicant :S151 87 Sdertlje Sweden
(72)Name of Inventor :
1)KARLSSON ,Stefan

No :PCT/SE2013/050588
Filing Date :23/05/2013
f\?g) International Publlcat|0|:WO 2013/180626
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invertn relates to a powered axle gear (I) for a motor vehicle. The object is to achieve an axle gear which can
large driving torques and at the same time be accommodated in an axle beam between the vehicle s tractive wheelsaihe ¢
comprisesa gear housing (10) which accommodates a pinion (40) and a crownwheel (50) for transmission of rotary motion
vehicle s powered axles (Y1, Y2). To this end , there are two bearings (62 , 64) , one on each side of the crownwitetg50)
pinion scentreline (X)with a differential situated between said bearings @2, The bearing (64) situated beyond both the

crownwheel (50) and the pinion s centreline (X) has running round it an undivided bearing seat (30) provided with amartgon
in the circumferential direction which protrudes over the pinion (40) towards the latter s centreline (X) in a configuratiat whi
least partly overlaps the pinion (40). The invention relates also to a motor vehicle.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/11/2014

(21) Application No.10023/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : DUAL WHEELS WITH INTERNAL AIR PASSAGEWAYS

(51) International 'B60B11/06,B60C23/00,B60C29/
classification

(31) Priority Document No :61/647968

(32) Priority Date :16/05/2012

(33) Name of priority countr:U.S.A.

(86) International Applicatio

No :PCT/US2013/041473
Filing Date :16/05/2013
f\tlag) International Publlcatlo:WO 2013/173662

(61) Patent of Addition to

(71)Name of Applicant :

1)NOBLANC, Olivier, L.
Address of Applicant :106 cobalt Ridge Dr. N, Levittown, |

19057 U.S.A.
2)RENSON, Christopher, R.
3)HOBE, Peter, K.
4)ROGERS, Larry, K.
5)MARSALY, Olivier

(72)Name of Inventor :
1)RENSON, Christopher, R.
2)HOBE, Peter ,K.

Application Number mﬁ 3)ROGERS, Larry, K.
Filing Date ’ 4)MARSALY, Olivier
(62) Divisional to Applicatiow_NA 5)NOBLANC Olivier L.
Number :N A 6)NA
Filing Date ’
(57) Abstract :

This invention describes a system to maintain equal pressure in a pair of duahtiratso incorporates a valve mechanism that
prevent one dual wheete from going flat in the event the other dual wheel tire experiences a rapid air loss. Dual wheels are
mounted on the vehicle hub with both wheel disc faces in direct contact with each other. To ensure equal pressuresithieth
invention has air passageways machined into the wheels such that the air passageways meet at the interface between the
the wheel disc faces are in direct contact These junctions are sealed by a rubber seal or gasket. Both tires camtedmwbe infl
deflated simultaneously through a standard air valve located on either wheel. Where a dual wheel arrangement requifesnth
intermediate piece between the dual wheels , air passageways can connectpiecenwheels via intermediate air passagys

going through the common intermediate piece. A dual pressure equalizing valve is connected to the air passageways ahd ¢

into the wheels or intermediate piece.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/11/2014

(21) Application No.10040/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : MINERAL SUPPLEMENTATION OF BEVERAGES

(51) International classificatic:A23L1/00,A23L1/056,A23L1/30.
(31) Priority Document No :12170516.4

(32) Priority Date :01/06/2012

(33) Name of priority country:EPO

(86) International AppI|cat|on:PC.I./II32013/054365

(71)Name of Applicant :
1)DSM IP ASSETS B.V.
Address of Applicant :Het Overloon 1, NB411 Te Heerlen
Netherlands
(72)Name of Inventor :

No : 1)LI, Feng
Filing Date :27/05/2013 2)BREMER, Leonardus Gerardus Bernardus
E\?g) International Publ|cat|on:WO 2013/179206 3)TUINIER, Remco
(61) Patent of Addition to NA
Application Number :NA
Filing Date ’
(62) Divisional to Application_NA
Number :N A
Filing Date ’
(57) Abstract :

The present invention is directed to metal supplementation of beverages. More particularly , it i girecteetal containing
complex coacervate core micelle comprising a negatively charged chelating agent , a low molecular weight natural food gr:
polymeric cationand water. It is also directed to a process to produce said metal containing complexateaoee micelland to
the use of said metal containing complex coacervate core micelle to supplement beverages with a source of highly bioatedil
It is also related to a beverage comprising said metal containing complex coacervate core micelle
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10041/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : ANERROR OPERATION PREVENTING METHOD APPARATUS AND DEVICE

(51) International classification :GO6F3/01 (71)Name of Applicant :
(31) Priority Document No :201210316613.7 1)XIAOMI INC.
(32) Priority Date :30/08/2012 Address of Applicant :Floor 13, Rainbow City Shopping M
(33) Name of priority country :China Il of China Resources, NO. 68 ,Qinghe Middle Street, Haidial
(86) International Application bl :PCT/CN2013/0822¢|District, Beijing 100085 China
Filing Date :26/08/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/032554 1)LI, Shen
(61) Patent of Addition to Application ‘NA 2)WANG, Wenlin
Number :NA 3)LI ,Weixing
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An error operation preventing methapparatus and device are disclosed in the present inventiarh are related to the field of
mobile terminal. The error operation preventing metfaggharatus and device , providgddmbodiments of the present
invention,monitor a first distance between a mobile terminal and the surrounding environment imealfter the mobile termina
gets into an active state from a standby statedetermines whether the mobile termingusaway or not by user (put in a backp.
or pocket for example); when the first distance satisfies a preset distance condition , the mobile terminal can besreytrd extied
of put away by usegloses a touch screen of the mobile terminal anoidsrthe touch screen for preventing error operation to th
mobile in the active state by user , so that the damage caused by error operation can be avoided.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10042/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD AND DEVICE FOR DISPLAYING MESSAGES

(51) International classification :HO04W4/14 (71)Name of Applicant :
(31) Priaity Document No :201210301140.3 1)XIAOMI INC.
(32) Priority Date :22/08/2012 Address of Applicant :Floor 13, Rainbow City Shopping M
(33) Name of priority country :China Il of ChinaResources, NO. 68, Qinghe Middle Street, Haidiar
(86) International Application No :PCT/CN2013/08197|District, Beijing 100085 China
Filing Date :21/08/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/029336 1)CHEN ,Yinli
(61) Paent of Addition to Application ‘NA 2)LIU ,Xinyu
Number :NA 3)ZENG, Jian
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a method and device for displaying messages. The method inchrdemgéehe sending time and recipients of me
messages sent by a user; and displaying the mass messages in individual dialog pages between the user and eachrdauipie
the sending time. According to the sending time and the recipients it messagetfie mass messages are inserted to the
individual dialog pages of the user and the corresponding recipients , and then the mass messages are related withathe ind
dialogs , so that the user can see the mass messages displayed & positiats in the individual dialogs and can check the
messages conveniently , and the use experience of the user is improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10043/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : ONCOLYTIC CLOSTRIDIUM GHONII STRAINS , AND METHODS OF PRODUCTION AND US

(51) International classificatio:C12N1/20,C12N1/36,81K39/0¢|(71)Name of Applicant :

(31) Priority Document No  :2012901658 1)GRIFFITH UNIVERSITY
(32) Priority Date :27/04/2012 Address of Applicant :170 Kessels RoadtiNan Queenslanc
(33) Name of priority country :Australia 4111 Australia
ﬁg) International Application -PCT/AU2013/000439 (712))\l>lvaErPeMc?;1 Inventor :
. 20/04/2013 +ing
Filing Date
E\?g) International Publication ‘WO 2013/159155
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a derivative bacterial strain of an avirulentpatbagenic Clostridium ghonii that is capable of
arresting the growth of , re@®ing or destroying one or more solid tumours. The present invention further relates to a compo
comprising the derivative bacterial strain for targeted lysis of solid tumours. The present invention further relatexitoaheth
producing derivativetsains of C. ghonii by serial culturing in tumor bearing animals.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10044/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Pblication Date : 14/08/2015

(54) Title of the invention : CORROSION INHIBITION DEVICE, AND SEAWATER DESALINATION DEVICE AND PUMP
DEVICE EQUIPPED WITH SAME

(51) International
classification

(71)Name of Applicant :

:C23F13/00,B01D61/02,B01D61/ 1)HITACHI LTD.

(31) Priority Document No :2012120346 Address of Applicant :66 Marunouchi 1chome, Chiyodaku
(32) Priority Date :28/05/2012 ,Tokyo 1008280 Japan
(33) Name of priority countr:Japan (72)Name of Inventor :
(86) International Apphcatlo:PCT/JP2013/062813 1)OHASHI Ken'ya
No 107/05/2013 2)FUJII Kazumi
Filing Date ’ 3)CHIBA Yoshimasa
f\?()?) International Publlcatlo:WO 2013/179858 4)ITOH Masahiro

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,

‘NA

Number ‘NA
Filing Date '

(57) Abstract :

The present invention provides a corrosion inhibition device that improves corrosion resistance of a metal pipe folgcheaneie
while retaining desalting performance. This corrosion inhibition device is equipped with wiring that is connected at one end
stainless steel pipe for circulating seawater therein , a power supply that is provided halfway on the wiring , andlzat #hode
connected to the other end of the wiring while electrically insulated from the stainless steel pipe , said corrosion dwifng
being characterized in that the anode is placed so as to come into contact with the seawater flowing in the esthipilesarst the
anode and the stainless steel pipe are electrically connected to each other via the wiring.

No. of Pages : 4No. of Claims : 1.

The Patent Office Jourh44/082015 48003



(12) PATENT APPLICATION PUBLICATION (21) Application No.10010/DELNP/2014 A
(19) INDIA
(22) Dateof filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : STEERING SPINDLE ARRANGEMENT

(51) International classification :B62D7/18 (71)Name of Applicant :
(31) Priority Document No 12506697 1)SCANIA CV AB
(32) Priority Date :21/06/2012 Address of Applicant :S151 87 Sdertlje Sweden
(33) Name of priority country :Sweden (72)Name of Inventor :
(86) International Application No :PCT/SE2013/0507:| 1)STJERNLING Martin
Filing Date :18/06/2013
(87) International Publication No ‘WO 2013/191630
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present inventioconcerns a steering spindle arrangement that comprises a spindle lamits@g beam (1) that is secured to
central part (2b) of the spindle bolt (2) , a stub axle (5) that has a first arm (6) [that] is rotatably arranged arstyretta(#a) othe
spindle bolt (2) via a first bearing (11) and a second arm (8) that is rotatably arranged around a second part (Zoptd tradtgR)
via a second bearing (22). The spindle arrangement comprises an adjusting mechanism (4 , 18) by mearisiefpwbgible to
adjust a variable rotation resistance for the stub axle (5) when it is rotated around the spindle bolt (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10011/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : LOW ORGANIC EXTRACTABLE DEPTH FILTER MEDIA PROCESSED WITH SOLVENT
EXTRACTION METHOD

(51) International classification :C12M1/12,C2M3/0€|(71)Name of Applicant :
(31) Priority Document No :61/656263 1)EMD MILLIPORE CORPORATION
(32) Priority Date :06/06/2012 Address of Applicant :290 Concord Roadll&ica ,MA
(33) Name of priority country :U.S.A. 01821 U.S.A.
(86) International Application No :PCT/US2013/04455(72)Name of Inventor :
Filing Date :06/06/2013 1)CHENG, Kwok -Shun
(87) International Publication No ‘WO 2013/18937 2)SINGH ,Nripen
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided is a primary clarification depth filtration process of @eilture feeds , including chemically treated flocculated
feeds,containingtarget biomolecules of interest such as rrAbammalian cell cultures , or bacterial cell cultures , utilizing a prii
clarification depth filtration device containing a media with significantly lower flushing requirenmeststing in lower levels of
organic extractables released after media fluslkangd,increased throughput for the pireated feed streams , without the use of a
primary clarification centrifugation step or primary clarification tangential flow microfiltration step. The primaficatawn depth
filtration device used in the primary clarification of fluid cell culture fegiduding chemically treated flocculated feeds containi
flocculated cellular debris and/or colloidal particulates having a particle size distribution oDabaut to 200 um , contains a
porous depth filter media having porous layers of varying pore ratings , and achieves the desired level , of total toagtatitesx
(1- 3 ppm) measured in the feed filtered through the media with , significantly lowéirfturequirements. Kits and methods of ut
and making the same are also provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10013/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : BEARING BRACKET CONFIGURATION FOR DRUM BRAKE AND METHOD FOR ASSEMBLI
A BEARING BRACKET CONFIGURATION

(51) International classification :F16D65/02,F16D65/Z|(71)Name of Applicant :
(31) Prioity Document No :12507729 1)SCANIA CV AB
(32) Priority Date :05/07/2012 Address of Applicant :S 151 87 Sdertlje Sweden
(33) Name of priority country :Sweden (72)Name of Inventor :
(86) International Application No ‘PCT/SE2013/050811| 1) TI GaAR Rickard
Filing Date :28/06/2013
(87) International Publication No ‘WO 2014/007731
(61) Patent oAddition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to an arrangement in the form of a bearing bracket configuration for a drum brake of a motor behithe
bracket (30) for an eccentric shaft (20) is provided with a separate mounting (8® bvake cylinder (10). Using a bearing brac}
(30) for the eccentric shaft and a separate mounting (50) for the brake cylinder (10) makes it possible for the fastetiviged
into separate parts whereby accessibility for fitting is improvedtaagossible for the parts to be largely preassembled. The
invention relates also to a drum brake and a motor vehicle and to a method for fitting a bearing bracket configuration.

No. of Pages : 1No. of Claims : {

The Patent Office Jourh44/082015 48006



(12) PATENT APPLICATION PUBLIATION (21) Application No.10015/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD FOR OPERATING A ROTARY ATOMIZER, SPRAY HEAD, AND ROTARY ATOMIZE
WITH SUCH, A SPRAY HEAD

(51) International classification :B0O5B3/10 (71)Name of Applicant :

(31) Priority Document No :10 2012 010 610.6 | 1)EISENMANN AG

(32) Priority Date :30/05/2012 Address of Applicant :T%binger Str. 81, 71032 Bblingen

(33) Name of priority country :Germany Germany

(86) International Application No :PCT/EP2013/00451|(72)Name of Inventor :
Filing Date :16/05/2013 1)MEIER, Ralph

(87) International Publication No ‘WO 2013/178327 2)LANG- KOETZ, Claus

(61) Patent of Addition to Application NA 3)REICHLER, Jan

Number :NA 4)KALMBACH ,Thomas
Filing Date ' 5)LIEBING, Manuel

(62) Divisional to Application Number  :NA 6)HAUBER, Markus
Filing Date ‘NA

(57) Abstract :

The inventiorrelates to a method for operating a rotary atomizer with which a coating material is applied onto an object. A k
(8) is rotated about a rotational axis (18)d coating material is supplied to a discharge surface (34) of the bell plate (8)auble
coating material is projected away from the bell plate (8). A working fluid is blown at least temporarily as a transgécsong
flow onto the coating material coming from the bell plate (8) by means of a dispensing device (70). Furtlesprasehead for a
rotary atomizer is provided for applying a coating material to an object , comprising a bell plate (8) which can beomthted a
rotational axis (18) and which comprises a discharge surface (34) , wherein coating material candoetsiggidl discharge surfac
such that the coating material is projected away from the bell plate (8). A dispensing device (70) which can blow aluwdrking
least temporarily as a transonic or supersonic flow onto the coating material coming fitweti thate (8). The invention further
relates to a rotary atomizer with such a spray head.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10033/DELNP/2014 A
(19) INDIA
(22) Date of filing of Applcation :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : TOPICAL NONAQUEOUS PHARMACEUTICAL FORMULATIONS

(51) International
classification

(71)Name of Applicant :

:A61KA47/38,A61K47/10,A61K47/Z 1)SAAD, Samy

(31) Priority Document No :2775393 Address of Applicant :4924 Natkarni Crescent, Mississau
(32) Priaity Date :02/05/2012 Ontario L5V 1L5 Canada
(33) Name of priority -Canada (72)Name of Inventor :
country ' 1)SAAD, Samy
fg”'g‘;g”na}\'%”a' \PCT/CA2013/000426
:30/04/2013

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2013/163734

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present application realtes to nagueous topical pharmaceutical formulations that are sesguamating. The formulation
comprises an organic solvent with fissspermeation propertiean organic cosolvent and a filmdrming agent. The formulation
may further comprise an anthicrobial pharmaceutical agent.

No. of Pages : ZNo. of Claims : 2

The Patent Office Jourh44/082015 48008



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applcation :26/11/2014

(21) Application No.10034/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : BLOCK COPOLYMER COMPOSITION AND SHEET

(51) International classificaticC08L53/02,C08K5/01,C08K5/1!
(31) Priority Document No :2012106530

(32) Priority Date :08/05/2012

(33) Name of priority country:Japan

(86) International Application

(71)Name of Applicant :
1)DENKI KAGAKU KOGYO KABUSHIKI KAISHA
Address of Applicant A1, NihonbashiMuromachi 2-chome
Chuo-ku, Tokyo 1038338 Japan
(72)Nameof Inventor :

:PCT/JP2013/062778 .

(87) International Publication_WO 2013/168679 3)NAKAZAWA Hitoshi
No ' 4)UEKUSA Shinya
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application_NA
Number :N A

Filing Date '

(57) Abstract :

To provide a block copolymer composition that is ideal for various types of packaging materiating food containers , bevera
containers industrial containers , and blister packs , in that it has excellent transpdustery, strengtirjgidity, and moldability;
excellent antiblocking and antistacking performances; and excellent property balance in terms of the atsnt@ned poperties
when used after adding a vinyl aromatic hydrocardb@sed polymer., [Solution] A block copolymer composition of a vinyl aron
hydrocarbon and a conjugated diene , wherein the conjugated diene content of the block copolymer component(hbokdaigr
weight peak within a molecular weight range of 150, 000 to 300, 000 and a tapered block is 10 to 20 mass% , the caregat
content of the block copolymer component (1) having a molecular weight peak within a molecular weight ran@®0ft6a.40,
000 and a tapered block is 30 to 50 mass% , and the molecular weight peak surface area ratio (I)/(ll) of the block copolyme
component (1) and block copolymer component (ll) in the block copolymer composition is 20/80 to 80/20.

No. of Pages : 3 No. of Claims : 1.

The Patent Office Jourh44/082015 48009



(12) PATENT APPLICATION PUBLICATION (21) Application No.10035/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : FILLER FOR REMOVIN®/RINKLES

(51) International classification :A61F2/02,A61L27/1|(71)Name of Applicant :
(31) Priority Document No 1020120049953 1) AESTURA CORPORATION
(32) Priority Date :10/05/2012 Address of Applicant :100, CheonggyecheonJunggu,
(33) Name of priority country :Republic of Korea |[Seoul Republic of Korea
(86) International Application No :PCT/KR2013/00416.( 2)HB MEDICALS CO. LTD.
Filing Date :10/05/2013 3)LEE, Hoon Bum
(87) International Publication No ‘WO 2013/169075 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)LEE ,Hoon Bum
Number :NA 2)PARK,Won Seak
Filing Date ' 3)KIM,Hyuk
(62) Divisional to Application Number :NA 4)YOON, Ho Sang
Filing Date ‘NA 5)LEE, Jang Yeon
(57) Abstract :

The present invention relates to a filler for removing wrinklesiprising: a slim and long tubular main body penetrating througt
subcutaneous tissue; and a through hole provided so as to enable the cells gbtleegb¢issue of the main body to move to the
inside of the main body so as to form a fibrous tigkeethrough hole being formed so as to communicate with a hollow portion
formed inside the main body in the longitudinal direction from the outer perigheface of the main body. The filler for removin
wrinkles according to the present invention is not deformed or moved by the pressure of a skin or external forces aftarteein
into the subcutaneous tissaed can be applied to various body padsing wrinklesncluding body parts having deep wrinkles sc
to achieve (semi)permanent effects.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10036/DELNP/2014 A
(19) INDIA
(22) Date of filingof Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : A FILTER NETWORK ARRANGEMENT

(51) International
classification

(71)Name of Applicant :

:HO4L25/03,H03H21/00,H04B7/1: 1)ASTRIUM LIMITED

(31) Priority Document No :12275064.9 Address of Applicant :Gunnels Wood Road, Stevenage
(32) Priority Dae :09/05/2012 Hertfordshire SG1 2AS U.K.
(33) Name of priority count:EPO (72)Name of Inventor :
'(A\BG)HI:;;nnaRI%naI -PCT/EP2013/059311 1)YOUNG David
pplica :03/05/2013
Filing Date
f\?g) International Publlcatlc:WO 2013/167498
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

There is provided a filter network arrangement comprising a filter network; and one or more correction networks , wioereiort
more correction networks is arranged to substantially equalise the passband gain and group delligrafiehedrk arrangement.
Given an appropriate Q for the one or more correction netwanslynomial for the one or more correction networks can be fot
that equalises both the passband gain and group delay and the one or more correction netwosysttzaslsed from the
polynomial.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/11/2014

(21) Application No.10037/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : COMPOSITIONS AND METHODS FOR INCREASING THE STABILITY OF FOOD PRODUCT

ADDITIVES

(51) International classificatior:A23L1/00,A23L1/164,A23L1/3
(31) Priority Document No  :NA

(32) Priority Date -
(33) Name of pirity country
(86) International Application

:PCT/IB2012/001131
No

(71)Name of Applicant :
1)OCEAN NUTRITION CANADA LIMITED
Address of Applicant : 101 Research Drive, Dartmouth, N
B2Y 4T6 Canada
(72)Name of Inventor :
1)GAREAU, Amber, Lynn

Filing Date :21/05/2012 2)PITTMAN, Sharon ,Ann Spurvey
(87) International Publication ‘WO 2013/175253 3)TABOADA ,Lariza ,Beristain
No '
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Apgication ‘NA
Number :N A
Filing Date ’
(57) Abstract :

Disclosed are compositions including powdered green tea extract and a powdered preparation comprising polyunsatucated
Also disclosed are methods of preparing the compositiothsising the compositions in food products , as well as food product:

containing or that are prepared from the compositions.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10057/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : LOW DUST ANIMAL LITTERS AND METHODS FOR MAKING SAME

(51) International classification :A01K1/015 (71)Name of Applicant :
(31) Priority Document No :61/663068 1)NESTEC SA
(32) Priority Date :30/05/2012 Address of Applicant :Avenue Nestle 55, G800 Vevey
(33) Name of priority country :U.S.A. Switzerland
(86) International Application No :PCT/US2013/0415Z|(72)Name of Inventor :
Filing Date :17/05/2013 1)ZHANG ,Yimin
(87) International Publication No ‘WO 2013/180986 2)JEMMOTT, Emily, Alison
(61) Patent of Addition to Applicain ‘NA 3)VERA, Gustavo
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention provides lowdust animal litters made from one or more ingredients that function as an animal litter and one ot
polyols that function to control dust in thédir. The low dust animal litters are made by selecting one or more litter ingredients
suitable for making an animal litter and combining the litter ingredients with one or more polyols , generally by appiyoigols
to the surface of one or more negients before or during the process of combining the ingredients to produce the litter.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10058/DELNP/2014 A
(19) INDIA
(22) Date of filing of Appliction :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : VIBRATION DATA COLLECTION AND PROCESSING FOR A GAS TURBINE ENGINE

(51) International classificatior:F02C9/00,F02C7/00,G01H17:|(71)Name of Applicant :

(31) Priority Document No  :13/48826 1)SOLAR TURBINES INCORPORATED
(32) Priority Date :04/06/2012 Address of Applicant :2200 Pacific Highway, San Diego, (
(33) Name of priority country :U.S.A. 92186 5376 U.S.A.
(86) International Application . (72)Name of Inventor :
No :gécl:/ggL/J230210313/043966 1)GATTI ,Roger, Anthony

Filing Date ' 2)WASSON ,Warren, James
(87) International Publication 3)ITAMURA, Darin ,Asami ,Kapono
No WO 2013/184608 4)HAYWARD, Laurent ,Tucker
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A method (1200) for collecting and processing vibration data from a turbine engine system (ist3)sed. The method comprise
receiving (1202) engine data from the turbine engine while in service , where the engine data include vibration databymneasu
or more sensors (136 , 138) disposed on the turbine engine. The method further conuaiidag €204) user input through a ust
interface (202 , 204206 , 208210, 902 , 10021102); processing (1206) the vibration data in response to the user input; and
displaying (1208) the processed vibration data through the user intgHageocesed data being displayed as a function of a tirr
parameter.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10060/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publicaibn Date : 14/08/2015

(54) Title of the invention : AN ADVERTISEMENT ELEMENT A METHOD OF CREATING AN ADVERTISEMENT ELEMEI
AND A METHOD OF CAPTURING ADVERTISEMENT IMAGES ON AN ADVERTISEMENT ELEMENT

(51) International classification :GO9F19/14 (71)Name of Applicant :
(31) Priority Document No :112174740.6 1)LP SPORTS GROUP A/S
(32) Priority Date :03/07/2012 Address of Applicant :Tysklandsvej 6, DK100 Vejle
(33) Name of priority country :EPO Denmark
(86) International Application No :PCT/DK2013/05022|(72)Name of Inventor :
Filing Date :03/07/2013 1) SENDERGAARD , Christian , .
(87) International Publication No ‘WO 2014/005594 2)LARSEN ,S,ren, St velbjk
(61) Paent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An advertisement element (2) having an underside adapted for positioning on a flat surface and an upper side comprising ¢
advertisement surface thiadvertisement iformation,wherein the advertisement surface comprises a plurality of protrusions
wherein each protrusion (12) comprises a first display surface (14) with graphics applied to thesaidateface (14) and graphi
being orented towards a first predefined viewpoint (4) and a second display surface with graphics applied to theadréacégce
and graphics being oriented towards a second predefined viewpoint (6) , and wherein the advertisement information dorsipr
image (8) composed of the combined graphics on the first display surfaces (14) and a second image composed of the com
graphics on the second display surfaces. A method of creating said advertisement element (2) arwtlahuatpturing
advertisenent images.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10061/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invation : APPARATUS , PROGRAM PRODUCT AND METHOD FOR BRIGHTNESS CONTROL OF A
DISPLAY DEVICE

(51) International classificatior:G09G5/00,G09G5/10,G09G3!|(71)Name of Applicant :

(31) Priority Document No :13/535992 1)LENOVO (SINGAPORE) PTE. LTD.
(32) Priority Date :28/06/2012 Address of Applicant :151 Lorong Chuan, #2/01, New Tec
(33) Name of priority ountry  :U.S.A. Park ,The Concourse House, Singapore 556741 Singapore
(86) International Application -PCT/IB2013/055281 (72)Name of Inventor :
No N 27/06/2013 1)MESE, John Carl

Filing Date 2)PETERSON ,Nathan J.
(87) International Publication WO 2014/002044 3)VANBLON, Russell Speight
(61) Patent of Addition to NA 4)WALTERMAN ,Rod D.
Application Number :NA

Filing Date ’
(62) Divisional to Appication .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A methodapparatus and program product which enable a user selected display brightness to be linked to an application prc
selected for use imeelectronic device such as a computer systabfet,telephoneglectronic book reader , game devigwisic
playing device ,and the like. A user selected adjustment of display brightness for an application program and a thaméxestin
lighting cordition are stored in memory during use of the application program. In response to subsequent opening of an apy
program for which data has been stored , the stored data is accessed and display brightness relative to the ambsenditigdrin
present at the subsequent opening is given the previous , stored, user selected adjustment.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10062/DELNP/2014 A
(19) INDIA
(22) Date of filing of Appliction :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : APPARATUS AND METHOD FOR IMPROVING EFFICIENCY OF THRLM PHOTOVOLTAIC
DEVICES

(71)Name of Applicant :
1)FIRST SOLAR, INC.
Address of Applicant :28101 Cedar Park Boulevard,
(51) International classification ‘HO1L21/36,H01L21/0 Pgrgzb;;% 2;“43?151 US.A.
(31) Priority Document No 61/649680 3§ e s
(32) Priority Date :21/05/2012 -
- : 4)POWELL, Rick, C.
(33) Name of priority country ‘U.S.A 5)PENG, Xilin
(86) International Application No :PCT/US2013/041836 6)WANé Jianiun
Filing Date :20/05/2013 AZHAO. Zhib é
(87) International Publication No ‘WO 2013/177047 8)TRIVEbI Jigish
E\(liulznlzg;cent of Addition to Adjzation ‘NA (72)Name of Inventor :
Filing Date :NA 1)GUPTA, Akhlesh
(62) Divisional to Application Number :NA Z)GLOECKLER' Markus
Filing Date ‘NA 3)POWELL.'.R'Ck' C.
4)PENG, Xilin
5)WANG, Jianjun
6)ZHAO ,Zhibo
7)TRIVEDI Jigish
(57) Abstract :

A method for producingpparatus for producing and photovoltaic device including semiconductor layers with halide heat tre:
surfaces that increase grain growth within at least of the semicondaygrs and improve the interface between the semicondut
layers. The halide heat treatment includes applying and heating multiple coatings of a halide compound on surfaces @djeet
of the semiconductor layers.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10063/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHODS AND COMPOSITIONS FOR BIOMEANE PRODUCTION.

(51) International classification:C12P5/02,B09B3/00,C02F11/|(71)Name of Applicant :
(31) Priority Document No :61/658419 1)RENESCIENCE A/S
(32) Priority Date :12/06/2012 Address of Applicant :Kraftvirksvej 53, D000 Fredericia
(33) Name of priority country :U.S.A. Denmark
(86) International Application . (72)Name of Inventor :
No :5532?2%21%13/050194 1)JENSEN ,Jacob Wagner

Filing Date | 2) RENSCH, Georg érnskov
(87) International Publication MWO 2013/185778 3)ANTONSEN ,Sebastian Buch
(61) Patent of Addition to NA
Application Number :NA

Filing Date |
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Methods of processing municipallisbwastes (MSW) are provided whereby concurrent enzymatic hydrolysis and microbial
fermentation of wastes results in liquefaction of biodegradable components as well as accumulation of microbial metabolite
Liquefied biodegradable components are themsgpd from nondegradable solids to produce a bioliquid characterized in com
a large percentage of dissolved solids of which a large fraction comprises some combination of acetate , ethanollabiatigate
formate or propionate. This bioligliisitself , a novel biomethane substrate composition , which permits very rapid conversior
biomethane. Methods of biomethane production are further provided using this bioliquid and using other biomethane subst
compositions produced by concurrenzymatic hydrolysis and microbial fermentation of organic materials.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/11/2014

(21) Application No.10065/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : STRIP DEFLECTION DEVICE

(51) International 'B65H27/00,B21CA47/34,B65H23/
classification

(31) Priority Document No :12172560.0

(32) Priority Date :19/06/2012

(33) Name of priorig country:EPO

(86) International Applicatic

(71)Name of Applicant :
1)SIEMENS VAl METALS TECHNOLOGIES GMBH
Address of Applicant :Turmstrae 44; A031 Linz Austria
(72)Name of Inventor :
1)EHRENTRAUT, Gottfried
2)KARNER, G¥anter

No :PCT/EP2013/062097
Filing Date :12/06/2013
f\?g) International Publlcatlo:WO 2013/189792
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The invention relates to a strip deflection device (1) for deflecting a strip(@3rticular a metal strip , at an angle , said strip
comprising at least one deflecting cylinder (3) around which the strip (2) can be deflected by a deffegeéd7) while maintaining
a given strip tension , which angle is defined by the inlet direction (14) and the outlet direction (15) of the stiiy@&n, nollers

(20) are provided on the circumference of the deflection cylinder (3) , which fomndpéaces of equal height for the strip (2) alo
a wrap around the cylinder. The deflection cylinder (3) can be adjusted between a first operating position (31) andeatézastd

operating position (32) by means of an adjusting device (16) ,

@achting position (31, 32) being associated with a respective

arrangement (10 , 11) of the rollers (20) and the rollers (20) of an arrangement (10, 11) being oriented in a directicespuatds

to the wrap around the cylinder.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10068/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : MACHINE AND METHOD FOR POWHR BASED ADDITIVE MANUFACTURING

(51) International classification :B22F3/105,B29C67/(|(71)Name of Applicart :
(31) Priority Document No :1255089 1)COMPAGNIE GENERALE DES ETABLISSEMENTS
(32) Priority Date :01/06/2012 MICHELIN
(33) Name of priority country :France Address of Applicant :12 cours Sablon,@3000 Clermont
(86) International Application No :PCT/EP2013/061402|Ferrand France
Filing Date :03/06/2013 2)MICHELIN RECHERCHE ET TECHNIQUE S.A.
(87) International Publication No ‘WO 2013/178825 (72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)PIALOT ,Frdric
Number :NA 2)WALRAND, Gilles
Filing Date ' 3)WIEL ,Pierre
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

The invention concerria particular , a machine (1) for additive manufacturing by sintering or melting powder (2) using an en
beam (3) acting on a layer of powder (23) in a work area (4) , said machine comprising a layécampdéayering said
powder,said device comprising:storage means (5) for storing the powdetlistribution means (6) for distributing the powder
capable of traversing the work area in order to distribute the powder in a layer (23) having acknabkthi{24) suitable for additive
manufacturing,- supply means (7) capable of transferring the powder from the storage means (5) to the distribution means
dosing means (8) capable of controlling the quantity of powder transferred from the steatge(5) to the distribution means (6)
said machine being characterised in th#thte storage means (5) are placed higher than the work areettié)supply means (7) us
gravity ; the supply means (7) and the dosing means (8) are movable avitisthibution means (6) the machine comprises two
separate work areas (41 , 4 machine comprises two separate work plates (601 , 602) that can be moved independent of
other; each of the two separate work plates (601 , 602) is associdbtednly one of the two separate work areas -att layering
device is shared by the two work areas.

No. of Pages : zNo. of Claims : 1

The Patent Office Jourh44/082015 48020



(12) PATENT APPLICATION PUBLICATION (21) Application No.10374/DELNP/2014 A
(19) INDIA
(22) Date of filng of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : CELL UPDATE FOR OPTIMIZED SYSTEM ACCESS PROCEDURES BETWEEN BASE STATI
SUBSYSTEMS AND MOBILE STATIONS

(51) International classification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No :61/653112 1)TELEFONAKTIEBOLAGET L M ERICSSON (PUBL)
(32) Priority Date :30/05/2012 Address of Applicant :S 164 83 StockhoBweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2013/05317| 1)DIACHINA John Walter
Filing Date :22/04/2013 2)SCHLIWA BERTLING Paul
(87) International Publication No ‘WO 2013/179155
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

One embodiment is directed to a method implemented by a mobile station (1041) for establishing a downlink temporamny,blc
TBF, from a base stath subsystem, BSS; (102). Cell reselection is performed while a READY timer of the mobile station (1(
not expired. A cell update message that includes a radio link control, RLC, data block containing a remaining readyeimer vi
indicating a remaiimg time of the READY timer, which has not expired, is sent to the BSS (102) for use in determining when
mobile station supports the assignment of a ¢€BR, sendi.l
downlink TBFs using thassigned TOI instead of a legacy mobile station identity. Another related embodiment is directed to
method implemented by a BSS (102) for establishing downlink TBFs to a plurality of mobile stations (1041, 1042, 1043,....1
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10375/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : THREAD COMPRISING A THERMOELERIC MATERIAL AND METHOD FOR PRODUCING A
COMPONENT FOR A THERMOELECTRIC MODULE

(51) International classification :HO1L35/34 (71)Name of Applicant :
(31) Priority Document No :10 2012 105 496.7 | 1)EMITEC GESELLSCHAFT FR
(32) Priority Date :25/06/2012 EMISSIONSTECHNOLOGIE MBH
(33) Name of priority country :Germany Address of Applicant :Hauptstrae 128 53797 Lohmar
(86) International Application No :PCT/EP2013/0632¢{| Germany
Filing Date :25/06/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/001339 1)BRCK Rolf
(61) Patent of Addition to Application NA 2)MLLER Wilfried
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The presnt invention relates to a thread (1) having an extensiont{@)ein the thread (1) at least partly comprises a thermoelec
material (3). Furthermorihe invention is directed to a method for producing a component (12) for a thermoelectric module
(15) which method comprises at least the following steps: a) providing at least one thread (1) having an exténgioovi@ing a
tubular receptacle (13) having an outer circumferential surface)Idhding the at least one thread (1) around the tubetaptacle
(13) such that at least one ring shaped component (12) for a thermoelectric module (15) is formed on the outer circumfiarea
(14).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.D376/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD AND SYSTEM FOR AUTHENTICATION AND PAYMENT BY USING PORTABLE
TERMINAL

(51) International classifation :G06F21/31,G06Q20/:|(71)Name of Applicant :
(31) Priority Document No :PCT/JP2012/062014 | 1)Tokyo Mechatronics Co. Ltd.
(32) Priority Date :10/05/2012 Address of Aplicant :MitsuyaYotsuya Bld. 2 14 4 Yotsuya
(33) Name of priority country :Japan Shinjuku ku Tokyo 1600004 Japan
(86) International Application No :PCT/IP2013/063234 |(72)Name of Inventor :
Filing Date :02/05/2013 1)Awano Koichi
(87) InternationaPublication No ‘WO 2013/168815 2)Shimizu Hiroyuki
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

When a user and a dealer agree to do a commercial trangattiopassword is input to a useportable terminal (3he password

converted to an authentication #dd authentication is performed on the basis of the authentication ID. After authentication is
successfully performetthe portable terminal sends credit information and the usebeuto a server (5) and the server stores the
credit information and the user number. The dealer uses a dealer s terminal (6) to send the dealer number and the user nu
provided by the user to the server. The server compares the received user ndndeatexmumber with those storaadonly when

matching is foundgends back the credit information to the dealer s terminal. The dealer s terminal performs a credit paymen
on the basis of the received credit information.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10378/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHODS OF IMPROVING THE YIELDF 2 4 D RESISTANT CROP PLANTS

(51) International classification :C12N15/82,A01N37/1|(71)Name of Applicant :

(31) Priority Document No :61/656546 1)DOW AGROSCIENCES LLC

(32) Priority Date :07/06/2012 Address of Applicant :9330 Zionsville Road Indianapolis

(33) Name of priority country :U.S.A. Indiana 46268 U.S.A.

(86) International Application No :PCT/US2013/044717 | (72)Name of Inventor :
Filing Date :07/06/2013 1)HOFFMAN Thomas

(87) International Publication No ‘WO 2013/185036 2)CUI Yunxing

(61) Patent of Addition to Application NA 3)OBOURN Malcolm

Number :NA 4)PARKHURST Dawn M.
Filing Date ' 5)WIGGINS Barry

(62) Divisional to Application Number :NA 6)VERCAUTEREN Michael
Filing Date ‘NA

(57) Abstract :

This invention is related to methods for improving plant height and/or yield of crop plants which are resistant to Re4tiirioe
treating the plants with 2 4 D at application rates which are not harmful to the plantgidulgrgrovided is a method using 2 4 D
application to increase yield of crop plants which express AAD 12 gene for 2 4 D resistance. The method provided igaof pat
interest for the treatment of crops plants including memédearspring and winteoil seed rape (canolaugar
beetwheatsunflowerbarleyand rice.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10380/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : ANTI INTERFERENCE SWITCHING VALUE TRANSMISSION CIRCUIT

(51) International classification :G01R19/00,G01R15/:|(71)Name of Applicant :
(31) Priority Document No :201210307955.2 1)BEIJING SIFANG AUTOMATION CO. LTD
(32) Priority Date :27/08/2a.2 Address of Applicant :No. 9 Fourth Street Shangdi
(33) Name of priority country :China Information Industry Base Haidian District Beijing 100085 Ch
(86) International Application No :PCT/CN2013/000998 | (72)Name of Inventor :
Filing Date :23/08/2013 1)XU Gang
(87) International Publication No ‘WO 2014/032395 2)ZHANG Tao
(61) Patent of Addition to Application ‘NA 3)LIU An
Number :NA 4)CHEN Qiurong
Filing Date ’ 5)SHI Wenhao
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An anti interference switching value transmission circuit. A changeover contact is used at a signaludrengiala normally close
contact is connected to a switching value-D&normally open contact is connected to a switching value DC+, and a common
terminal is connected to a switching value acquisition loop. When no signaltegifd& is connected to a positive input end of tt
switching value acquisition loop through the normally closed contact. Because a negative input end of the switchingliitios ¢
loop is also connected to the B@ven if interference is causad false signal is generated. When a signal ethistgsition of the
changeover contact changes and the DC+ is connected to tiarb@yh the closed normally open contact and the switching va
acquisition loop to form a loop so that the signal can be reflected. The interference problem is solved bingdnad¢wo ends of
the acquisition loop to the switching value D&hen no signal exists.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Appliction :05/12/2014

(21) Application No.10381/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : PROCESS FOR THE REDUCTION OF RFCCX IMPURITIES IN FLUOROOLEFINS

(51) International :C07C17/20,C07C17/38,C07C21
classification

(31) Priority Document No :61/65625

(32) Priority Date :06/06/2012

(33) Name of priority countr:U.S.A.

(86) International Applicatio

(71)Name of Applicant :
1)E.I. DU PONT DE NEMOURS AND COMPANY
Address of Applicant :1007 Market Street Wilmington
Delaware 19898 U.S.A.
(72)Name of Inventor :
1)SUN Xuehui

:PCT/US2013/044418 .
No N 106/06/2013 2)NAPPA Mario Joseph
Filing Date
f\?g) International Publlcatlo:WO 2013/184865
(61) Patent of Addition to ‘NA
ApplicationNumber :NA
Filing Date ’
(62) Divisional to Applicatiol,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present disclosure relates to processes for reducing the concentration of RfC=CX impurities in fluoroolefins. The proce
involves: contacting a mixture comprising atdeane fluoroolefin and at least one RfC=CX impurity with at least one amine to
reduce the concentration of the at least one RfC°CX impurity in the mixture; wherein Rf is a perfluorinated alkyl grgup Harfel
Cl, Bror . The present disclosure@l®lates to processes for making at least one hydrotetrafluoropropene product selected
group consisting of CF3CF=CH2, CF3CH=CHF, or at least one hydrochlorotrifluoropropene product selected from the grot
consisting of CF3CC1=CH2, CF3CH=CH1, amiktures thereof and reducing the concentration of CF3C=CH impurity genera

during the processes
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10382/DELNP/2014 A
(19) INDIA
(22) Date of filing & Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : SOCIAL NETWORK GROUPING METHOD AND SYSTEM AND COMPUTER STORAGE MED

. e . 71)Name of Applicant :
51) International classification :GO6F17/30 (
ESlg Priority Document No '20121015006.X 1)TENCENT TECHNOLOGY (SHENZHEN) COMPANY
S : ' LIMITED

Egg; Elg(:r:gyolfgs:i)ri ty country jéi/i(r)]zlzmz Address of Applicant :Room 403 East Block 2 SEG Park
(86) International Application No ;PCT/CN2013/0729£ Zhgnxing Roadrutian District Shenzhen City Guangdong 518

Filing Date 20/03/2013 (C7hZI)nNaame of Inventor
(87) International Publication No ‘WO 2013/170659 1)LIU Yuewen '
f\?ulr)nlgg;[ent of Addition to Application ‘NA 2)CHEN Chuan

o ‘NA 3)HE Peng

Filing Date 4)MAI Junmin
(62) Divisional to Application Number :NA 5)LI Yuhuan 9

Filing Date ‘NA 9

6)CHEN Weihua

(57) Abstract :

A social network grouping method and systana a computer stage medium. The method comprises: obtaining friend relation
dataand determining the weight of each friend node according to the friend relationship data; and selecting a friend nede w
greatest weight from the friend nodes to form a new céedeching for a best friend of the new circle by traversimg) adding the
best friend into the new circle until searching for the best friend for the new circle is finished. In the present itheent@ght of
each friend node is determined accordinthefriend relationship datnd then circles are obtained according to the weights of
friend nodesand friends of only one circle are processed each time during obtaining of theeiad¢o avoid global distance
calculationand greatly reduce throcessing amount. Therefansers of a social network can be grouped intelligently and raghiell
processing amount is small and the efficiency is high.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationNo0.10383/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : PROLIPOSOMAL TESTOSTERONE FORMULATIONS

(51) International classification :A61K9/48 (71)Name of Applicant :
(31) PriorityDocument No :61/644996 1)WESTERN UNIVERSITY OF HEALTH SCIENCES
(32) Priority Date :09/05/2012 Address of Applicant :309 E. Second Street Pomona CA
(33) Name of priority country :U.S.A. 91766 U.S.A.
(86) International Application No :PCT/US2013/0403Z| 2)TESORX PHARMA LLC
Filing Date :09/05/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2013/170012 1)BETAGERI Guru V.
(61) Patent of Adition to Application NA 2)THIRUCOTE Ramachandran
Number :N A 3)KADAJJI Veeran Gowda
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Novel testosterone formulations are disclosed where testosterone is incorporated into a phdsgtaéptdrol system to produce
proliposomal powder dispersion. The proliposomal powder dispersions of the invention may be formulated with phamarceu
acceptable excipients to form pharmaceutical compositions. Enterically coated oral dosagecfalisdased as are methods of
treatment for testosterone replacement therapy.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10389/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/%2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : MODULAR ROTARY STEERABLE ACTUATORS STEERING TOOLS AND ROTARY STEERA
DRILLING SYSTEMS WITH MODULAR ACTUATORS

(51) International classificatior:E21B7/08,E21B7/04,E21B19/|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)HALLIBURTON ENERGY SERVICES INC.
(32) Priority Date :NA Address of Applicant :10200 Bellaire Blvd. Houston Texas
(33) Name of priority country :NA 77072 US.A.
(86) International Application | (72)Name of Inventor :
No :5532?25(;)21()212/042069 1)SAVAGE John Keith
Filing Date ' 2)KIRKHOPE Kennedy John

(87) International Publication NWO 2013/187885
(61) Patent of Additioro

Application Number mﬁ
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Modular actuatorsteering tooland rotary steerable drilling systems are presented herein. A modular actuator is disclosed fc
directing a drill sting which includes a housing proximate a drive shaft. The modular actuator includes a cartridge that is cor
to couple to the outer periphery of the housing. A fluid reservoir is contained within the cartridge. A hydraulically actuater
pistonwhich is slidably disposed at least partially inside the cartiislggovable between activated and deactivated positions. A
hydraulic control system is also contained within the cartrftlgaly coupling the fluid reservoir to the actuator piston. Tilgdraulic
control system is configured to regulate movement of the actuator piston between the activated and deactivated po#ititrike
actuator piston selectively presses against and moves the drive shaft and thereby changes the diredtitirsofribe
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10390/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the iwention : METHOD FOR TREATING NON SMALL CELL LUNG CANCER

(51) International classification :A61K31/7105 (71)Name of Applicant :
(31) Priority Document No :61/649092 1)TEVA PHARMACEUTICAL INDUSTRIES LTD.
(32) Priority Date :18/05/2012 Address of Applicant :5 Basel Street P.O. Box 3190 Peta«
(33) Name of priority country :U.S.A. Tikva 49131 Israel
(86) International ApplicatioiNo :PCT/US2013/0416%|(72)Name of Inventor :

Filing Date :17/05/2013 1)DUKSIN Chen
(87) International Publication No ‘WO 2013/173757 2)TESSLER Shoshi
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention pralés methods for treating a human patient afflicted with unresectddsced or metastatic non small ¢
lung cancer comprising periodically administering to the human patient chemotherapy comprising an amount of doceta@sig
of an anti clusterimligonucleotide having the sequence CAGCAGCAGAGTCTTCATCAT (SEQ ID NOwherein the anti
clusterin oligonucleotide has a phosphorothioate backbone througgmatigar moieties of nucleotides 1 4 and 18 21 beafing 2
methoxyethyl modificationhas nuatotides 5 17 which are 2 deoxynucleotidaed has 5 methylcytosines at nucleotiddsahd
19thereby treating the human patient afflicted with unresectablanced or metastatic non small cell lung cancer. The present
invention also provides compositioasd combinationpackagesnd uses thereof for treating a human patient afflicted with
unresectabladvanced or metastatic non small cell lung cancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application No10391/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : PHARMACEUTICAL COMPOSITIONS COMPRISING CASEIN DERIVED PEPTIDES AND
METHODS OF USE THEREOF

. e :C07K2/00, (71)Name of Applicant :
(51) Internaibnal classification AG1P3/02 1MILEUTIS LTD.
(31) Priority Document No :60/676,292 Address ofApplicant :P.o0. Box 9139, 70800 Gagavne, Israe
(32) Priority Date :02/05/2005 Israel
(33) Name of priority country ‘US.A 2)STATE OF ISRAEL, MINISTRY OF AGRICULTURE &
(86) International Application No :PCT/IL2006/00052 | RURAL DEVELOPMENT, AGRICULTURAL RESEARCH
Filing Date :02/05/2006 ORGANIZATION
(87) Interrational Publication No :NA (72)Name of Inventor :
(61) Patent of Addition to Application NA 1)ISCOVICH Jose Mario
Number :NA 2)SILANIKOVE Nissim
Filing Date ‘ 3)ISCOVICH Javier
(62) Divisional to Application Number :9263/DELNP/2007
Filed on :02/05/2006
(57) Abstract :

The present invention relates to peptides derived from casein and their use in the management of lactating animaly, tpartict
methods for decreasing the length of the dry period of a lactating livestock animal, for increasingyisldndnd milk hygiene afte
parturition and for improving the livestock welfare. The present invention further relates to pharmaceutical compospiosiago!
peptides derived from casein in the form of a sterile solution, which compositions arenclearbstantially devoid of micelles.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10393/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : IMPROVEMENTS IN WASTE PROCESSING

(51) International classification :F23G5/04,F23G7/1(|(71)Name of Applicant :
(31) Priority Document No :1208165.9 1)CHINOOK END STAGE RECYCLING LIMITED
(32) Priority Date :08/05/2012 Address of Applicant :No. 1 Nottingham Science Park Jes
(33) Name of priority country UK. Boot Avenue University Boulevard Nottingham Nottinghamsk
(86) InternationbApplication No :PCT/GB2013/0511(|NG7 2RU U.K.
Filing Date :30/04/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2013/167870 1)CHALABI Rif at Al
(61) Patent of Addition to Application ‘NA 2)PERRY Ophneil Henry
Number :NA 3)LI Ke
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a method and apparatus of processing material having an organic content. The method cor
heating a batch of the material (E) in a batch processing apparéjusaging a reduced oxygen atmosphere to gasify at least sc
the organic content to produce syngée temperature of the syngas is then elevated and maintained at the elevated tempers
thermal treatment: apparatus (18) for a residence tifffieisat to thermally break down any long chain hydrocarbons or volatile
organic compounds therein. The calorific value of the syngas produced is monitored by sensorswBéhdhd calorific value of
the syngas is below a predefined threshbé&lsynga having a low calorific value is diverted to a burner of a boiler (22) to prodt
steam to drive a steam turbine (36) to produce electricity (H). When the calorific value: of the syngas exceeds thd pneskfivie
syngas having a high calorific valigediverted to a gas engine (40) to produce electricity (F).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10384/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publiation Date : 14/08/2015

(54) Title of the invention : SILT CONTROL IN FLUID NETWORKS

(51) International classificatic:F16L58/00,F16L55/24,F28F19/|(71)Name of Applicant :

(31) Priority Document No  :2012902251 1)RUBICON RESEARCH PTY LTD
(32) Priority Date :30/05/2012 Address of Applicant :1 Cato Street Hawthorn Victoria 31
(33) Name of prioritycountry :Australia Australia
(86) International Application, (72)Name of Inventor :
No :5(33/'5/57\;0210313/000570 1)PEARSON Damien Vernon

Filing Date ' 2)TYRRELL Reece Jos@h
E\?g) International Publ|cat|on:WO 2013/177626 3)BISH Gordon John
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional toApplication

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The invention relates to a method of detecting a buildup of silt (32) in a pipe or open channel (14) of a fluid flow féevoige o
open channel has a system with at least one set of velocity sensodg§Mb. measure flow velocities at predetermined horizont
levels (50... 58). The method includes the steps of computing the flow using the measured flow velocities sedtiomeasareas fc
each flow layeand summing the flows to provide a totaMiononitoring the measured flow velocities and storing the flow veloc
to detect any ongoing reduction in the flow velocity of at least the lowermost velocity sensor (V1) to provide an irafiaation
buildup of silt in the pipe or open channel.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10385/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : EFFERVESCENJOSAGE FORM

(51) International classification :A61K9/16,A61K9/4¢|(71)Name of Applicant :
(31) Priority Document No :61/658430 1)THE PROCTER & GAMBLE COMPANY
(32) Priority Date :12/06/2012 Address of Applicant :One Procter & Gamble Plaza Cincil
(33) Name of priority country :U.S.A. Ohio 45202 U.S.A.
(86) International Application No :PCT/US2013/04533| (72)Name of Inventor :
Filing Date :12/06/2013 1)STELLA MarkEdward
(87) International Publication No ‘WO 2013/188483 2)ENTWISLE John Richard
(61) Patent of Addition to Application ‘NA 3)NEWLON Jason William
Number :NA 4)NAYKKI Christine Louie
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An effervescent chewable dosage form that comprises a pH neutralizatioraageitand an effervescent agent. The chewable
dosage form can also further comprise simethi@seeeteneand a lubricant. The pH neutralization agent can be calcium
carbonateheacid can be citric acid and the effervescent agent can be sodium bicarbonate.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/%2014

(21) Application No.10386/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : BENZO [C] ISOXAZOLOAZEPINE BROMODOMAIN INHIBITORS AND USES THEREOF

(C?als);irf‘itf;gg‘gona' :C07D498/04 A61K31/55 A61K31/4:

(31) Priority Document N:61/656205

(32) Priority Date -06/06/2012

(33) Name of priority ;& A

country

¢ G)HIQEngnnaﬂ,%na' 'PCT/US2013/044444
PP :06/06/2013

Filing Date
(87) International
Publication No
(61) Patent of Addition tc

‘WO 2013/184876

(71)Name of Applicant :

1)CONSTELLATION PHARMACEUTICALS INC.

Address of Applicant :215 First Street Suite 200 Cambridi

MA 02142 U.S.A.
(72)Name of Inventor :

1)ALBRECHT Brian K.

2)HEWITT Michael Charles

3)GEHLING Victor S.

4)VASWANI Rishi G.

Application Numter mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to compounds useful as inhibitors of bromodmmtaming proteins. The invention also piaes
pharmaceutically acceptable compositions comprising compounds of the present invention and methods of using said cam

the treatment of various disorders.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10387/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : GAS LIQUID REACTOR

(51) International classification :B01J10/00,B01J19/:[(71)Name of Applicant :
(31) Priaity Document No 2012123526 1)PUBLIC JOINT STOCK COMPANY SIBUR HOLDING
(32) Priority Date :06/06/2012 Address of Applicant :Eastern Industrial Arbuilding 30
(33) Name of priority country :Russia Block 1 N. 6 Tobolsk Tyumenskaya obl. 626150 Russia
(86) International Application No :PCT/RU2013/00045((72)Name of Inventor :

Filing Date :05/06/2013 1)BUSHKOV Vladimir Vladimirovich
(87) International Publication No ‘WO 2013/184034 2)STANKEVICH Vladislav Sergeevich
(61) Patenbf Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The gas liquid reactor relates to the field of process equipment fonphementation of gas liquid processes and can be used in
chemicalpetrochemical and other industries. The technical result of the present invention is maximum target product output
plug flow regime. A further technical result is increased coisvere in using and maintaining the reactor. Another technical res
that the invention makes it possible to judiyging the design stage and with high accutheygeometrical parameters of the reac
and the effects thereof on the speed of the atedmrocess and the output of target product. The gas liquid reactor comprises .
housing with pipes for the introduction of reagents and the removal of reaction products. The reactor housing containschepi
situated in such a way that the space betwthe pipes does not communicate with the internal volume of said pipes. The reac
housing is also provided with input and output pipes which communicate with the inter pipe space used for the suppnbba
heat carrier. A removable rod is falled in at least one of the pipes. Plates are attached to teacbaf which plates has at least
opening. The plates are arranged in such a way that the openings of neighboring plates are not coaxial in relatiotther one ai
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10388/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : SAMPLE ANALYSIS USING COBMNED X RAY FLUORESCENCE AND RAMAN
SPECTROSCOPY

(51) International classification :GO1N23/223,G01N21/¢|(71)Name of Applicant :
(31) Priority Document No :13/485194 1)THERMO SCIENTIFIC PORTABLE ANALYTICAL
(32) Priority Date :31/05/2012 INSTRUMENTS INC.
(33) Name of priority country US.A Address of Applicant :2 Radcliff Road Tewksbury MA 018
(86) International ApplicatiotNo :PCT/US2013/040266 |U.S.A.
Filing Date :09/05/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2013/180922 1)HAMILTON Mark A.
(61) Patent of Addition to Application ‘NA 2)PIOREK Stanislaw
Number :NA 3)CROCOMBE Richard A.
Filing Date '
(62) Divisional to Application NumberNA
Filing Date :NA
(57) Abstract :

An analyzer for analyzing a composition of a sangyld methods of operating an analyzer. The analyzer may include an optici
illuminator and a Raman spectrometer to produce Raman spectral data representative of Raman radiation emittedrfrole itihe
response to the illuminating light. Features to reduce background fluorescence are optionally providey. ilmminator may be
provided to illuminate the sample withraysand also an-=xay spectrometer may be present to producyspeatal data
representative of fluorescence radiation emitted from the sample in response to the illuminaygsmgixprocessor receives the
Raman spectral data and any x ray spectral data and provides an analysis of a compound in the sample.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10394/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : HIGH STRENGTH HERBIDAL SUSPENSION CONCENTRATES

(51) International classification :A01P13/00,A01N43/<|(71)Name of Applicant:
(31) Priority Document No :61/656148 1)DOW AGROSCIENCES LLC
(32) Priority Date :06/06/2012 Address of Applicant :9330 Zionsville Road Indianapolis |
(33) Name of priority country US.A 46268 U.S.A.
(86) International Application No :PCT/US2013/043697 | (72)Name of Inventor :
Filing Date :31/05/2013 1)AULISA Lorenzo
(87) International Publication No ‘WO 2013/184516
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Novel pesticide compositions having a high concentration of a water soluble hedridid solid water insoluble pesticifie
example the herbicide penoxsulane provided herein. Compositions of the inventionsameng other thingstable upon storage in
various thermal environments and exhibit enhanced resistance to settling dittipadicles and/or enhanced resistance to cherr
degradation of the water insoluble pesticide.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10395/DELNP/2014 A
(19) INDIA
(22) Date of filing & Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : INTERACTIVE LEARNING PATH FOR AN E LEARNING SYSTEM

(51) International classification :G06Q50/20 (71)Name of Applicant :
(31) Priority Document No :61/647841 1)AGE OF LEARNING INC.
(32) Priority Date :16/05/2012 Address of Applicant :101 N. Brand Blvd. Suite 870 Glenc
(33) Name of priority country :U.S.A. CA 91203 U.S.A.
(86) International Application No :PCT/US2013/0410(|(72)Name of Inventor :
Filing Date :14/05/2013 1)DOHRING Doug
(87) International Publication No ‘WO 2013/173375 2)MCCAFFREY William
(61) Patent of Addition to Application NA 3)YOST Stephanie
Number :NA 4)HENDRY David
Filing Date ' 5)BORTH Lee
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Computer based educational systenethodsand media for a child aged about 1 to about 10 yeargrising: an educational
environment comprising: at leastree subjects appropriate for the childerein each subject comprises a plurality of levels of
learning; a plurality of learning activities associated with each subject; wherein the plurality of learning activiteestmaatd one
or more educationalbjectives in a subject and is substantially free of activities not teaching toward one or more educational
objectives in a subject; a module for creating an avatar to represent the child; and a module for monitoring the pregodsis af
each of tle subjectsvherein the module for monitoring progress displays an explorable environment comprising the avatar
representing the child learning path comprising a sequence of lessons or learning actwidiésteractive elements configured to
teach factassociated with the environment.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10396/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : RESTRICTED INTRA DEBLOCKING FILTERING FOR VIDEO CODING

(51) International classification :HO4N7/26,H04N7/3|(71)Name of Applicant :
(31) Priority Document No :61/668539 1)TELEFONAKTIEBOLAGET L M ERICSSON (PUBL)
(32) Priority Date :06/07/2012 Address of Applicant :S 164 83 Stockholm Sweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/SE2013/05055| 1)NORKIN Andrey

Filing Date :16/05/2013
(87) International Publication No ‘WO 2014/007718
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A filtering control involves checking block size of an intra predicted block (4, 5, 7) of pixels of a picture (2) in a video sequel
The block size is compared to a specified threshold. It is then deterb@sed on the comparison of the block size to the specifi
thresholdwhetherto apply filtering to top most and/or left most pixels in the intra predicted block (4, 5, 7) of pixels. The embc
thereby improve the subjective quality of intra predictidrile still keeping the objective gains brought by filtering.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10397/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : SET AND METHOD FORHE PRODUCTION OF A RADIOPHARMACEUTICAL

(51) International classification :A61K51/08 (71)Name ofApplicant :
(31) Priority Document No :10 2012 208 378.2 | 1)ZENTRALKLINIK BAD BERKA GMBH
(32) Priority Date :18/05/2012 Address of Applicant :Robert Koch Allee 9 99437 Bad Be
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2013/0598¢|(72)Name of Inventor :

Filing Date :14/05/2013 1)MLLER Dirk
(87) International Publication No ‘WO 2013/171189
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a set (1) for producing a radiopharmaceuticain(@yising: a cation exchange cartridge (2);reaction vial
(3) containing a precursor markea;solution vial (4) containing a solverdn elution vial (5) containing a sterile solution that
comprises sodium chloride (NaCl) and hydrochloric acid (H&ljpuffer salt. The invention further relates to a method for prodc
a radiopharmaceutical (8).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10398/DELNP/2014 A
(19) INDIA
(22) Date of filingof Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : SET AND METHOD FOR THE PRODUCTION OF A RADIOPHARMACEUTICAL

(51) International classification :A61K51/04 (71)Name of Applicant :
(31) Priority Document No :10 2012 208 377.4 | 1)ZENTRALKLINIK BAD BERKA GMBH
(32) Priority Date :18/05/2012 Address of Applicant :Robert Koch Allee 9 99437 Bad Be
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2013/0599(|(72)Name of Inventor:

Filing Date :14/05/2013 1)MLLER Dirk
(87) International Publication No ‘WO 2013/171198
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a set (1) for producing a radiopharmaceuticar(yising: a cation exchange cartridge (2);reaction vial
(3) containing a precursor markea;solution vial (4) containing a solverdn elution vial (5) containing a sterile solution that
comprises sodium chloride (NaCl) and hydrochloric acid (H&ljpuffer salt. The invention further relates to a method for prodc
a radiopharmaceutical (8).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10406/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD FOR PRODUCING AT LEAST ONE COMPONENTIARPEN LOOP AND/OR CLOSE!I
LOOP CONTROL DEVICE

(51) International classification :C23C8/00,C23C8/02,C23C8i|(71)Name of Applicant :

(31) Priority Document No :10 2012 212 918.9 1)ROBERT BOSCH GMBH
(32) Priority Date :24/07/2012 Address of Applicant :Postfach 30 02 20 70442 Stuttgart
(33) Name of priority country :Germany Germany
(86) InternationaApplication No:PCT/EP2013/065420 (72)Name of Inventor :
Filing Date :22/07/2013 1)KOCH David
(87) International Publication N:WO 2014/016251 2)BAJOHR Siegfried

(61) Patent of Addition to 3)HAGYMASI Laszlo

Application Number mﬁ 4)BUCHHOLZ Dominic
Filing Date ' 5)REIMERT Rainer
(62) Divisional to Application ‘NA 6)WALDENMAIER Thomas
Number :
Filing Date NA
(57) Abstract :

The invention relates to a method for producing at leastroparticular metatomponent (2preferably a cylinder heaalnozzle
body for a high pressure injection pumgomponent of a diesel injection enganea throttle diskby means of low pressure
carbonitriding in at least one treatment chambemn#@th preferably can be evacuatmtd an open loop and/or closed loop contrc
device (11which enables the setting of a specified ratio between a carbon traticenand a nitrogen concentration in a surface
layer of the at least one component (2). In at least one treatmentgptad®mn providing gas and a nitrogen providing gas (8) ar
simultaneously introduced into the treatment chamber (4). Based onifeegp@tio between a carbon concentration and a nitrog
concentration to be absorbed by the at least one component (2) in a surface layer of the cantpayegntalue for the temperatur
and/or the pressure to be set in the treatment chamber is thetgéignd is set in the treatment chamber for a specified time.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10408/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publcation Date : 14/08/2015

(54) Title of the invention : VACCINATION WITH INTERLEUKIN 4 ANTAGONISTS

(51) International
classification

(71)Name of Applicant :

‘ABLK38/20,A61K39/00,A61K39/2 1)THE AUSTRALIAN NATIONAL UNIVERSITY

(31) Priority Document No :2012902345 Address of Applicant :Acton ACT 0200 Australia
(32) Priority Date :05/06/2012 (72)Name of Inventor :
(33) Nane of priority ‘Australia 1)JACKSON Ronald James
country ' 2)RANASINGHE Charani
(86) intemational \PCT/AU2013/000589
PP :05/06/2013

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2013/181696

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to methods for inducing an antigen specific immune respeteels for increasing the avidity of immune ¢
for an antigemmethods for increasing the number of immune cells specific for an amigirods of peventing or treating infection
and methods of vaccinatiniige methods comprising administering an interleukin 4 receptor (LL 4R) antagonist in combinatior
an antigernn particular HIV 1 antigens selected from a gajor env.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10409/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD OF MANUFACTURING A PLMT RECEPTACLE AS WELL AS A PLANT
RECEPTACLE

(51) International classification :A01G9/02,A01G9/1i[(71)Name of Applicant :
(31) Priority Document No :PA 2012 70270 1)ELLEGAARD HOLDING A/S
(32) Priority Date :22/05/2012 Address of Applicant : Godt
(33) Name of priority country :Denmark Denmark
(86) International Application No :PCT/DK2013/0501E|(72)Name of Inventor :
Filing Date :22/05/2013 1)ELLEGAARD Merethe
(87) International Publication No ‘WO 2013/174386 2)KULMBACH Carsten
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Method of manufacturing a plant receptacle whetbe following steps are performed: a) a PLA thread is co extruded with a fl¢
aliphatic polyestesaid flexible aliphatic polyester comprising 10 wt% to 30 wt% bamboo maseigalthat the flexible aliphatic
polyester covers the PLA thretltereby ceating a weldable biodegradable thread; b) using said weldable biodegradable three
woven or hon woven processaking a permeable sheet material; ¢) continuously forming said sheet material into a continuot
receptacléy bringing the side edges did sheet material into contact and welding said side edges together; d) cutting said
continuous receptacle in predetermined lengths thereby creating separate plant receptacles.

No. of Pages : 1No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10410/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : JOYSTICK FOR CONTROLLING AN AIRCRAFT

(51) International classification :B64C13/04,G05G9/04|(71)Name of Applicant :
(31) Priority Document No :1255325 1)SAGEM DEFENSE SECURITE
(32) Priority Date :07/06/2012 Address of Applicant :Le Ponant de Ra27 rue Leblanc,-F
(33) Name of priority country :France 75015 Paris (FR). France
(86) International Application No :PCT/EP2013/061794 | (72)Name of Inventor :
Filing Date :07/06/2013 1)BUQY Florence
(87) International Publication No ‘WO 2013/182680 2)MERLET Etienne
(61) Patent of Addition to Application ‘NA 3)GORECKI Herv
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a joystick (1) for controlling an airdraftuding a frame (2 lever (3)a mechaical linking assembly (4) fc
connecting the lever to the frame enabling a rotation of the lever (3) relative to the frame (2) about a first rotékdmawisich the
mechanical linking assembly (4) includes a first pivot jointtli@)first pivot jon (9) including a first portiom second portion
movably mounted relative to the first portiand at least two flexible bladeach flexible blade having an end that is attached to
first portion and another end that is attached to the second pantibineing resiliently deformable in order to enable a rotation o
second portion relative to the first portion along the first rotation axis (X) and to generate a return torque whicthbino@tson of
the second portion relative to the first pont

No. of Pages : ZNo. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10400/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention A SPEECH RECOGNITION SYSTEM AND A METHOD OF USING DYNAMIC BAYESIAN
NETWORK MODELS

(51) International classification :G10L15/14 (71)Name of Applicant :
(31) Priority Document No :P.403724 1)AKADEMIA GRNICZO HUTNICZA IM. STANISLAWA
(32) Priority Date :01/05/2013 STASZICA W KRAKOWIE
(33) Name of priority country :Poland Address of Applicant :Al. Mickiewicza 30 PL 30 059 Krak®
(86) Intenational Application No :PCT/EP2013/0633:|Poland
Filing Date :26/06/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/177232 1)ZILKO Bartosz
(61) Patent of Addition to Application NA 2)JADCZYK Tomasz
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A computer implemented method for speech recogna@mnprising the steps of: registering (201) by means of an input device
(102A) electrical signal representing speech and converting the signal to frequency or time frequency domana20®) the
signal in an analysis module based on Dynamic Bayesian Network (205) configured to generate hypotheses of words (W) :
probabilities on the basis of observed signal features@Q@Arecognizing (209) a text corresponding to the electricalasig
representing speech on the basis of certain word (W) hypotheses and their probabilities. The method is characteritied by in
the analysis module (208pserved signal features (308 3¥@)jich are determined for the signal in frequency or tiregdency
domain (202) in at least two parallel signal processing lines (204i204c204d201a) for time segments distinct for each kmel
analyzing in the analysis module (205) relations between observed signal featur@s2Bfef at least two distct time segments ir
the analysis module (205).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/12/2014

(21) Application No.10401/DELNP/2014 A

(43) Publication Date :4/08/2015

(54) Title of the invention : CHIP CARD WITH CONTACTING THAT IS PASTY OR LIQUID AT ROOM TEMPERATURE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Nane of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:G06K19/077

:10 2012 211 546.3
:03/07/2012
:Germany
:PCT/EP2013/0638¢
:02/07/2013

‘WO 2014/006024
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)MORPHO CARDS GMBH
Address of Applicant :Konrad Zuse Ring 1 24220 Flintbek
Germany
(72)Name of Inventor :
1)KRULL Thoralf
2)SENGE Carsten

(57) Abstact :

The invention relates to a chip cardmprising a first electrical component part (102; 104) and a second electrical component
(106)wherein the first electrical component part and the second electrical component part are contacted withesndzaan

electrically conductive material (11@herein the material (112) consists of a metal or a metal afh@yein the metal or the metal
alloy is pasty or liquid at room temperature.
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(12) PATENT APPLCATION PUBLICATION (21) Application No.10402/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : PARABOLOIDAL PERCUSSION INSTRUMENT

(51) International classifi¢en :G10D13/02 (71)Name of Applicant :
(31) Priority Document No :DE 10 2012 104 33| 1)SALOMON Gerhard
(32) Priority Date :20/05/2012 Address of Applicant :Konrad Ad@uer Str. 23 b 91126
(33) Name of priority country :Germany Schwabach Germany
(86) International Application No :PCT/EP2012/0751¢|(72)Name of Inventor :

Filing Date :12/12/2012 1)SALOMON Gerhard
(87) International Publicain No ‘WO 2013/174459
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a percussion instrumehné simplest case in the form of a djensbenprising one or more
interconnected resonatdrsthe form of elliptical paraboloids (1jhich meet at their focal points (F). At or near this common foc
point (F)sound receiving or sound emitting devices (5, 4) may be additionally placed. An expedient embodiment provides t
resonators are @& form in which they can be dismantled. A possible method for producing a suitable form is provided by ma
rings out of plate material.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10403/DELNP/2@1A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : KIT AND METHOD FOR PRODUCING A RADIOPHARMACEUTICAL

(51) International classification :A61K51/08 (71)Name of Applicant :
(31) Priority Docunent No :10 2012 208 375.8 | 1)ZENTRALKLINIK BAD BERKA GMBH
(32) Priority Date :18/05/2012 Address of Applicant :Robert Koch Allee 9 99437 Bad Be
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2013/0598¢|(72)Name of Inventor :

Filing Date :14/05/2013 1)MLLER Dirk
(87) International Publication No ‘WO 2013/171188
(61) Patent bAddition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a kit (1) for producing a radiopharmaceuticab(8prising: a cation exchange cartridge (2); a reaction \
(3) having a marker precursor; a solution vial (&yihg a solvent; = an elution vial (5) having a sterile solution comprising com
salt (NaCl) and hydrochloric acid (HCI); and a buffer salt. The invention further relates to a method for producing a
radiopharmaceutical (8).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/12/2014

(21) Application No.10404/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : TREATMENT OF ADDICTION AND IMPULSEONTROL DISORDERS USING PDE7Y

INHIBITORS

(51) International
classification
(31) Priority Document
No
(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition
to Application Number

:A61K31/5513,A61K31/5377,A61K31/!

:61/643611
:07/05/2012
‘U.S.A.

:PCT/US2013/039866
:07/05/2013

‘WO 2013/176877

‘NA

(71)Name of Applicant :

1)OMEROS CORPORATION

Address of Applicant :201 Elliott Avenue West Seattle W/

98119 U.S.A.
(72)Name of Inventor :

1)DEMOPULOS Gregory A.

2)GAITANARIS George A.

3)CICCOCIOPPO Roberto

Filing Date NA
(62) Divisional to NA
Application Number :NA

Filing Date '
(57) Abstract :

This dsclosure is directed to treatment of addictions and primary impaolsteol disorders using phosphodiesterase 7 (PDE7)
inhibitorsalone or in combination with other therapeutic agents.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10415/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :06/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : OLIGOMERISATION OF OLEFINIC COMPOUNDS WITH REDUCED POLYMER FORMATION

(51) International classificatio:C07C2/36,B01J31/14,C07C11.|(71)Name of Applicant :

(31) Priority Document No  :61/644733 1)SASOL TECHNOLOGY (PROPRIETARY) LIMITED
(32) Priority Date :09/05/2012 Address of Applicant :1 Sturdee Avenue 2196 Rosebank
(33) Name of priority country :U.S.A. Africa
(86) International Application | (72)Name of Inventor :
No jgggggggf'/%%g?’ 1)HANTON Martin John

Filing Date ' 2)SMITH David Matthew

(87) International Publication , 3)GABRIELLI William Fullard
No WO 2013/168103 4)EVANS Stephen John
(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A process fooligomerisation of an olefinic compound for producing an oligomeric product is carried out in the presence of g
activated catalyst non metal oxygen containing additive and optionally a zinc compound. The oligomerisation catalyst is an
catalys which is provided by combining a source of chromiaitigating compoundnd a catalyst activator or combination of cate
activators. The non metal oxygen containing additive is present in an amount such that the ratio of the molar amoantroétie
oxygen containing additive to the molar amount of chromium in the source of chromium per 10 6g/g Cr productivity is b@fw
and 400.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10416/DELNR014 A
(19) INDIA
(22) Date of filing of Application :06/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : TETRAMERISATION OF ETHYLENE

(51) International classificatio:C07C2/36,B01J31/18,C07C11.|(71)Name of Applicant :

(31) Priority Docunent No :61/644676 1)SASOL TECHNOLOGY (PROPRIETARY) LIMITED
(32) Priority Date :09/05/2012 Address of Applicant :Gauteng 1 Sturdee Avenue 2196
(33) Name of priority country :U.S.A. Roselank South Africa
(86) International Application | (72)Name of Inventor :
No :EBC/SQ/BZ%(EB/OSBGQQ 1)OVERETT Matthew James

Filing Date ' 2)MAUMELA Munaka Christopher

(87) International Publication , 3)MOGOROSI Moses Mokgolela
No WO 2013/168106 4)MAUMELA Hulisani
(61) Patent of Additin to 5)MOKHADINYANA Molise Stephen

Application Number mﬁ
Filing Date '
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A process for the tetramerisation of ethylene ursdduition phase conditions is carried out in the presence of an activated catal
temperature above 80°C and up to a temperature of about 130°C. The activated catalyst is provided by combining a source
chromiuma ligating compounavhich ligating @mpound includes at least one fluorine substituted hydrocarbyl grgapoheteryl
groupor heterohydrocarbyl grougnd optionally a catalyst activator or combination of catalyst activators.
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(12) PATENT APPLIGATION PUBLICATION (21) Application No.10417/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :06/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD OF CONFORMING AN OVERWRAP TO A PESSARY DEVICE

(51) Interndional classification :A61F2/00 (71)Name of Applicant :
(31) Priority Document No :13/537689 1)THE PROCTER & GAMBLE COMPANY
(32) Priority Date :29/06/2012 Address of Aplicant :One Procter & Gamble Plaza Cincin
(33) Name of priority country :U.S.A. Ohio 45202 U.S.A.
(86) International Application No :PCT/US2013/0481¢|(72)Name of Inventor :
Filing Date :27/06/2013 1)AVERY JR Robert Clark
(87) International Piication No ‘WO 2014/004798 2)DURLING Evan Joseph
(61) Patent of Addition to Application ‘NA 3)KNUTH Hinrich
Number :NA 4)SCHULTES Connie Lee
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This application relates to a method of coverimeasary device for relief of female incontinence with an overwrap. More
particularlythe present invention relates to methods of conforming the overwrap to the pessary device.
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(12) PATENT APPLICATION PUBLICATDN (21) Application No.10418/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :06/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : SHAVING RAZOR CARTRIDGE

(51) International classification :B26B21/28,B26B21/4|(71)Name of Applicant :
(31) Priority Document No :61/665347 1)THE GILLETTE COMPANY
(32) Priority Date :28/06/2012 Address of Applicant :World Shaving Headquarters ligAile
(33) Name of priority country US.A Patent Department 3E One Gillette Park Boston Massachuse
(86) International Application No :PCT/US2013/048541(02127 U.S.A.
Filing Date :28/06/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/005003 1)WESTER Christian Reber
(61) Patent of Addition to Application ‘NA 2)WITKUS Stephen Charles
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A wet shaving razor cartridge (10) having a cap é8gpard (50) in front ohie capwith the guard having a top surface (51) bowe
an upward direction from a pair of lateral ends (52, 53) of the guard toward a mid line (54) of the guard. A bladet({@®nsthe
guard and the cap. The blade has an elongated edge (35) baavedpward direction from a pair of lateral ends (45, 46) of the |
toward a midline (48) of the blade. A bowed platform is between the guard and the cap. The platform is bowed in an eptizar
from a pair of lateral platforms (80a, 80b) towarceater platform (90). A top surface (91) of the center platform is positioned ¢
a plane P1 tangent to the pair of lateral end platforms.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10419/DELNRO14 A
(19) INDIA
(22) Date of filing of Application :06/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : NETWORK CENTRIC LINK ADAPTATION FOR COORDINATED MULTIPOINT DOWNLINK
TRANSMISSION

(51) International classification :H04J11/00 (71)Name of Applicant :
(31) Priority Document No :13/491204 1)TELEFONAKTIEBOLAGET L M ERICSSON (PUBL)
(32) Priority Date :07/06/2012 Address of Applicant :364 83 Stockholm Sweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2013/05467| 1)ZANGI Kambiz
Filing Date :06/06/2013 2)HUI Dennis
(87) International Publication No ‘WO 2013/183029 3)HAFEEZ Abdulrauf
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A Coordinated Multipoint (CoMP) cell controller performs network centric link adaptation for User Equipment (UE) in the Cc
cell. The CoMP cell controller receives at least infrequent channel estimates from a UE in the CdikthagHich it estimates
downlink channel and thermal noise at the UE. The CoMP cell controller is aware of the desired signal to be receivEdatthe
the intra CoMP cell interference to the UE caused by transmissions to other UEs in the CoMP cell. The CoMP cell recdies
UE reports of inter COMP cell interference caused by transmissions by other CoMP cells. Based on the downlink chantiel g
desired signathe intra CoMP cell interferendbe inter CoMP cell interferen@nd the thermal noigee CoMP cell controller
performs link adaptation by selecting modulation and coding schangesther transmission parametiensan upcoming
transmision duration (such as a TTI).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10050/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD FOR MAKING A PARTICLE COMPRISING SULPHATE

(51) International
classification

(71)Name of Applicant :

:C11D7/10,C11D11/00,C11D11/ 1)THE PROCTER & GAMBLE COMPANY

(31) Priority Document No :12170468.8 Address of Applicant :One Procter & Gamble Plaza,
(32) Priority Date :01/06/2012 Cincinnati ,Ohio 45202 U.S.A.
(33) Name of priority country.EPO (72)Name of Inventor :
(86) International Apphcatlor:PCT/U82013/043269 1)MARTINEZ - GUZMAN, Andres, Arturo
No 30/05/2013 2)PORTER ,Adam

Filing Date 3)TANTAWY, Hossam ,Hassan
(87) International Publicatior 4)SOMERVILLE ROBERTS ,Nigel ,Patrick
No ‘WO 2013/181342 5)BROOKER, Alan ,Thomas
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application;

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A process for making a particle comprising at least 45wt% sulpinate,from 0wt% to 15wt% anionic detersive surfactant , and
having a bk density of from 350g/l to 7009/l , comprising the steps of; (a) preparing an aqueous slurry comprising sulphate
optionally detersive surfactant; (b)drying the particle; and wherein the sulphate added to the aqueous slurry has a&raeme ¢
particle size of from 10 micrometers to 50 micrometers.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10051/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date 14/08/2015

(54) Title of the invention : LAUNDRY DETERGENT COMPOSITION

(51) International
classification

(71)Name of Applicant :

:C11D11/00,C11D11/02,C11D17, 1)THE PROCTER & GAMBLE COMPANY

(31) Priority Document No :12170466.2 Address of Applicant :One Procter & Gamble Plaza,
(32) Priority Date :01/06/2012 Cincinnati ,Ohio 45202 U.S.A.
(33) Name of priority count:EPO (72)Name of Inventor :
(86) International . 1)TANTAWY, Hossam ,Hassan
Application No :55'5/5?280210313/043268 2)MARTINEZ - GUZMAN, A ndres, Arturo
Filing Date ' 3)SOMERVILLE ROBERTS, Nigel ,Patrick
(87) International Publicatic, 4)BROOKER ,Alan ,Thomas
No WO 2013/181341 5)PARMLEY, David ,James

(61) Patent of Addition to
Application Number

6)REID, Victor ,Stuart

NA 7)URE, Colin

Filing Date NA 8)PICKERING, Carly
(62) Divisional to ‘NA
Application Numbe :NA

Filing Date '
(57) Abstract :

The present invention is to a laundry detergent powder comgrigjrirom 20 to 80wt% of a first particle comprising less than
55wt% sulphate , anionic detersive surfactant] having a bulk density of from 300g/l to 1100g/I: and (ii) from 20 to 80wt% of
second particle comprising at least 55wt% sulphatehamig a bulk density of from 350g/I to 6009/l , and a process to making
laundry detergent powder.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10052/DELNP/2014 A
(19) INDIA
(22) Date of filing ofApplication :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : SPRAYDRIED DETERGENT POWDER

(51) International
classification

(71)Name of Applicant :

:C11D11/00,C11D11/02,C11D17, 1)THE PROCTER & GAMBLE COMPANY

(31) Priority Document No :12170464.7 Address of Applicant :One Procter & Gamble Plaza,
(32) Priority Date :01/06/2012 Cincinnati, Ohio 45202 U.S.A.
(33) Name of priority count:EPO (72)Name of Inventor :
(86) International . 1)TANTAWY, Hossam, Hassan
Application No :55'5/5?280210313/043267 2)MARTINZE GUZMAN, Andres, Arturo
Filing Dgte o ' 3)PATTON ,Andrew, Brian Greenaway
f\?g) International Publlcatlc:WO 2013/181340 4)PORTER ,Adam
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention is a sprairied powder comprising: (i) from 20 to 80wt% of a first spranred particle comprisig less than
5wt % sulphate , anionic detersive surfactant and having a bulk density of from 300g/I to 450g/I: and (ii) from 20 tof@0wt% ¢
second spraydried particle comprising at least 45wt% sulphate and having a bulk density of from 350g/I to 700g/I
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/11/2014

(21) Application No.10053/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : MERHODS AND COMPOSITIONS FOR GENERATING PANCREATIC PROGENITORS AND

FUNCTIONAL BETA CELLS FROM HPSCS

(51) International
classification
(31) Priority Document No :61/640366
(32) Priority Date :30/04/2012
(33) Name of gority country :U.S.A.
(86) International Applicatior

:C12N5/071,C12N5/02,C12N5/0

No :PCT/CA2013/000432
Filing Date :30/04/2013
f\?()?) International Publlcatlor:WO 2013/163739

(61) Patent of Addition to

(71)Name of Applicant :

1)UNIVERSITY HEALTH NETWORK

Address of Applicant :Technology Development and

Commercialization, Heritage Building, 101 College Street, St
150, Toronto ,Ontario M5GL7 Canada
(72)Name of Inventor :

1)KELLER, Gordon

2)NOSTRO, Maria Cristina

3)HOLTZINGER, Audrey

4)SARANGI ,Farida

Application Number mﬁ
Filing Date ’
(62) Divisiond to Application .
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Methods and compositions for producing NKX6 1+ pancreatic progenitor cells and/or insulin producimgreetis Endodermal ce
population , the method comprising contacting the endodermal cell population with an EGF congpbin@stinamide component
and/or a Noggin component , optionally a combination of at least one EGF component and at least ormaidectngponent to
induce the differentiation of at least one endodermal cell into a NKX6 1+ pancreatic progenitbecainbination optionally

further comprising at least one Noggin component.
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(12) PATENTAPPLICATION PUBLICATION (21) Application No.10054/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : CONTACT ASSEMBLY AND VACUUM SWITCH INCLUDING THE SAME

(51) International classification :HO1H11/04,H01H33/6€|(71)Name of Applicant :
(31) Priority Document No :13/589687 1)EATON CORPORATION
(32) Priority Date :20/08/2012 Address of Applicant :1000 Eaton Boulevard, Cleveland ,(
(33) Name of priority country U.S.A 44122 U.S.A.
(86) International Application No :PCT/US2013/055079 |(72)Name of Inventor :

Filing Date :15/08/2013 1)BALASUBRAMANIAN ,Ganesh K.
(87) International Publication No ‘WO 2014/031428 2)MAYO ,Stephen D.
(61) Patent of Addition to Application,

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

A contact assembly (6 , 8) for use in a vacuum switch (2) includes an electrode st2g) @rij a contact (12 , 24) coupled to an
portion (14,26) of the electrode stem via a threaded fastener (16 , 28) which threadingly engages a threaded portion (18 , 3
electrode stem.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/11/2014

(21) Application No.10055/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : CANNED FOOD PRODUCTS HAVING A FILLING

(51) International @ssification:A23L1/317,A23K1/10,A23K1/1
(31) Priority Document No  :61/649605

(32) Priority Date :21/05/2012

(33) Name of priority country :U.S.A.

(86) International Application

(71)Name of Applicant :
1)NESTEC S.A.
Address of ApplicantAvenue Nestl 55, CH.800 Vevey
Switzerland
(72)Name of Inventor :

No 557(:/3/55;0210313/060253 1)PIBAROT ,Patrick
Filing Date ' 2)KOMAREK, David
E\?g) Interrational Publication ‘WO 2013/174748
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date )
(62) Divisional to Application |
:NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention provides products and methods for making the products. The products comprise a container comprising a se
emulsion encasing a first emulsion wherein the first emulsion and the second emulsion have a different appearance and te:
Preferably , the first emulsion is a meat emulsion and the second emulsion igr@eabprotein emulsion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1975/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : COMBINATION OF SGLT2 INHIBITR AND ANTI HYPERTENSION DRUG

(51) International
classification
(31) Priority Document

(71)Nameof Applicant :
1)TAISHO PHARMACEUTICAL CO. LTD.
Address of Applicant :24 1 Takada 3 chome Toshima ku

:A61K45/06,A61K31/382,A61K31/4(

No 61/695016 Tokyo 1708633 Japan
(32) Priority Date :30/08/2012 (72)Name of Inventor :
(33) Name of priority ‘USA 1)KOJIMA Naoki
country e 2)ROMAN J. Richard
(86) International ) 3)MIYATA Noriyuki
Application No g&gg]/ggfé 3/073300 A)TAKAHASHI Teisuke
Filing Date ' 5)TOMOIKE Hide ki

(87) International
Publication No
(61) Patent of Addition tc

‘WO 2014/034842 6)TAKEDA Takuya

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Provided is a medicinal agent or a treatment methachich a combination of an SGLT2 inhibitor and an anti hypertension dru
usedand which is useful for the treatment of such diseases that at least hypeart@rdinbetes is included as a risk factor for a
cardiovascular event. According to the present invergioaxcellent hypotensive effaghich cannot be achieved when an anti
hypertension drug is used alocen be achieved. Therefdie conventional ptdem of using at least two types of anti hypertensi
drugs for achieving a desired hypotensive effect can be solved. Furthéhm@resent invention exerts a significant therapeutic
effect on diabetea diabetes related disease or a diabetes compliqaiticularly diabetic nephropathy. Furthermtire present
invention is also useful for the treatment of a disease in which the renal function is deteriorated.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10070/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : SPONGE HAVING AN OPEN CAVITY

(51) International (71)Name of Applicant :

:A47L13/16,A47L13/17,A47L17/C

classification 1)EURVEST
(31) Priority Document No :1254301 Address of Applicant :Rue de la Go«tte 64,1820 Braine
(32) Priority Date :10/05/2012 LAlleud Begium
(33) Name of priority countr:France (72)Name of Inventor :
(86) International Appllcatlo:PCT/EP2013/055491 1)KLIMIS, Plerrg
No 15/03/2013 2)LUCIANI ,Alain

Filing Date ’ 3)MANCEL, Claude
f\?g) International Publlcatlo:WO 2013/167304 4)THIEBAUD, Dominique
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatiol,

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The present invention relates to a sponge (20) comprising at least one cavity (22) that is separate from the Epresgd (B6) ar
suitable for enabling a liquid to be fed to the inside of the sponge (20) in order to impregnate the sponge (20) , evbavéin (20)
preferably has a bottom (24) inside the sponge , and is in communication with a surface (26pofdiee(20) while forming an
opening (28) such that the maximum distance between two points of the outline of the opening (28) is beretealdy 5and
more preferably 8 and 2preferably 20 , and more preferably 12 mm.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10071/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : APPARATUS FOR FORMING PANELS

(51) International classification :B29C39/26 (71)Name of Applicant :
(31) Priority Document No :2012902249 1)EURETECH INTERNATIONAL PTY LTD
(32) Priority Date :30/05/2012 Address of Applicant :1/14 Wright Street, Maroochydore,
(33) Name of priority country :Australia Queensland 4558 Australia
(86) International Application No :PCT/AU2013/0005€|(72)Name of Inventor :

Filing Date :30/05/2013 1)BERGQVIST, Tonny Ernst
(87) International Publication No ‘WO 2013/177625
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An apparatus (10) and method for forming panaieferably polyurethane foam core building elsn The apparatus includes oppc
frame members (12,4) movable relative to one another. A locking assembly (100) is provided that locks the frame member:
in a closed position using a hydraulic cylinder (110) with a locking member (112) arf tdreeframe members and a lock receivir
portion (120) , on the other of the frame members , that receives the locking member (112). The frame merhBees¢I2tained
in the closed position by the locking assembly (18ay can be subsequently opd by actuating the hydraulic cylinder (110) to
release the locking assembly (100).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application27/11/2014

(21) Application No.10072/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : CELLULOSE POWDER

(51) International :CO8B15/00,A61K9/20,A61KA7/:
classification

(31) Priority Document No :2012124009
(32) Priority Date :31/05/2012
(33) Name opriority country :Japan

(86) International Applicatior

(71)Name of Applicant :
1)ASAHI KASEI CHEMICALS CORPORATION
Address of Applicant :1105, Kanda Jinbocho, Chiyodiu
,Tokyo 1018101 Japan
(72)Name of Inventor :
1)OBAE Kazuhiro

No g&gg‘}ggf; 3/065114 2)KAK IZAWA Masayuki
Filing Date ' 3)YAMASHITA Mitsuo
f\?g) International Publlcatlor:WO 2013/180249
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisiond to Application
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

This cellulose powder has: an average degree of polymerization of 100 to 350; a weight average particle size of o\mrt3€sgr
than 250 um; an apparent specific volume of 2 to less than Xf amd an organic carbon content from residual impurities , whi
defined by the total organic carbon content (%) during 1% NaOH extraction to the total organic carbon content (%) duatgrg

extraction , of over 0.07 to 0.3%.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1981/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : A PROCESS FOR REDUCING CEMISSIONS AND INCREASING ALCOHOL PRODUCTIVITY
IN SYNGAS FERMENTATION

(51) International classificatio.C12P7/06,C12Q3/00,G01N21|(71)Name of Applicant :

(31) Priority Document No  :61/702824 1)INEOS BIO SA
(32) Priority Date :19/09/2012 Address of Applicant :Avenue des Uttins 3 CH 1800 Rolle
(33) Name of priority country :U.S.A. Switzerland
(86) International Application (72)Name of Inventor :
No :PCT/U82013/060231 1)SENARATNE Ryan
o :17/09/2013

Filing Date
f\?g) International Publication WO 2014/047079
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A process is provided that is effective foruethg CO2 emissionsnhancing STY and/or increasing cell density. The process al
for utilization of syngas from different sources by controlling concentration levels &@®and H2 in syngas provided to the

fermentation and by controlling relativeraentrations of C@O2 and H2 in the syngas provided to the fermentation. The proc
includes providing syngas to a first fermentation zone and fermenting the syngas. If the first fermentation zone aftigasbwmlit
4 mole % or more C@hen at leasa portion of the first fermentor off gas is provided to one or more subsequent fermentation
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1982/DELNP/2015 A
(19) INDIA
(22) Date of filing ofApplication :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SOUND ENCLOSURE FOR A COMPRESSOR

(51) International classificatior:F24F13/24,F24F1/00,F04C29.| (71)Name of Applicant :

(31) Priority Document No  :61/684293 1)TRANE INTERNATIONAL INC.
(32) Priority Date :17/08/2012 Address of Applicant :One Centennial Avenue Piscatawa’
(33) Name of priority country :U.S.A. 08855 U.S.A.
(86) International Application . (72)Name of Inventor :
No :E&ggf;ﬁ%ﬂl 055601 1)MEHTA Pavak Anilbhai

Filing Date ' 2)HAUSMANN John Scott
E\?g) International Publication ‘WO 2014/028938
(61) Patent of Addition to NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A sound enclosure of a compressor to attenuate an operational sound level of the compressor is disclosed. The sounthgrix
configured to generally enclose the compressor and attenuatetisadiaitted sound by the compressor. The sound enclosure nr
configured to include a plurality of assembly sectipagticularly two side sections and one bottom sectibare the two side
sections can be joined together like two halves of a clamaeljoined to the bottom section to facilitate easy assembly. The ¢
enclosure may form openings at longitudinal ends of the sound enclosure to accommodate refrigerant lines. The assambfy
the sound enclosure may include one or more opetingscommodate a junction baire bundleil lines mounting
mechanismetc.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2007/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03@L5 (43) Publication Date : 14/08/2015

(54) Title of the invention : COMMUNICATION NODE COMMUNICATION SYSTEM CONTROL DEVICE PACKET
TRANSFER METHOD AND PROGRAM

(51) International classification :HO4L12/717 (71)Name of Applicant :
(31) Priority Document No 2012224713 1)NEC CORPORATION
(32) Priority Date :10/10/2012 Address of Applicant :7 1 Shiba 5 chome Minato ku Tokyt
(33) Name of priority country :Japan 1088001 Japan
(86) International Application No :PCT/IP2013/0774 | (72)Name of Inventor :
Filing Date :09/10/2013 1)TAKASHIMA Masanori
(87) International Publication No ‘WO 2014/057977 | 2)OTAKE Takahiro
(61) Patent of Addition to Application NA 3)SUZUKI Yji
Number :NA 4)KASE Tomohiro
Filing Date ' 5)IWASHITA Naoyuki
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

The present invention reduces the number of entries retained in a communication node in a centralized control netwacksan!
the load ora control device. A communication node is provided with: a first table for storing a first entry in which a match co
that includes at least a destination address is associated with the output destination of a packet compatible witlcdineifoatci
second table for storing a second entry having a prescribed match condition; a destination learning unit for recorg@ing a grol
composed of a transmission source and an inbound port of an inbound packet as a match condition and an output
destinatiorrespectivelyof the first table; and a packet processing unit for transferring a packet to the output destination deter
the first table when entries having a match condition compatible with the inbound packet are found respectively fromnthe fir
second tables. The packet processing unit broadcasts the inbound packet according to a third entry when the entrynadsing
condition compatible with the inbound packet is not found.
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(12) PATENT APPLCATION PUBLICATION (21) Application No.2008/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SUBSTITUTED FUSED TRICYCLIC COMPOUNDS COMPOSITIONS AND MEDICINAL
APPLICATIONS THEREOF

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)ADVINUS THERAPEUTICS LIMITED
Address of Applicant :21 & 22 Peenya Industrial Area Ph

:C07D487/14,C07D471/14,A61K31/5

No :3940/CHE/2012 Bangalore 560 058 Karnataka India
(32) Priority Date :21/09/2012 (72)Name of Inventor :

(33) Name of priority India 1)BARAWKAR Dinesh

country ' 2)BANDYOPADHYAY Anish

(86) International . 3)ZAHLER Robert

Application No :5533/232;3/000564 4)SARANGTHEM Robindr o

Filing Date 5)WAMAN Yogesh
Cmeatonsl o z0tassaos e
(61) Patent of Addition t 8)MUKHOPADHYAY Partha

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to substituted fused tricyclic compounds of fornthkeir(l)
tautomergpolymorphsstereoisomerprodrugssolvatesco crysals pharmaceutically acceptable satsarmaceutical compositions
containing them and methods of treating conditions and diseases that are mediated by JAK activity.[Formula | shouddibe in
here]. The compounds of the present invention are usefuitreatmenprevention or suppression of diseases and disorders
mediated by JAK activity. Such conditions inclualé not limited taarthritis Alzheimer s diseasautoimmune thyroid
disorderscancerdiabetedeukemiaT cell prolymphocytic leukemilymphoma myleoproliferation disordensipusmultiple
myelomamultiple sclerosi®steoarthritissepsigsoriatic arthritiprostate cancer cell autoimmune diseageflammatory
diseaseshronic and acute allograft transplant rejectimme marrow transplastroke asthmachronic obstructive pulmonary
diseasallergybronchitisviral diseasesr Type | diabetesomplications from diabetebeumatoid arthritimsthmaCrohn s
diseasalry eyeuveitisinflammatory bowel diseaswgan transplant rejectiqgrsoriasis andilcerative colitis. The present disclosur:
also relates to process for the preparation of such compandds pharmaceutical compositions containing them.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.2009/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : PHARMACEUTICAL FORMULATIONS CONTAINING 3 (4 CINNAMYL L PIPERAZINYL) AMIN
DERIVATIVES OF 3 FORMYLRIFAMYCIN SV AND 3 FORMYLRIFAMYCIN S AND A PROCESS OF THEIR
PREPARATION

(51) International
classification

(71)Name of Applicant :

:A61K31/395,A61K31/495,A61K9/C 1)ADIPHARM EAD

(31) Priority Document N¢:111288 Address of Applicant :130 Simeonovsko shose Str. 1700
(32) Priority Date :13/08/2012 Bulgaria
(33) Name of priority ‘Bulgaria 2)FUDULOV Bozhidar Lyubenov

country
(86) International

3)FUDULOV Lyibomir Bozhidarov
4)DITCHEV CONSULTING OOD

I :PCT/BG2013/000041 :
Appl|c_?t|on No 109/08/2013 (72)Name of !nventor :
(&7) ntornatonal DAPOSTOLOVA DIMOVA Velichia
nternationa ) elichka llieva
Publication No WO 2014/026254 3)STEFANOVA Evtimia lvanova
(61) Patent of Addition to ‘NA 4)KOYTCHEV Rossen Krumov
Application Number :
Filing Date NA
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention related to a process of preparation of pharmaabytacceptable formulations contaigias active substanc
3 (4 cinnamyl Ipiperazinyl) amino derivatives of 3 formylrifamycine SV and 3 formylrifamycinehi&h possess high activity
against Granpositive and Gram negative microorganisasswell as against tuberculous micobacteria (includtggical and
rifamycin resistantand to a method for the preparation of 3 (4 cinnampypérazinyl) amino derivatives of 3 formylrifamycine SV
and 3 formylrifamycine S. The method for the preparation of pharmaceutical compositions is readily dedsibks not require
special equipment for its implementation. The process for preparing thecompounds is characterized by high yield asidgarit
environmental clean solverdthanol and water in the preparation and isolation of substandate abence of residual organic
solvents in the final product.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/11/2014

(21) Application No.10016/DELNP/2014 A

(43) PublicatiorDate : 14/08/2015

(54) Title of the invention : PROCESSES AND COMPOSITIONS FOR DYEING OR FINISHING FIBROUS MATERIALS

(C?als);irf‘itf;gg‘gona' 'DO6M23/10,D06P1/94,CO8G65/3

(31) Priority Document No :12174598.8

(32) Priority Date :02/07/2012
(33) Name of priority ‘EPO
country
(86) intemational \PCT/EP2013/001899
pplica :28/06/2013
Filing Date
(87) International Publicatic

No ‘WO 2014/005685

(61) Patent of Addition to

(71)Name of Applicant :

1)HUNTSMAN TEXTILE EFFECTS (GERMANY) GMBH

Address of Applicant :Rehlinger Strasse 1, 86462 Langwe

am Lech Germany
(72)Name of Inventor :

1)CHROBACZEK, Harald

2)TSCHIDA ,GYanther

3)REFLE ,Tanja

4)SIEWERS, Ernst Jan

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Compositions comprising a specific ethoxylated/propoxylated product as well as an alkylene carbonate , an epoxysilane or
polysiloxane are useful foryging or finishing fibrous materials. Reaction products formed from said products are also very us
these purposes. Said products are preferably used as solutions in supercritical carbon dioxide.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10017/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : ANTIMICROBIAL COMPOUNDS

(51) International (71)Name of Applicant :

:C07D263/06,C07D265/06,A61L2/

classificdion 1)DOW GLOBAL TECHNOLOGIES LLC
(31) Priority Document N0:61/661515 Address 6Applicant :2040 Dow Center, Midland, MI 4867
(32) Priority Date :19/06/2012 U.S.A.
(33) Name of priority ‘US.A 2)ROHM AND HAAS COMPANY
country e 3)ANGUS CHEMICAL COMPANY
(86) International i (72)Name of Inventor :
L :PCT/US2013/045408
A ing Date 1210612013 DPEERA, Asghar A
(87) Internatioal . 3)MCGINLEY, Heather R.
Publication No ‘WO 2013/191986 4)KOEHLER, Thomas

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Providedare compounds which are useful for controlling microorganisms in aqueous oregaliining systems or in systems
which are exposed to moisture , including at elevated temperature. The antimicrobial compounds are of the formulan:,whet
R1,R2,R3,R4,R5,and X are as defined herein.

No. of Pages : 1No. of Claims : !

The Patent Office Jourh44/082015 48073



(12) PATENT APPLICATION PUBLICATION (21) Application No.10018/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : HYBRID ANCHOR

(51) International classification :A61F2/08 (71)Name of Appgicant :
(31) Priority Document No :61/652520 1)SMITH & NEPHEW ,INC.
(32) Priority Date :29/05/2012 Address of Applicant :150 Minuteman Road, Andover,
(33) Name of priority country :U.S.A. Massachusetts 01810 U.S.A.
(86) International Application No :PCT/US2013/0430¢|(72)Name of Inventor :

Filing Date :29/05/2013 1)ARAI, Tatsuya
(87) International Publication No ‘WO 2013/181212 2)KOSKI ,Matthew
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Some materials used to make anchors for soft tisesrr, for example , have beneficial properties , including
stiffnesshioabsorbability , and osteoconductivity. These mateffi@sever , are not flexible and are challenging to make flexible
wings out of for winged anchors. Wing flex is desirable fdri@dng high fixation strength in winged anchors. Accordirggtyanchc
is provided having a hybrid structure including a core body made from a biocompasitesorbabilityosteoconductivity or
biocompatible non absorbable material and a wing assemhalg fram different and more flexible material. Examples of the hyk
anchor take advantage of properties of the different materials strategically placechddenorep example of the hybrid anchor
reduces the time to install the anchor. A modular exawipilee hybrid anchor provides a customizable anchoring solution to me
variety of diverse clinical needs.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Dateof filing of Application :26/11/2014

(21) Application No.10019/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : SECONDARY BATTERY COMPRISING ELECTROLYTE ADDITIVE

(51) International
classification
(31) Priority
Document
(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patenbf Addition

:HO1M10/0567,H01M4/485,H01M10/05

:1020120075153
:10/07/2012

‘Republic of Korea

:PCT/KR2013/006132
:10/07/2013

‘WO 2014/010936

(71)Name of Applicant :
1)LG CHEM, LTD.,

Address of Applicant :20, Yoidalong, Youngdungpegu,
Seoul 150 721 Republic of Korea
(72)Name of Inventor :

1)AHN Kyoung- Ho
2)LEE Chul -Haeng
3)YANG Doo- Kyung
4)JEON Jong Ho
5)KIM Yoo - Seok
6)KIM Min - Jung
7)LEE Jung- Hoon
8)JUNG Yi -Jin

to Application Numbejmﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention provides a sedary battery comprising an electrode assembly and an electitmdytdectrode assembly

comprising a positive electrodenegative electrodend a separation film interposed between the positive electrode and the ne
electrode. The negative electradamprises lithium titanium oxide (LTO) as a negative electrode active material. The electroly
comprises a phosphate based compound as an additive.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : PROCESS FOR WASHING A GAS FROM A HYDROPROCESSED EFFLUENT AND AN
APPARATUS AND SEPARATOR RELATING THERETO

(51) International classificatior:C10G31/08,C07C7/11,B01D3/|(71)Name of Applicant :

(31) Priority Document No  :13/629868 1)UOP LLC
(32) Priority Date :28/09/2012 Address of Applicant :25 East Algonquin Road P. O. Box
(33) Name of priority country :U.S.A. 5017 Des Plaines lllinois 60017 5017 U.S.A.
(86) International Application (72)Name of Inventor :
No :gglgg%igB/OSBll? 1)BANERJEE Soumendra Mohan

Filing Date ' 2)HOEHN Richard
f\?g) International Publication WO 2014/051946
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

One exemplary embodiment can be a process for washing a gas fraimoprbgessed effluent from a hydroprocessing zone. Th
process may include adding a first portion of a wash water stream to the hydroprocessed effluent to form a combined
streamcondensing the combined streadding a first portion of a wash water streanthte effluent to form a combined
streamsending the combined stream to a sepamtdrproviding a second portion of the wash water stream to the tower for wa
one or more gases rising in the tower. The separator can include a substantially clybodsigaturn coupled to a boot and a towe
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2023/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14802015

(54) Title of the invention : PROCESS AND APPARATUS FOR REMOVING HYDROGEN SULFIDE

(51) International classification :C10G19/02,C10G45/(| (71)Name of Applicant :
(31) Priority Document No :13/630701 1)UOP LLC
(32) Priority Date :28/09/2012 Address of Applicant :25 East Algonquin Road P. O. Box
(33) Name of priority counyr :U.S.A. 5017 Des Plaines IL 60017 5017 U.S.A.
(86) International Application No :PCT/US2013/058113 | (72)Name of Inventor :
Filing Date :05/09/2013 1)BANERJEE Soumendra Mohan
(87) International Publication No ‘WO 2014/051944 2)VARADARAJAN Sriniv asa Gopalan Rajan
(61) Patent of Addition to Application ‘NA 3)PANCHAPAKESAN Rajaraman
Number :NA 4)BALAKRISHNAN Babu
Filing Date ’
(62) Divisional to Applicatbon Number :NA
Filing Date ‘NA
(57) Abstract :

One exemplary embodiment can be a process for removing hydrogen sulfide from a fractionated hydroprocessed efflueats
can include stripping a hydroprocedsffluent from a hydroprocessing zdinactionating the stripped hydroprocessed effluent to
obtain a naphtha caind sending the naphtha cut to a hydrogen sulfide removal zone. The hydrogen sulfide removal zone ce
an amine wash settlan amine ontacting columror a steam stripper.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/11/2014

(21) Application No.10038/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : MEANS AND METHODS FOR METHANE PRODUCTION

(51) International classificatio:C12P5/02,C12M1/16,C12N11/
:20125496
:08/05/2012

(31) Priority Document No
(32) Priority Date

(33) Name of priority country :
(86) International Application .
No :

Finland
PCT/FI2013/050503

:07/05/2013

Filing Date
(87) International Publication |
No '
(61) Patent of Addition to

WO 2013/167806

(71)Name of Applicant :
1)MAA - JA ELINTARVIKETALOUDEN
TUTKIMUSKESKUS
Address of Applicant :FI31600 Jokioinen Finland
(72)Name of Inventor :
1)ALITALO, Anni
2)AURA ,Erkki

Application Number mﬁ
Filing Date ’
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present ivention relates to a solid state fermentation process for producing methane , and to a bioreactor and solid sup

in said process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1972/DELNP@15 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : PROCESS FOR THE PREPARATION OF 2 AMINO 5 8 DIMETHOXY[1 2 4]TRIAZOLO[1 5
CJPYRIMIDINE FROM 4 CHLORO 2 5 DIMETHOXYPYRIMIDINE

(51) International classification :C07D487/00 (71)Name of Applicant :
(31) Priority Document No :61/701250 1)DOW AGROSCIENCES LLC
(32) Priority Date :14/09/2012 Address of Applicant :9330 Zionsville Road Indianapolis |
(33) Name of priority country :U.S.A. 46268 U.S.A.
(86) International Application No :PCT/US2013/0589¢|(72)Name of Inventor :
Filing Date :10/09/2013 1)BLAND Douglas C.
(87) International Publication No ‘WO 2014/043087 2)ROTH Gary
(61) Patent of Addition to Application NA 3)BOTT Craig
Number :NA 4)HAMILTON Christopher T.
Filing Date ' 5)NEUMAN Joseph
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

2 Amino 5 8 dialkoxy[1 2 4] triazolo[5 c]pyrimidines are manufactured from 4 chloro 2 5 dialkoxypyrimidines in a process th
avoids hydrazine and cyanogen halide.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1974/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : MANAGEMENT SYSTEM AND MANAGEMENT PROGRAM

(51) International
classification

(71)Name of Applicant :

:GO6F11/22,G06F11/30,G0O6F11 1)HITACHI LTD.

(31) Priority DocumenNo  :NA Address of Applicant :6 6 Marunouchi 1 chome Chiyoda k
(32) Priority Date :NA Tokyo 1008280 Japan
(33) Name of priority countr:NA (72)Name of Inventor :
5\186) International Appllcatlm:PCT/JP2013/060506 1)NAGURA Masataka
o 05/04/2013 2NAKAJIMA Jun.
Filing Date 3)NAGAI Takayuki
(87) International Publicati0|_WO 2014/162595 4)KUDOU Yutaka
No '
(61) Patent of Addition to ‘NA
Application Numbe :NA
Filing Date ’
(62) Divisional to Applicatior_NA
Number :N A
Filing Date ’
(57) Abstract :

A management system manages a computer system having a plurality of devices to be managed. A storage device of the |
system stores one or more rupgan nformationand plan history information. A control device for the management system:
identifieson the basis of the one or more rudefirst cause event which is a candidate for a cause of an event which has occur
one of the plurality of devices toe managed; identifiean the basis of the plan informatiarplurality of first plans which may be
executed if the first cause event is the cause; calcudattde basis of the plan history informati@mindex for each of the plurality
first plans wlich denotes the likelihood of succeeding in fault recovery if the plan is executed; and displays data denoting or
of the plans among the plurality of first plans according to a display configuration which is determined on the baisidex.the
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2042/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : A SYNCRONOUS DRIVE ASSEMBLY

(51) International classification :F16H7/12 (71)Name of Applicant :
(31) Priority Document No :11394838 1)THE GATES CORPORATION
(32) Priority Date :31/03/2006 Address of Applicant :1551 Wewatta Street, Denver, CO
(33) Name of priority country :U.S.A. 80202, United States of America U.S.A.
(86) International Application No :PCT/US2007/0078&|(72)Name of Inventor :

Filing Date :30/03/2007 1)JOHN GRAEME KNOX
(87) International Publication No NA
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :8423/DELNP/2008

Filed on :07/10/2008
(57) Abstract :

A synchronous drive assembly having a predetermined design PLD andsingpt least a driver and a driven pulley, and a too
belt in driving engagement with said pulleys; said toothed belt comprising: an elastomeric belt body; a tensile cordlizenéeigre
a jacket having a compressed thickness; and a belt optiPalvifherein the ratio of the belt PLD to the design PLD is in the ranc
from about 1.2 to about 1.75; and the ratio of the cord diameter to the jacket thickness is in the range of from aladaiud.¥.70
Fig 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/03/2015

(21) Application No.2044/DELNP/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : LIGNIN DEGRADING ENZYMES FROM MACROPHOMINA A$EOLINA AND USES THEREOI

(51) International
classification
(31) Priority Document No :61/683913
(32) Priority Date :16/08/2012
(33) Name of priority country:U.S.A.
(86) International Applicatior

:C12N9/08,C12N15/53,C07H21/

(71)Name of Appgicant :
1)BANGLADESH JUTE RESEARCH INSTITUTE
Address of Applicant :Manik Mia Avenue Dhaka 1207
Bangladesh
(72)Name of Inventor :
1)ALAM Magsudul

No :5532?5321%13/055199 2)ISLAM Mohammed Shahidul

Filing Date ’ 3)HOSSEN Mohammed Mosaddeque
(87) International Publicatior 4)HAQUE Mohammed Samiul
No WO 2014/028773 5)ALA M Mohammed Monjurul
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application;

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The present invention relates to the field of plant breeding and disease resistance in respect of lignin degradatioy idbplaphomina pt
encoding of the lignin degrading enzynmeduced by Macrophomina phaseolowanprising and consisting of nucleotide sequence set f
25811141720232629323538414447505356596265687174778083868992959810110410711014710131619222528
and 109 or the complement of such sequences. The present invention also relates to isolated polypeptide encoded lolethiel pclyguer
369121518212427303336394245485154576063666972757881848790939699102105108 and 111; a recombinant gen
comprising the recombinant gene consttheting enhanced production of lignin degrading enzyme. The invention provides polypeptic

to fermentable sugar in sacchavéftion process of biomass.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1984/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD AND AN APPARATUS FOR DETERMINING A GAZE POINT ON A THREE
DIMENSIONAL OBJECT

(51) International classification :G06T7/00,A61B3/11|(71)Name of Applicant :
(31) Priority Document No :12184725.5 1)SENSOMOTORIC INSTRUMENTS GESELLSCHAFT
(32) Priority Date :17/09/2012 FR INNOVATIVE SENSORIK MBH
(33) Name of pority country :EPO Address of Applicant :Warthestr. 21 14513 Teltow/Berlin
(86) International Application No :PCT/EP2013/06923(|Germany
Filing Date :17/09/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/041188 1)HOFFMANN Jan
(61) Patent of Addition to Application NA 2)SENGELAUB Tom
Number :NA 3)WILLIAMS Denis
Filing Date |
(62) Divisional toApplication Number :NA
Filing Date ‘NA
(57) Abstract :

A system for determining the gaze endpoint of a sulbfecsystem comprising: a eye tracking unit adapted to determine the ga
direction of one or more eyes of the subject; a head trackihgqdapted to determine the position comprising location and orier
of the eye tracker with respect to a reference coordinate system; a 3D Structure representtitairuaag the 3D structure and
position of objects of the scene in the referenagdioate system to provide a 3D structure representation of the scene; based
gaze directiorthe eye tracker position and the 3D structure representzlonlating the gaze endpoint on an object of the 3D
structure representation of the scene aemeining the object itself.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/03/2015

(21) Application No.1985/DELNP/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : WATERPROOFING SYSTEM FOR WET AREAS

(51) International classification :E04B1/68,A47K3/40,E04B1/¢
(31) Priority Document No ;2012903862
(32) Priority Date :05/09/2012
(33) Name of priority country :Australia
(86) Interrational Application N¢PCT/AU2013/000828
Filing Date :25/07/2013
(87) International Publication N:WO 2014/036590
(61) Patent of Addition to

(71)Name of Applicant :
1)JOHNSON Stephen
Address of Applicant :24 Maitland Street Narrabri New Sc
Wales 2390 Australia
(72)Name of Inventor :
1)JOHNSON Stephen

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

The present invention relates generatlya waterproofing assembly (10) for a wet area such as a shower recess (12). The

waterproofing assembly (10) comprises an elongate spacer element (24) and a waterproofing membrane or coating (26). T
element (24) is adapted to secure to a wallcstire (14) which is associated with a wall panel (28). The wall panel (28) rests uj
spacer element (24) to raise the panel (28) above the level of a floor (16) and substantially clear of the wet areavéll)ambk

(28) is otherwise conventially fixed to the wall structure (14).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2054/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : STEEL SHEET INSPECTION APPARATUS STEEL SHEET INSPECTION METHOD AND STE
SHEET MANUFACTURING METHOD

(51) International
classification

(71)Name of Applicant :

:GO1N27/72,C21D8/12,G01R33/C 1)JFE STEEL CORPORATION

(31) Priority Document No :2012216379 Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyoc
(32) Prority Date :28/09/2012 ku Tokyo 1000011 Japan
(33) Name of priority Japan (72)Name of Inventor :
country ‘ 1)ITO Tomohiko
(86) International . 2)YOTSUJI Junichi
Application No :SSCZ/'(I)'SJESS;B/O75944 3)TAKAJO Shigehiro
Filing Date ' 4)YAMAGUCHI Hiroi
(87) International Publicatic, 5)HANAZAWA Kazuhiro
No ‘WO 2014/050907 6)KOGA Yasunari
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

This steel sheet inspection apparatus (1) is characterized by being provided with: a magneto optic elé@ecdiseits magnetic
domain structures of a steel sheet@)ch is being inspectet optical characteristics that can be detected as optical character
a light source (7) that projects linearly polarized light onto the magneto optic element€¢ctor (12) that detects linearly
polarized light in which the plane of polarization has been rotated in response to the magnetic domain structured shéet ste:
(S)which has been transferred to the magneto optic element (5); and a drive machahidrives at least the magneto optic elen
in such a manner that the steel sheet (S) and the magneto optic element (5) are brought into contact and separatethu&dids
improved due to the fact that magnetic domains of steel sheets afyvimpected immediately after magnetic domain refineme
processing.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2055/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : CHROMATOGRAPHY MEDIA AND DEVICES

(51) International classificatic:B01D15/08,B01D67/00,C08J9/|(71)Name of Applicant :

(31) Priority Document No  :61/702165 1)W. R. GRACE & CO. CONN.
(32) Priority Date :17/09/2012 Address of Applicant :7500 Grace Drive Columbia Maryla
(33) Name opriority country :U.S.A. 21044 U.S.A.
(86) International Application -PCT/US2013/059984 (72)Name of Inventor :
No 116/09/2013 1GU Feng

Filing Date ' 2)MU Ning
E\?g) International Publ|cat|on:WO 2014/058570
(61) Patent of Addition to NA
Application Number :NA

Filing Date ’
(62) Divisioral to Application

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Chromatography devices contain chromatography media and methods of making and methods of using chromatography d:
Chromatography devices enable a more effigieatiuctive and/or environmentally friendly chromatographic operation due to ¢
more d the following advantages over conventional chromatographic operations: elimination of a device packing step by th
elimination of clean in place (CIP) steps; elimination of clean in place (CIP) steps utilizing sodium hydroxide solotinatiefiof
any validation steps by the user; and use of a chromatography device comprising biodegradable material. The chromatbgr:
includes porous inorganic particles having a functionalized surface and having a median pore size of at least ab@it@06 An
(A) or at least about 300 A up to about 3000 A. The inorganic particles may have a BET surface area of at least abaut &0 n
least about 25 m2/gr about 30 m2/gp to about 2000 m2/g.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1995/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : ADAPTOR FOR A DRUG DELIVERY DEVICE AND METHOD FOR MOUNTING SANDAPTOR
THEREON

(51) International classification :A61M39/10,F16L37/13|(71)Name of Applicant :
(31) Priority Document No :12306260.6 1)BECTON DICKINSON FRANCE
(32) Priority Date :12/10/2012 Address of Applicant :Rue Aristide Berg's F 38800 Le Po
(33) Name of priority country :EPO De Claix France
(86) International Application No :PCT/EP20B/071231 |(72)Name of Inventor :
Filing Date :11/10/2013 1)MARITAN Lionel
(87) International Publication No ‘WO 2014/057071 2)PONCON Gilbert
(61) Patent of Addition to Application ‘NA 3)GRUNHUT Guillaume
Number :N A
Filing Date '
(62) Divisional to Application Number:NA
Filing Date :NA
(57) Abstract :

The invention relates to an adaptor (10) fordrstal tip (2) of a drug delivery devie®mprising : an inner ring (20) comprising
retaining means capable of exerting a radial inward force on said distal tip and of switching from a free configurkiaikedo a
configurationin which the radial inwat force they exert on said conical distal tip limits the axial movement of the

adaptor compressing means (30) movable axially with respect to said retaining means between a proximairpesittbinsaid
compressing means do not exert a centripetal press said retaining meaaad a distal positiom which they exert a centripetal
pressure on said retaining means. The invention further relates to a drug delivery device comprising such an adapteetaod t
for mounting said adaptor on said dudgjivery device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1996/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the mvention : ASSEMBLY FOR NUCLEIC ACID SEQUENCING BY MEANS OF TUNNEL CURRENT ANALY¢

(51) International
classification

(71)Name of Applicant :

C12Q1/68,GOIN33/487.BBIBL/| ¥ )q EMENS AKTIENGESELLSCHAFT

(31) Priority Document No :10 2012 217 603.9 Address of Applicant :Wittelsbacherplatz 2 80333 M¥anch
(32) Priority Date :27/09/2012 Germany
(33) Name of priotiy country :Germany (72)Name of Inventor :
(86) International Apphcatlor:PCT/EP2013/O69384 l)GUMBRECHT Walter
No ) 2)HAYDEN Oliver
o :18/09/2013

Filing Date
f\?g) International Publlcatlor:WO 2014/048816
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional toApplication .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The invention relates to an assembly for nucleic acid sequencing by means of tunnel currentcangbyisisng at least two
electrically conductive particles having a diameter from 1 nm to 100 nm and at least two electrically insulating Ipearingies
diameter from 1 nm to 100 nmwherein the particles are in particular spherically shaped. The assembly also comprises at lea:
electrodes for contacting the electrically conductive particles and a substrate on which the first eleatrtueparticles are
arranged. The four particles are arranged substantially in a planar square. The conductive particles lie diagonalbachposite
otherand the insulating particles lie diagonally opposite each other. The gap between the fous pattsed as a solid state
nanopore for nucleic acid sequencing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1997/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Pubication Date : 14/08/2015

(54) Title of the invention : A METHOD FOR PRODUCING DEVULCANIZED RUBBER AND AN APPARATUS THEREFOF

(51) International classificatic:C08J11/10,C08C19/08,C08J11|(71)Name of Applicant :

(31) Priority Document No :Pl 2012700640 1)SEKHAR RESEARCH INNOVATIONS SDN. BHD.
(32) Priorty Date :12/09/2012 Address of Applicant :C 19 6 Dataran 32 Jalan 19/1 Secti
(33) Name of priority country:Malaysia Petaling Jaya Selangor 48BMalaysia
(86) International Application, (72)Name of Inventor :
:PCT/MY2013/000136 .
No N 20/07/2013 1)SEKHAR Gopinath B.
Filing Date
E\?g) International Publ|cat|on:WO 2014/042510
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a method for producing devulcanized rubber and an apparatus (100) therefor. The method
producing devulcanized rubber comprising the stémsaviding vulcanized rubber particles with a pre determined particle size
devulcanizing the vulcanized rubber partiatbsracterized in that the vulcanized rubber particles are devulcanized mechanica
impact forces and devulcanized chemicalyabchemical compositiowhereby the impact forces break sulpblulphur and sulphur
carbon bonds of the vulcanized rubber particles causing surfaces of the rubber to become receptive in reacting wittethe ch
composition and the chemical compositienders the sulphur passive to prevent reattachment of the ddontgh the chemical
composition comprises at least one accelemttgast one inorganic activator and at least one organic activator.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2067/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : ORAL CARE IMPLEMENT

(51) International classification :A46B5/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)COLGATE PALMOLIVE COMPANY
(32) Priority Date :NA Address of Applicant :300 Park Avenue New York New Y
(33) Name of priority country :NA 1022 U.S.A.
(86) International Application No :PCT/US2012/0671¢|(72)Name of Inventor :

Filing Date :30/11/2012 1)HOHLBEIN Douglas
(87) International Publication No ‘WO 2014/084838
(61) Patenbf Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An oral care implement is provided. The implement comprises: a head having a surface from which a cleaning elemeheext
cleaning element having a distal end furthest froenstirface of the head; and a handle connected to theheehdndle comprising
grip structure forming at least a portion of an exterior surface of the handle; wherein the grip structure is rotaitable telahead
about an axis that passes throtigh cleaning element at a point on the cleaning element between the surface of the head anu
end of the cleaning element.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10069/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :27/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : HETEROCYCLIC ANTIMICROBIAL COMPOUNDS FOR USE IN WATERONTAINING
SYSTEMS

(51) International classification :C07D471/04,M1N43/9(|(71)Name of Applicant :
(31) Priority Document No :61/661518 1)DOW GLOBAL TECHNOLOGIES LLC
(32) Priority Date :19/06/2012 Address of Applicant :2040 Dow Centafjdland ,MI 48674
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2013/045418 2)ROHM AND HAAS COMPANY
Filing Date :12/06/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2013/D1988 1)COBURN, Charles E.
(61) Patent of Addition to Application NA 2)PEERA, Asghar A.
Number :NA 3)MCGINLEY, Heather R.
Filing Date ' 4)KOEHLER ,Thomas
(62) Divisional to Application Number:NA
Filing Date ‘NA

(57) Abstract :

Provided are compounds which are useful for controlling microg@genin aqueous or waterontaining systems or in systems
which are exposed to moisture , including at elevated temperature. The antimicrobial compounds are of the formulan(l): wh
n,R1,R2,R3,and X are as defined herein.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2003/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : TWO DIMENSIONAL METHOD FOR INKJEPRINTING WITH PRINTHEAD ALIGNMENT

(51) International classification :B41J25/00,B41J3/z|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)DURST PHOTOTECHNIK DIGITAL TECHNOLOGY
(32) Priority Date ‘NA GMBH
(33) Name of priority country :NA Address of Applicant :Julius Durst Strasse 11 A 9900 Lier
(86) International Application No :PCT/EP20180435:| Austria

Filing Date :18/10/2012 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/060005 1)WEINGARTNER Peter
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Method and device for printing at least a portion of the surface of a medingan inkjet printer by carrying out a plurality of
printing cyclessaid inkjet printer comprising a printing module having at least one printhead that has at least one row afrmba
printing cycle comprising the following steps: a) positioningd atigning the printing module prior to printimgherein the printing
module is aligned by rotation about an axis of rotation that is perpendicular to the portion of the surface to i® posigoning
the axis of rotation during printing of the pani of the surface by ejection of ink dropléte printing method being characterized
that the translational motion of the axis of rotation associated with the positioning in step b) defines a currentadirection
advancement and the printing modulalignedin step a) of a printing cycley rotation about the specified axis of rotation in suc
way that the at least one row of nozzles of the at least one printheiadsheys b)a predefined and preferably constant angle relat
to the direction ohdvancement.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2073/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invetion : POINT OF SALE VERIFICATION SYSTEM

(51) International . (71)Name of Applicant :

classification ‘GO6F15/173,G06Q50/22,G06Q50 1)PERCEPTIMED INC.

(31) Priority Document N0:61/693237 Address of Applicant :365 San Antonio Rd. Mountain Vie\
(32) Priority Date :24/08/2012 CA 94040 U.S.A.

(33) Name of priority ‘USA (72)Name of Inventor :

country e 1)JACOBS Alan Jeffrey

(86) International ) 2)GERSHTEIN Eugene

Application No :55'5/8?280210313/056690 3)JACOBS Jennifer A.L.

Filing Date '
(87) International
Publication No
(61) Patent of Addition to

‘WO 2014/032057

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A prescripton management system receives prescription information and manages containers filled with the prescription. T
prescription is stored in the container and the container is attached to a tracking device storing prescription infDnen&timking
deviceis managed by the prescription management system and a trackingldeaied on the containénat stores prescription
information. Prior to dispensing the prescription to the custdheeprescription information stored on the container is verified w
the customer by the prescription management system to ensure the correct container was retrieved.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2074/DEL/2012 A
(19) INDIA
(22) Date of filing ofApplication :03/07/2012 (43) Publication Date : 14/08/2015

(54) Title of the invention : DEVICE AND METHOD FOR BLOOD HEMOGLOBIN MEASUREMENT WITHOUT
CARBOXYHEMOGLOBIN INTERFERENCE

(51) International classification :A61B|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Ambar Srivastava
(32) Priority Date :NA Address of Applicant :11/4%&ector 3Rajender Nagar
(33) Name of priority country :NA |SahibabadGhaziabadUttar Pradeshindia 201005 Uttar Prade:
(86) International Application No :NA |India
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)Ambar Srivastava
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a device and a method for blood haemoglobin measurement without carboxyhaemoglobin
interferenceln the present device and method, oxyhemoglobin, deoxyhemoglobin and mglihi@imare converted into a
methemoglobin derivative, i.e. Imidazateethemoglobin. Imidazolesmethemoglobin and carboxyhemoglobin in the matrix are
collectively quantified by the reflectance spectroscopy of the matrix at 525 nm, the isobestic point baidassie methemoglobir
complex and carboxyhemoglobin molecule. Fig. 3 is the representative figure.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2074/DELNP/2015 A
(19) INDIA
(22) Date of filingof Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : FLEXIBLE DISPLAY APPARATUS AND CONTROLLING METHOD THEREOF

(51) International classification :G06F3/01,G06F3/1¢|(71)Name of Applicant :
(31) Priority Document No :1020120092629 1)SAMSUNG ELECTRONICS CO. LTD.
(32) Priority Date :23/08/2012 Address of Applicant :129 Samsung ro Yeongtong gu Su
(33) Name of priority country :Republic of Korea |si Gyeonggi do 44342 Republic of Korea
(86) International Application No :PCT/KR2013/0075€|(72)Name of Inventor :

Filing Date :23/08/2013 1)KWON Giang yoon
(87) International Publication No ‘WO 2014/030954 2)PARK So young
(61) Patent of Addition to Aglication ‘NA 3)SHIN Seung woo
Number :NA 4)EOM Tae won

Filing Date ' 5)LEE Chang soo
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A flexible display apparatus is provided. The flexible display apparatus includes a displayensor configured to sense a benc
of the flexible display apparatasmd a controller configured to display first contents on a first screen of the displaydind
reconfigure and display the first contents on a second screen generated emafritae display unit based on the bending.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10405/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14802015

(54) Title of the invention : ACCESSORY CAMERA BODY

(51) International . (71)Name of Applicant :

classification :G03B17/14,G03B17/56,HOANS/2 1)NIKON CORPORATION

(31) Priority Document No :2012106851 Address of Applicant :12 1 Yurakucho 1 chome Chiyoda |
(32) Priority Date :08/05/2012 Tokyo 1008331 Japan

(33) Name of priority (72)Name of Inventor :

country +Japan 1)SUZUKI Tomoaki
fG)”':i{gﬁt,'\fga' "PCT/IP2013/062942

PP Fiing Date :08/05/2013
(87) International Publicatic

No ‘WO 2013/168742

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Provided is an accessory that can beclebly mounted to a camera body and that comprises: a first communication unit that
first transmission line to communicate with the camera body; a second communication wviiiethat predetermined condition is
metuses a second transmission lihat is different from the first transmission line to communicate with the camera body; and
switching unit thatvhen the predetermined condition is raefitches communication with the camera body from communicatior
carried out by the first communicatiomit to communication carried out by the second communication unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2018/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : BLOW PIPE STRUCTURE

(51) International classification :C21B7/16,C21B5/C|(71)Name of Applicant :
(31) Priority Document No :2012207273 1)MITSUBISHI HEAVY INDUSTRIES LTD.
(32) Priority Date :20/09/2012 Address of Applicant :16 5 Konan 2 chome Minato ku Tok
(33) Name of priority country :Japan 1088215 Japan
(86) International Application No :PCT/JP2013/0744(|(72)Name of Inventor :
Filing Date :10/09/2013 1)SAKAGUCHI Masakazu
(87) International Publication No ‘WO 2014/045945 2)HAMADA Tsutomu
(61) Patent of Addition to Application NA 3)OKADA Takeshi
Number :NA 4)OMOTO Setsuo
Filing Date ' 5)NAKAGAWA Keiichi
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided is a blow pipe structure for a blast furnace facility configured so as to be capable of suppressing slag adbiegjan by
simple structureven if pulverized coal with an unadjusssaftening temperature is used. The blow pipe structure is attached tc
tuyere (22) in a blast furnace main body (20) that produces pig iron from iron ore. The blow pipe structure injectsfaakiliary
pulverized coal (3) together with hot air (2) andinies a component that melts on to the pulverized coal (3) slag as a result o
air (2) and/or combustion heat from the pulverized coal (3). The blow pipe structure has an internal/external doulietpipe str
having an internal pipe (30khat catinues from a header pipe (41) that supplies the hot aio (Bg vicinity of the tuyere (22) and
openssaid internal pipe (30b) being provided inside an external pipe (30a) that continues from the header pipe (41) to(2®)
A pulverized coabutlet (31a) for an injection lance (31) into which the pulverized coal (3) is inserted opens to the inside of tl
internal pipe (30b).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2019/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SYSTEM FOR PROCESSING EXHAUST GAS AND METHOD FOR PROCESSING EXHAUST

(51) International . - (71)Name of Applicant :
classification ‘B01D53/64,B01[33/50,B01D53/7 1)MITSUBISHI HITACHI POWER SYSTEMS LTD.
(31) Priority Document No :13/618640 Address of Applicant3 1 Minatomirai 3 Chome Nishi ku
(32) Priority Date :14/09/2012 Yokohama shi Kanagawa 2208401 Japan
(33) Name of priority countr;U.S.A. (72)Name of Inventor :
(86) International . 1)HONJO Shintaro
Application No zgzc/ggggféa/onsez 2)ITO Motofumi
Filing Date ' 3)SUGITA Satoru
(87) International Publicatic, 4)INABA Norikazu
No WO 2014/041980 5)HASHIMOTO Jun
(61) Patent of Addition to ‘NA 6)OKINO Susumu
Application Number :NA 7)OKAMOTO Takuya
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Providedare a system for processing exhaust gas and a method for processing exhalstefasoperating cost and volume of
wastewater are significantly reducand the supplied amount of an NO reducing agent and a mercury oxidizing agent can be
controlled. In he system for processing exhaust gas according to the present ineenéigneous solution including an ammoniur
halide is sprayed into a flldO is reduced in a denitrification unit and mercury is oxidiaed SO and mercury are removed in a
desulfurizaibn unit. In the system for processing exhaustagamonium sulfate and/or ammonium carbonate is added to
wastewatefrom which CaSO has been separdtelwastewater having been discharged from the desulfurizatioanshén
ammonium halide is generatélthe wastewater including the ammonium halide is sprayed as the aqueous solution.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2084/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/8/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : A PROCESS TO AVOID INHIBITION OF ACETOGENS BY CO

(51) International classificatio:C12P7/06,C12Q3/00,G01N21|(71)Name of Applicant :

(31) Priority Document No  :61/702824 1)INEOS BIO SA
(32) Priority Date :19/09/2012 Address of Applicant :Avenue des Uttins 3 CH 1800 Rolle
(33) Name of priority country :U.S.A. Switzerland
(86) International Application . (72)Name of Inventor :
No :PCT/U82013/060234 1)SENARATNE Ryan
o :18/09/2013

Filing Date
E\?g) International Publication ‘WO 2014/047081
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstact :

A process is provided for fermenting CO containing gaseous substrates. The process is effective for decreasing lag times ¢
maintaining a culture in steady state by controlling CO concentration and minimizing effects of high or low CO concedtnatig
fermentation. The process includes providing syngas to a first fermentatiofemmesting the syngamnd determining a CO
concentration in a fermentation medium in the first fermentation zone. If the CO concentration in fermentation medidinstin th
fermentation zone has a calculated value of about 0.12 mM or giteetteait least a portion of the syngas being provided to the f
fermentation zone is provided to one or more subsequent fermentation zones in an amount effective for poalidilageal CO
concentration in any subsequent fermentation zone of about 0.12 mM or less.

No. of Pages : 4No. of Claims : 2!

The Patent Office Jourh44/082015 48099



(12) PATENT APPLICATION PUBLICATION (21) Application No.10007/DELNP/2014 A
(19) INDIA
(22) Date of filing of Appliation :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : POLYMERIZABLE THIOXANTHONES

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)AGFA GRAPHICS NV
Address of Applicant :IP Department 3622, Septestraat 2

:C07D335/10,C08F220/26,C07D335

No 12175728.0 2640 Mortsel Belgium
(32) Priority Date :10/07/2012 (72)Name of Inventor :
(33) Name of priority ‘EPO 1)LOCCUFIER ,Johan
country ’
stgn'g‘;ﬁg”naf\'%”a' \PCT/EP2013/063836

:01/07/2013

Filing Date
(87) International
Publication No
(61) Patent of Addition t

‘WO 2014/009194

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A polymerizable thioxanthone according to Formula (I) wheg&irepresents a thioxanthone moiety; R and R2 are independen
selected from the group consisting of a hydrogen , an alkyl gesugikenyl group , an alkynyl group , aiylagroup and a heteroar
group; n represent 1 or 2; and R3 represents a moiety comprising at least one free radical polymerizable group selleetgobfig
consisting of an acrylate, methacrylatean acryiamide , a methacrylamidestyrene groupa maleatea fumarate , an itaconate , ¢
vinyl ether,a viny! ester , an allyl ether and an ally! ester.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10008/DELNP/2014 A
(19) INDIA
(22) Date of fiing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : HAIR STYLING DEVICE

(51) International classificatior:A45D2/02,A45D2/36,A45D6/C|(71)Name of Applicant :
(31) Priority Document No ~ :1210274.5 1)TF3 LIMITED
(32) Priority Date :11/062012 Address of Applicant :Studio 11, Magreal Industrial Estate
(33) Name of priority country :U.K. Freeth Street, Birmingham B16 0QZ U.K.
(86) International Application | (72)Name of Inventor :
No :5532?2%21213/051526 1)De BENEDICTIS, Alfredo

Filing Date ‘ 2)HOLLAND ,Janusz Lucien
(87) International Publication "WO 2013/186547 3)HUGHES, Mark Christopher
(61) Patent of Addition to NA
Application Number :NA

Filing Date |
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

This invention relates to a hair styling device. According to one aspect of the invention the hair styling device cobqulis€k12)
defining a chamber (1)@&dapted to accommodate a length of hair , the chamber having a primary opening (124) through wt
length of hair may enter the chamber; a rotatable element (134) adapted to engage the length of hair adjacent to dipemriga
an elongate membg120) around whichin use , the length of hair is wound by the rotatable element; a guide part (254) adapi
guide the length of hair towards the primary openihg,rotatable element being rotatable relative to the guide part , the guide
beingmovable relative to the body. The movable guide part may also serve to press the length of hair towards the primary «
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10009/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :26/11/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : MANUFACTURE OF METAL ARTICLES

(51) International classificatic:B22F3/105,B29C67/00,C22C1/|(71)Name of Applicant :

(31) Priority Document No  :1209415.7 1)RENISHAW PLC
(32) Priority Date :28/05/2012 Address of Applicant :New Mills, Gloucestershire, Wotton
(33) Name of priority country:U.K. under-Edge, Gloucestershire GL12 8JR U.K
(86) International Application (72)Name of Inventor :
No :;8C/'5/5?2%210313/051405 1)SUTCLIFFE ,Christopher

Filing Date ' 2)FOX ,Peter
E\?g) International Publ|cat|on:WO 2013/179017
(61) Patent of Addition to ‘NA
ApplicationNumber :NA

Filing Date '
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The disclosure relates to the manufacture of metal artitlese specifically the manufacture of metal articles by additive
manufacturing techniqueand in particur to the manufacture of metal articles by an additive manufacturing technique that m
involve the selective melting or sintering of a metal powder. Examples of such techniques may include selective laser melti
(SLM), selective laser sintering (SLS) atethniques that use an electron beam rather than a laser. Exemplary embodiments
method of manufacture of an article comprising selective melting and/or sintering of a powder comprising an alloy containir
aluminium,wherein the alloy containsdsnuth.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2078/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention COMPENSATION DEVICE AND WIRELESS COMMUNICATION DEVICE

(51) International classificatio:H04L27/38,H04B1/10,H04B1/:|(71)Name of Applicant :

(31) Priority Document No  :2012210799 1)SUMITOMO ELECTRIC INDUSTRIES LTD.
(32) Priority Date :25/09/2012 Address of Applicant :5 33 Kitahama 4 chome Chuo ku O
(33) Name of priority country :Japan shi Osaka 5410041 Japan
(86) InternationbApplication ‘PCT/IP2013/072434 (72)Name of Inventpr :
No : 1)ONISHI Masahiko
o :22/08/2013

Filing Date
E\?g) International Publication ‘WO 2014/050382
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A compensation device faarrying out a compensation process for eliminating image components within a quadrature demc
signalthe compensation device being provided with a quadrature demodulation compensation unit for compensating for the
guadrature demodulation signal hayan | signal and a Q signaherein the quadrature demodulation compensation unit carrie
a compensation process for compensating for the characteristic difference between the frequency characteristictef adirgtrid
out a filter procesen the | signal and the frequency characteristic of a second filter carrying out a filter process on the Q sigl
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2079/DELNP/2015 A
(19) INDIA
(22) Dae of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : WIRELESS COMMUNICATIONS SYSTEM HAVING SELECTIVE WIRELESS
COMMUNICATIONS NETWORK AND RELATED METHODS

(51) International classification :H04W48/18,H04W24/0 | (71)Name of Applicant :
(31) Priority Document No :13/592662 1)HARRIS CORPORATION
(32) Priority Date :23/08/2012 Address of Applicant :1025 W. Nasa Blvd. $1A 111
(33) Name of priority country :U.S.A. Melbourne Florida 32901 U.S.A.
(86) International Application No :PCT/US2013/055972 [(72)Name of Inventor :
Filing Date :21/08/2013 1)MONNES Peter
(87) International Publication No ‘WO 2014/031738 2)MENG Yirong
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

A wireless communications system may include different wireless communications neawagglication serveand an
intermediate servemafigured to communicate with the application server. The wireless communications system may also in
mobile wireless communications device configured to communicate with the intermediate server over each of the diffesmnt
communications netarks to determine a selected wireless communications network. The mobile wireless communications ¢
may also be configured to communicate with the application server via the intermediate server over the selected wireless
communications network.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.10399/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :05/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : SET AND METED FOR THE PRODUCTION OF A RADIOPHARMACEUTICAL

(51) International classification :A61K51/04 (71)Name of Applicant :
(31) Priority Document No :10 2012 208 376.6 | 1)ZENTRALKLINIK BAD BERKA GMBH
(32) Priority Date :18/05/2012 Address of Applicant :Robert Koch Allee 9 99437 Bad Be
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2013/0598¢|(72)Name of Inventor :

Filing Date :14/05/2013 1)MLLER Dirk
(87) International Publication No ‘WO 2013/171185
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a set (1) for producing a radiopharmaddi@jec@mprising: a cation exchange cartridge (2);eaction vial
(3) containing a precursor markea;solution vial (4) containing a solverdn elution vial (5) containing a sterile solution that
comprises sodium chloride (NaCl) and hydrochloric Ei@l); a buffer salt. The invention further relates to a method for prodc
a radiopharmaceutical (8).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2014/DELNP/2015 A
(19) INDIA
(22) Date of fling of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : A COMPACT ULTRASONIC FLOW METER

(51) International classification :GO1F1/66 (71)Name of Applicant :
(31) Priority Document No :PA 2012 70496 1)MIITORS APS
(32) Priority Date :22/08R2012 Address of Applicant :Vitus Bering Innovation Park Chr M
(33) Name of priority country :Denmark éstergaardsvej 4 DK 8700 Ho
(86) International Application No :PCT/DK2013/05027((72)Name of Inventor :

Filing Date :22/08/2013 1)DRACHMANN Jens
(87) International Publication No ‘WO 2014/029404
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to an ultrasonic flow meter (1) comprigingeter housing (2 flow tube (20) defining an inner flow channe
(5) for a fluid to be measurezhdone or more ultrasound reflectorsq80) said meter hasing (2) comprising first transducer
recess (15)a second transducer recess (&djrst ultrasound transducer (6) positioned in said first transducer recess $&6pnd
ultrasound transducer (7) positioned in said second transducer recemsdal electronic circuit (4) for operating said ultrasonic
flow meter (1)wherein said transducer recessesi@peach has slanted bottom walls (&l wherein said first and second
ultrasound transducers { are in abutment with said slanted bottom svéll7) of said first and second transducer recess

(15) respectively. The invention furthermore relates to a method of assembling an ultrasonic flow meter (1).
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton No.2015/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : INFORMATION DISPLAY SYSTEM FOR TRANSIT VEHICLES

(51) International
classification

(71)Name of Applicant :

:GO9F9/30,G06Q3/02,G06Q50/3 1)MODOOH INC.

(31) Priority Document No :2786205 Address of Applicant :50 Viceroy Road Concord Qiatd4K
(32) Priority Date :17/08/2012 3A7 Canada
(33) Name of priority country:Canada (72)Name of Inventor :
(86) International Applicatior, 1)GARNET Jason
No jPCT/CA2013/000719 2)DOCHSTADER Kevin
o :16/08/2013

Filing Date
f\?g) International Publlcatlor:WO 2014/026273
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application;

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Systems and methods for providing location based advertising on transit vehicles comprising the installation of onégitamore
displays capable ofigsplaying advertisementigherein the advertisement displayed is controlled by a media player that determi
advertisements to be played based on the current time and location of the transit vehicle. Through the use oftiine digpiayed
advertiement can be selected based on the geographical location of the transit vehicle on its route. Adtmngtiiyhe use of
digital displayshe advertisements displayed can be rotated throughout the transit vehicle to allow both more individual
advertigments to be displayed on a single vehicle and to allow riders to view more advertisements while on the transit vehi
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2082/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD AND SYSTEM TO RECLAIM FUNCTIONAL SITES ON A SORBENT CONTAMINATI
BY HEAT STABLE SALTS

(51) International classification :B01D536k2 (71)Name of Applicant :
(31) Priority Document No :61/703591 1)ADA ES INC.
(32) Priority Date :20/09/2012 Address of Applicant :9135 S. Ridgeline Blvd. Suite 200
(33) Name of priority country :U.S.A. Highlands Ranch CO 80129 U.S.A.
(86) International Application No :PCT/US2013/06072|(72)Name of Inventor :
Filing Date :19/09/2013 1)KRUTKA Holly
(87) International Publication No ‘WO 2014/047354 2)SJOSTROM Sharon
(61) Patent of Addition to Application NA 3)MORRIS William J.
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The objective of this invention is to develop a method to reclaim functional sites on a CO sorbent that have reactetiditas
(other than CO) to form heat stable salts (HSS). HSS are a significant concern for dry sorbent based CO capture baosutee
buildup of HSS will reduce the overall functionality of the CO sorbent. A chemical treatment can remove @@ acid gas and
reclaim functional sites that can then be used for further CO2 adsorption.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2083/DELNP/2015 A
(19) INDIA
(22) Date of filing of Applcation :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD FOR RECONSTRUCTING THE TOTAL ORGANIC CARBON CONTENT FROM
COMPOSITIONAL MODELING ANALYSIS

(51) International classification :GO1N33/24 (71)Name of Applicant :
(31) Priority Documat No :61/694037 1)SAUDI ARABIAN OIL COMPANY
(32) Priority Date :28/08/2012 Address of Applicant :Box 5000 Dhahran 31311 Saudi Ar
(33) Name of priority country :U.S.A. (72)Name ofInventor :
(86) International Application No :PCT/US2013/05697| 1)JONES Peter J.
Filing Date :28/08/2013 2)HALPERN Henry Ira
(87) International Publication No ‘WO 2014/036077
(61) Patent of Additioto Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods are provided for utilizing the results of compositional modeling analysis to obtain accurate total organic esrbon val
without the need for an oxidation step or lengthy glenpreparatiomnd also to calculate the organic carbon value attributable tc
contaminantsuch as drilling additives.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/12/2014

(21) Application No.10421/DELNP/2014 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : PUSHBUTTON COMPACT COMPONENT

(51) International classification :HO1H3/02,H01H9/1|(71)Name of Applicant :
(31) Priority Document No :12186105.8 1)SIEMENS AKTIENGESELLSCHAFT
(32) Priorty Date :26/09/2012 Address of Applicant :Wittelsbacherplatz 2 80333 M¥anch
(33) Name of priority country :EPO Germany
(86) International Application No :PCT/EP2013/06521|(72)Name of Inventor :

Filing Date :18/07/2013 1)BAUMANN Mi chael
(87) International Publication No ‘WO 2014/048602
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a pushbutton compact compawnprising an actuating button (2) having a basic bodgrf9yhich at lea:
one guide projection (10) is arrangaad a sleeve (11 which a locking slide (12) is arrangbgl way of a spring element (13). Tt
invention is characterized in that the guide projection (10) engages the locking slide (12) such that the lockingislides{i@hed

in the sleeve (11) under spring pressure.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/03/2015

(21) Application No.2025/DELNP/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : IRREVERSIBLY MAGNETICALLY INDUCED IMAGES OR PATTERNS

(51) International classificatic:B05D3/00,B41M3/14,B42D15/(
(31) Priority Document No  :12191947.6

(32) Priority Date :09/112012

(33) Name of priority country :EPO

(86) International Application

(71)Name of Applicant :
1)SICPA HOLDING SA
Address of Applicant :Avenue de Florissant 41 CH 1008 |
Switzerland
(72)Name of Inventor :

No 5551550210313/072077 1)LEFEBVRE Olivier
Filing Date ' 2)MAGNIN Patrick
(87) International Publication ‘WO 2014/072172 3)SCHALLER Christophe
No '
(61) Patent of Addition to NA
Application Number :NA
Filing Date ’
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’
(57) Abstract :

The present invention relates to the field of the protection of security docuespetsally banknotesgainst illegal actions such as
robbery or theft. In particuldhe present invention relates teetfield of ink compositions for producing irreversibly magnetically
induced images or pattersaid inks comprising multichromal microsphepesferably bichromal microspheres (1) that are orient
upon application of a magnetic field and that compaisleast a first portion (2) comprising one or more dyes and/or pigments ¢
least a second portion (3) comprising one or more magnetic or magnetizable matesieis said microspheres (1) comprise as
first portion a core (2) having a surface aanprising the one or more dyes and/or pigments and as the second portion a part
coating (3) covering at least a portion of the surface of said core (2) and comprising the one or more magnetic or feagnetizi
materials.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :16/03/2015

(21) Application No.2093/DELNP/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : PORTABLE AUTOMATIC BATCHING DEVICE EQBPED WITH IMPROVED CARTRIDGES

(C?als);irf‘itf;gg‘gona' -A45D29/18 A45D44/00,B01F13/

(31) Priority Document No :TO2012A000773

(71)Name of Applicant :
1)STAN ENGINEERING CORP. S.R.L.
Address of Applicant :Via del Bricco 3C | 12040 Salmour

(32) Priority Date :06/09/2012 (CN) Italy
(33) Name of priority countr:ltaly (72)Name of Inventor :
E\IBS) International Appl'cat'o:PCT/IT2013/000217 1)SACCHET Alessandro
Filing Date :02/08/2013
f\?g) International Publlcatlo:WO 2014/037967
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

A cartridge (1) is described for a batching device compriatrigast one external containing envelope (3) and at least one flexit
container (5) arranged inside such external containing envelopad3)lexible container (5) being adapted to contain therein at
one dyeing component of a dyeing compountddalelivered outside upon a command. A portable automatic batching device (
equipped with a plurality di such cartridges (1) is further described.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.204/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : DATA ACCESS METHOD AND DEVICE

(51) International classification :H04wW8/18 (71)Name of Applicant :
(31) Priority Document No :201210294823.0 1)ZTE CORPORATION
(32) Priority Date :17/08/2012 Address of Applicant :ZTE Plaza Keji Road South Hi Tecl
(33) Name of priority country :China Industrial Park Nanshan SherrhGuangdong 518057 China
(86) International Application No :PCT/CN2013/07771|(72)Name of Inventor :

Filing Date :21/06/2013 1)WANG Yanping
(87) International Publication No ‘WO 2014/026505 2)XUE Zitao
(61) Patent of Addition to pplication .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed are a data access method and device. The method comprises: a terminal sending an authentication requehbeto a
authentication requebking used for requesting the server to verify whether a SIM card in the current terminal is a SIM card
the server by the terminal; if the terminal receives an authentication failure medselgés returned by the servéire terminal not
permiting a user to access the data in the ternth@huthentication failure message being used for indicating that the SIM car
current terminal is not the SIM card bound in the server by the terminal. The present invention can solve the teclemcah pineb
prior art that the purpose of increasing data security is not achieved because the terminal and the SIM card arenaligin a bi
stateand achieve the technical effect of increasing data security in the terminal.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2095/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SAPO 34 MOLECULAR SIEVE AND SYNTHESMETHOD THEREOF

(51) International classification :C01B39/54,C01B37/(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)DALIAN INSTITUTE OF CHE MICAL PHYSICS
(32) Priority Date ‘NA CHINESE ACADEMY OF SCIENCES
(33) Name of priority country :NA Address of Applicant :N0.457 Zhongshan Road Dalian
(86) International Application No :PCT/CN2012/081995(Liaoning 116023 China
Filing Date :26/09/2@.2 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/047801 1)FAN Dong
(61) Patent of Addition to Application ‘NA 2)TIAN Peng
Number :NA 3)LIU Zhongmin
Filing Date ' 4)SU Xiong
(62) Divisional to Application Number :NA 5)ZHANG Ying
Filing Date ‘NA 6)YANG Yue
(57) Abstract :

Provided are an SAPO 34 molecular sieve and a synthesis method thereof. The anhydrous chemical composition of the m«
sieve is: mMDIPA.(SiAIP)QwhereinDIPA is diisopropylaminend distributed in cages and pores of the molecular sieve; mis th
numberof moles of diisopropylamine per mole of (SiAIPEBd m = 0.03 0.25; xand z represent mole fractions of/$iand
P respectivelyranges of them are x = 0.01 086 0.40 0.6(and z = 0.25 0.4fespectivelyand x +y + z = 1. The SAPO 34
molecular sieg can be used in acid catalyzed reactions and a reaction of converting an oxygen compound into low carbon «

No. of Pages : 1No. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1969/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : AN IMPROVED PROCESS FOR THE PREPARATION OF 2 AMINO 5 8 DIMETHOXYT[1 2
4]TRIAZOLO[1 5 C]JPYRIMIDINE FROM 4 AMINO 2 5 DIMETHOXYPYRIMIDINE

(51) International classification :C07D487/00 (71)Name of Applicant :
(31) Priority Document No :61/701242 1)DOW AGROSCIENCES LLC
(32) Priority Date :14/09/2012 Address of Apgkant :9330 Zionsville Road Indianapolis IN
(33) Name of priority country :U.S.A. 46268 U.S.A.
(86) International Application No :PCT/US2013/0591(|(72)Name of Inventor :
Filing Date :11/09/2013 1)BLAND Douglas C.
(87) Internatimal Publication No ‘WO 2014/043148 2)HAMILTON Christopher T.
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

5 Substituted 8 alkoxy[l 2 4]triazolo[l 5 c]pyrimidin 2 amines are manufactured from 4 amino 2 5 gilkioxdines in an improve
process in which the generation of gaseous by products is controlled by the continuous addition of hydroxylamine & a free
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.2039/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : FUSE FAILURE DISPLAY

(51) International classification :HO1H85/32 (71)Name of Applicant :
(31) Priority Document No 1102012 107 525.5 | 1)PHOENIX CONTACT GMBH & CO. KG
(32) Priority Date :16/08/2012 Address of Applicant :Flachsmarktstrae 8 32825 Blomber
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2013/0667¢|(72)Name of Inventor :

Filing Date :09/08/2013 1)HUDETZ Hans Peter
(87) International Publication No ‘WO 2014/026933
(61) Patent of Additiona Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a circuit for displaying a fuse failure for a fuse (1) trip status monitoring system. A lightn@Ylis
provided in order to display the trip status of the fugeséid lighting diode being arranged in a current path parallel to the circu
When the fuse (1) is not trippeide parallel current path has such a high resistance compared to the resistance across the fu:
the current across said currenttps not sufficient to actuate the lighting diode 424 when the fuse (1) is tripp#te parallel currel
path has such a low resistance compared to the resistance across the fuse (1) that the current across said curfiiciepatb is <
actuate th lighting diode (2). Furthermogecurrent limiting device for limiting the current across the lighting diode (2) and a vc
limiting device for limiting the voltage across the tripped fuse (1) are provided. It is essential to the inventiorekhaffedi
transistor (3) and a resistor (4) are provided in series in order to achieve the high resistance of the parallel cwient thatfuse
(1) is not trippedand the same resistor (4) is provided for arranging the current limiting device iarttielpcurrent path when the
fuse (1) is tripped in order to form a control voltage for the field effect transistor (3) in the parallel current ptik ligthting diode
(2) the blocked state of the field effect transistor (3) depending on said ceoitamle. Thus universal and inexpensive circuit is
provided for monitoring fusesaid circuit being suitable for direct current operations as well as for alternating current operatic
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(12) PATENT APPLICATON PUBLICATION (21) Application No.2108/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : HOT PRESSING STEEL PLATE HOT PRESSING MEMBER AND MANUFACTURING METHO
FORHOT PRESSING MEMBER

(51) International
classification

(71)Name of Applicant :

:C23C28/00,B21D22/20,B32B15/ 1)JFE STEEL CORPORATION

(31) Priority Document No :2012239973 Address of Applicant :2 3 Uchisaiwai cho 2 chome Chiyoc
(32) Priority Date :31/10/2012 ku Tokyo 1000011 Japan
(33) Name of priority countr:Japan (72)Name of Inventor :
(86) International Apphcatlo:PCT/JP2013/006347 1)MIYOSHI TatSl:lya
No N 28/10/2013 2)NAKAJIMA Seiji
Filing Date 3)ANDO Satoru
(87) International Publicatio

No ‘WO 2014/068939

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatio
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Provided are: a hot pressing stpkite with which a hot pressing member with excellent pitting corrosion resistance and seam
corrosion resistance in harsh environments is obtained; a hot pressing member manufactured using said hot pressm@stea
manufacturing method for hotgssing members that uses said hot pressing steel plate. The hot pressing steel plate compris
plating layer and a Si containing compound layer on a substrate steel plate in said order. The Si containing compauniditesya
silicone resin hawng organic functional groups of four or more carbons. Prefetlblyinc plating layer: comprises a plating laye!
and a plating layer Il on the substrate steel plate in said order; the plating layer | contains 60 mass% or more deNewidntder
being obtained from Zn and unavoidable impurities and the deposited amount being 0.01 5 g/m; and the plating layes LICC2E
mass% of Ni with the remainder being obtained from Zn and unavoidable impurities and the deposited amount being 10 9C
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/09/2010

(21) Application No.2109/DEL/2010 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : DOWNLINKPDSCH TRANSMISSION MODE SELECTION AND SWITCHING ALGORITHM FOI

LTE
(51) International classification :HO4L | (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MOTOROLA MOBILITY, INC.
(32) Priority Date :NA Address of Applicant :600 NORTH US HIGHWAY 45,
(33) Name of priority country :NA |LIBERTYVELLE, IL 60048, UNITED STATES OF AMERICA
(86) International Application No ‘NA  |U.S.A.
Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No ‘NA 1)SHUBHODEEP ADHIKARI
(61) Patent of Addition to Application Number ‘NA 2)DANIEL R. TAYLOE
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method, system, and base station for deterministisalgcting a downlink transmission mode and rank in a Long Term Evolt
(LTE) configured wireless communication system. The Transmission Mode Selection (TMS) utility receives from a wireleas
request for downlink physical downlink shared charfREISCH) service using a particular transmission mode and specific ranl
TMS utility determines an estimate of the throughput corresponding to the request. In addition, the TMS utility obtgimsuthrot
estimates of other distinct pairings of transmaissnode and rank to compare with the throughput estimate corresponding to th
request. The TMS utility utilizes device feedback information and HARQ error information that are already existing/avaitdieh
to determine the best transmission moderan#t pair, according to the best Erddjusted Throughput.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1978/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publicaibn Date : 14/08/2015

(54) Title of the invention : MULTILAYERED PERFORATED SOUND ABSORBER

(51) International classification :G10K11/168 (71)Name of Applicant :
(31) Priority Document No :10 2012 216 500.2 | 1)HP PELZER HOLDING GMBH
(32) Priority Date :17/09/2012 Address of Applicant :Brauckstrasse 51 58454 Witten
(33) Name of priority coumny :Germany Germany
(86) International Application No :PCT/EP2013/0691:|(72)Name of Inventor :
Filing Date :16/09/2013 1)NICOLAI Norbert
(87) International Publication No ‘WO 2014/041163 2)MORRIS KIRBY Rod
(61) Patent of Addition to Application ‘NA 3)SCHNEIDER Marco
Number :NA 4)KAISER Uwe
Filing Date ' 5)PIATKOWSKI Reimund
(62) Divisional to Applicion Number ‘NA 6)SCHULZE Volkmar
Filing Date ‘NA

(57) Abstract :

The invention concerns a multilayered perforated sound absorber (1) with a micro perforated plastics film (4) and a thermal
deformable absorber (3) which is a foam lagéabricor a fibrous non woven layer. The invention further concerns a method fc
producing a corresponding sound absorber.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1979/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : DISPOSABLE DIAPER

(51) International
classification

(71)Name of Applicant :

:A61F13/15,A61F13/49,A61F13/4 1)UNICHARM CORPORATION

(31) Priority Document No :2012218618 Address of Applicant :182 Shimobun Kinsei cho Shikokuc
(32) Priority Date :28/09/2012 shi Ehime 7990111 Japan

(33) Name of priority . (72)Name of Inventor :

country +Japan 1)KANEKO Tomohiro

(86) International . 2)BABA Toshimitsu

Application No :gjgg}gg%s/onssl 3)MINAMI Kaori

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2014/050473

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A disposable diaper (1) provided with a waist opening (WO) and a pair of leg openingstief@jn a composite stretchable mate
(5) is positioned at least in side parts (WBEa waist part (WP) that is located between the waist opening and the leg opening
composite stretchable material comprises first and second non woven fabric sheet pldsaigdlan elastic member (7) interpos
therebetween. Each of the first asgtond non woven fabric sheet parts comprises a plurality of concave/convex areas (41) ¢
of concave portions (51) and convex portions &83 concave portions and convex portions being alternately repeated along
lateral direction (L) and é&nding in the longitudinal direction (Bnd at least one non concave/convex area (43) for separating
concave/convex areas from each other in the longitudinal direction. The first and second non woven fabric sheet ked ace
that the concaveonvex areas are positioned adjacent to each other and the non concave/convex areas are separated from
and bonded together with an adhesive that is applied to the elastic member.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2047/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SYSTEMS AND METHODS FOR PROVIDING SURFACE CONNECTIVITY OF ORIENTED
CONDUCTIVE CHANNELS

(51) International classification :H01B1/20 (71)Name of Applicant :
(31) Priority Document No :13/834948 1)FLEXCON COMPANY INC.
(32) Priority Date :15/03/2013 Address of Applicant :1 Flexcon Industrial Park Spencer |
(33) Name of priority country :U.S.A. 01562 U.S.A.
(86) International Application No :PCT/US2014/02762|(72)Name of Inventor :
Filing Date :14/03/2014 1)BURNHAM Kenneth
(87) International Publication No ‘WO 2014/152689 2)SKOV Richard
(61) Patent of Addition to Application NA 3)TOMAS Stephen
Number :NA 4)NGUYEN Jimmy
Filing Date ' 5)P1ZZ0 Stephen
(62) Divisional to Application Number  :NA 6)CRISLIP Lisa
Filing Date ‘NA

(57) Abstract :

An electricallyconductive composite is disclosed that includes a dielectric material having a first side and a second sidiee
particles within the dielectric material lay@nd a discontinuous layer of a conductive material on a first side of the dielectric la
The conductive particles are aligned to form a plurality of conductive paths from the first side to the second sideleétitie di
materialand each of the conductive paths is formed of at least a plurality of conductive particles. The discoateundudldes a
plurality of non mutually connected portions that cover portiortsubhot all ofthe first side of the dielectric material such that
exposed portions of the underlying first side of the dielectric material remain exposed through thtendimee layeyet the
discontinuous layer facilitates the electronic coupling together of a plurality of the conductive paths from the forshsidedond
side of the dielectric material.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.2116/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : VEHICLE BODY FRONT STRUCTURE

(51) International classification :B62D25/16,B62D25/1|(71)Name of Applicant :
(31) Priority Document No 2012202894 1)TOYOTA JIDOSHA KABUSHIKI KAISHA
(32) Priority Date :14/09/2012 Address of Applicantl Toyota cho Toyota shi Aichi 47185
(33) Name of priority country :Japan Japan
(86) International Application No :PCT/JP2013/072756 |(72)Name of Inventor :
Filing Date :26/08/2013 1)KISHIMA Fumihiko
(87) International PublicationdN ‘WO 2014/041997 2)MAEDA Kazuhiro
(61) Patent of Addition to Application ‘NA 3)KOIZUMI Kazuya
Number :NA 4)YAMASHITA Taro
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

According to the present inventiama vehicle (10) to which a vehicle body fromusture (S1) is appliedn opening (48) is formed
in the rear side of a rear end of an arch @@ the opening (48) is communicated with an air flow channel (38) and opened to
of the vehicle. Air flowing into the air flow channel (38) when tlediele (10) is traveling is channeled from the front to the rear
the vehicle and discharged to the rear of the vehicle from the opening (48). Spediicallise an air flow (B) which primarily hee
to the rear of the vehicle is formed in the air flolannel (38xir in the air flow channel (38) is suppressed from being blown ou
toward a wheel house (3#herebybecause less of an air flow is blown outward from the air flow channel (38) through the wh
house (34) in the vehicle width direction betwheel house (34iis air is suppressed from mixing with travel currents flowing o
the vehicle widthwise outer sides of the wheel house (34). Satisfactory maneuvering stability is thereby achieved dretfiEOyel
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1976/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SYRINGE CONTAINING A COMPOSITION ESPECLY A PHARMACEUTICAL COMPOSITION
COMPRISING IMMUNOGLOBINS METHOD FOR THE PRODUCTION THEREOF AND USE OF SAME

(51) International classification “A6IMS5/31, (71)Name of Applicant :
A61K39/395 1)LABORATOIRE FRANCAIS DU FRACTIONNEMENT

(31) Priority Document No :1258580 ET DES BIOTECHNOLOGIES
(32) Priority Date :12/09/2012 Address of Applicant :3 avenue des Tropiques ZA de
(33) Name opriority country :France Courtaboeuf F 91940 Les Ulis France
(86) International Application No :PCT/FR2013/0520¢| (72)Name ofInventor :

Filing Date :12/09/2013 1)ARVIS Florence
(87) International Publication No ‘WO 2014/041307
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a syringe containing a compositspecially a pharmaceutical composit@mprising immunoglobin® a
method for the production thereof and to the use of same.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1977/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : DETERMINING THE SOILINGF A WORKPIECE

(51) International classification :GO1N15/06,B08B3/C|(71)Name of Applicant :

(31) Priority Document No :10 2012 218 489.9 1)DRR ECOCLEAN GMBH

(32) Priority Date :10/10/2012 Address of Applicant :M¥zhlenstrasse 12 70794 Filderstac
(33) Name of priority country :Germany Germany

(86) International Application No :PCT/EP2013/07110<|(72)Name of Inventor :

Filing Date :09/10/2013 1)DAVID Hermann Josef
(87) International Publication No ‘WO 2014/057009 2) KASKE Egon
(61) Patent of Addition to Application .

‘NA
Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a means (150) for determining the soiling of a woek{ii08). The means contains a device (155) for
capturing dirt particles contained in a characteristic liquid volume on a filter diaphragnsél&&ljrt particles being introduced int
a liquid when the workpiece (108) is subjected to the action dighiel. In the means (150) there is a system (169) for analysing
dirt particle loadcaptured by the filter diaphragm (158)m the liquid. The system (169) for analysing has an analysing means
connected to a computer unit (20@)erein the flafilter diaphragm (158) is in the form of a band and can be moved at least
sectionally relative to the analysing means (170) by means of a transport device (160). The computer unit (202) caheected
analysing means (170) is used to determine dirtgdamneasured value (M) in the form of the type and/or number and/or size ¢
size distribution of dirt particles (166) accumulated on the section (174) of the filter diaphragm (158).
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(12) PATENT APPLICATIONPUBLICATION (21) Application No.2046/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : CONTROL DEVICE AND RECORDING MEDIUM

(71)Name of Applicant :
1)SONY CORPORATION
Address of Applicant :1 7 1 Konan Mittaku Tokyo 108007!

Japan
(51) International classification :G06F3/048,G06F3/(|(72)Name of Inventor :
(31) Priority Document No 2012208029 1)SAKO Yoichiro
(32) Priority Date :21/09/2012 2)WADA Seiji
(33) Name of priority country :Japan 3)OGAWA Hiroaki
(86) International Application No :PCT/JP2013/06875!| 4)MUKAWA Hiroshi
Filing Date :09/07/2013 5)NARAHARA Tatsuya
(87) International Publication No ‘WO 2014/045683 6)TAKAI Motoyuki
(61) Patent of Addition to Application ‘NA 7)MIYAJIMA Yasushi
Number :NA 8)TSUKAGOSHI Ikuo
Filing Date ‘ 9)ASADA Kohei
(62) Divisional to Application Number :NA 10)SAKODA Kazuyuki
Filing Date ‘NA 11)TAKEDA Masashi
12)TANGE Akira
13) KEMMOCHI Kazuhide
14)HAYAKAWA Ichigo
15)TANIKAME Takao
(57) Abstract :

To provide a control device and recording medium whereby an action function can be associated virtually with a pregmniloéc
an enity object. [Solution] A control device provided with the following: a detection unit that detects action regioat least part
of an entity object located at a position at which it is estimated that a user could perform an action; a functiomisétiéng
performs a setting operation in which a prescribed function is associated with the action region detected by the détectiba ul
control unit thabn the basis of the positional relationship between the action region and an actiexdmtss the function
associated with said action region.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2112/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Da : 14/08/2015

(54) Title of the invention : TOOTHPASTE COMPOSITION

(51) International classification :A61Q11/00 (71)Nameof Applicant :
(31) Priority Document No ‘NA 1)COLGATE PALMOLIVE COMPANY
(32) Priority Date :NA Address of Applicant :300 Park Avenue New York 10022
(33) Name of priority country :NA U.S.A.
(86) International Application No :PCT/CN2012/0832¢|(72)Name of Inventor :
Filing Date :19/10/2012 1)PLATA Rolando
(87) International Publication No ‘WO 2014/059678 2)LU Xiaojing
(61) Patent of Addition to Application ‘NA 3)ZENG Yuyan
Number :NA 4)TAN Chengkang
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Described herein are toothgia compositions comprising an orally acceptable vehicle; calcium carbonate; and a binder syste
comprising guar gum and at least one cellulose polymer.
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(12) PATENT APPLICATION PUBLICATION (21) Application No2113/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : ELECTRICALLY DRIVEN VEHICLE

(51) International classification :B60L11/18 (71)Name of Applicant :
(31) Priority Document No 2012207992 1)TOYOTA JIDOSHA KABUSHIKI KAISHA
(32) Priority Date :21/09/2012 Address of Applicant :1 Toyota cho Toyota shi Aichi ken ¢
(33) Name of priority country :Japan 8571 Japan
(86) International Application No :PCT/IB2013/00194|(72)Name of Inventor :

Filing Date :09/09/2013 1)HISADA Shuhei
(87) International Publication No ‘WO 2014/045091
(61) Patent of Addition to Apjaation .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An electrically driven vehicle (2) is equipped with a motor (9) for runiaifiigst battery (4 second battery (@) liquid cooled coole
that cools the first battegnd a temperature adjust@he first battery is configured to supply an electric power to the raatbhas ¢
first capacity and a first output. The second battery is configured to supply an electric power to ttenchbes a second capacity
that is different from the first cagity and a second output that is different from the first output. The temperature adjuster is
configured to adjust a temperature of the second battery using a gas as a heat medium.
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(12) PATENT APPLICATION PURICATION (21) Application N0.1983/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : COMPOSITE SUBSTRATE OF GALLIUM NITRIDE AND METAL OXIDE

(51) International lassification :HO01L21/20 (71)Name of Applicant :
(31) Priority Document No :61/692411 1)SIXPOINT MATERIALS INC.
(32) Priority Date :23/08/2012 Address of Applicant :3Thdustrial Way Unit 106 Buellton
(33) Name of priority country :U.S.A. California 93427 U.S.A.
(86) International Application No :PCT/US2013/0284:] 2)SEOUL SEMICONDUCTOR CO. LTD.
Filing Date :28/02/2013 (72)Name of Inventor :
(87) International Publicaiin No ‘WO 2014/031153 1)HASHIMOTO Tadao
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a novel composite substrate which solves the problem assoctateduaility of substrate surfac
The composite substrate has at least two layers comprising the first layer composed of GaAllInN€0=x=1) and the second
layer composed of metal oxide wherein the second layer can be removed with in situ etdbiveged eemperatur@nd wherein a
portion or portions of the metal oxide are positioned at termination points of threading dislocations or a terminafistatikang
faults to provide a local mask to prevent propagation of the threading dislocatsiaslong fault. The metal oxide layer is desigr
to act as a protective layer of the first layer until the fabrication of devices. The metal oxide layer is designeticemthatremove
in a fabrication reactor of the devices through gas phasengtbliireactive gas such as ammonia.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2050/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : APPARATUS SYSTEMS AND METHODS FOR INCREASING AIRFLOW THROUGH INDUCTI
MOTORS

(51) International classification :HO2K1/32 (71)Name of Applicant :
(31) Priority Document No :13/613567 1)SIEMENS INDUSTRY INC.
(32) Priority Date :13/09/2012 Address of Applicant :3333 Old Milton Parkway Alpharett:
(33) Name of priority ountry :U.S.A. Georgia 30005 4437 U.S.A.
(86) International Application No :PCT/US2013/0584:|(72)Name of Inventor :
Filing Date :06/09/2013 1)LANG Nicholas G.
(87) International Publication No ‘WO 2014/042980
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Appication Number ‘NA
Filing Date ‘NA
(57) Abstract :

Induction motors may have a rotor core assembly that includes a plurality of rotor laminations having an arrangementertue
The arrangement of vents may provide increased airflow through the induction motor without adversely affecting thaghetir
properties of the motor. The arrangement of vents includes first and second circular rows wheegits each vent of the first row
may be radially aligned with a respective vent of the seconcaimaeach radially aligned pair of first and sestoow vents may be
radially aligned with a respective conductor bar slot in the rotor lamination. The number of rotor bar slots may equiiehefnu
first row vents and the number of second row vents. Systems and methods of facilitating ventilatimalircon motor are
providedas are other aspects.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/03/2015

(21) Application No.2051/DELNP/2015 A

(43) Publication Date 14/08/2015

(54) Title of the invention : TREATMENT OF ALCOHOLS

(51) International classificatic;C07C29/76,C07C31/08,C07C1
(31) Priority Document No :12184420.3

(32) Priority Date :14/09/2012

(33) Name of priority country:EPO

(86) International Application

(71)Name of Applicant :
1)BP P.L.C.
Address of Applicant :1 St Jamess Square London SWL1Y
U.K.
(72)Name of Inventor :

No 553550210313/068948 1)DOUGLAS Thomas Mark

Filing Date ' 2)HOGBEN Andrew John
(87) International Publication, 3)LAW David John
No WO 2014/041094 4)SUNLEY John Glenn
(61) Patent of Addition to NA 5)PARSONS Thomas Giles
Application Number :NA

Filing Date ’
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A process for the treatment of an alcohol composition comprising niticygaining contaminantfie process comprising contact
the alcohol composition with an adsorbent in an adsorptionwbeeein the adsorbéis a transition metal loaded solid porous
material selected from the group consisting of aluminosilicgiies aluminasilicates and aluminas.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.205DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : ROLLING MILL LAYING HEAD

(51) International classification :B21C47/14 (71)Name of Applicant :
(31) Priority Document No :13/61414 1)SIEMENS INDUSTRY INC.
(32) Priority Date :13/09/2012 Address of Applicant :3333 Old Milton Parkway Alpharett:
(33) Name of priority country :U.S.A. Georgia 30005 4437 U.S.A.
(86) International Application No :PCT/US2013/0579¢|(72)Name of Inventor :
Filing Date :04/09/2013 1)SHEN William
(87) International Publication No ‘WO 2014/042926 2)ZHANG Peiliang P.
(61) Patent of Addition to Application ‘NA 3)ZHANG Jianping
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A laying head for forming an axially moving hot rolled product into a helical series of rings comprises a quill rotatatde abo
axiswith a tubular body jounalled for rotation between axially spaced bearsys a nose (36)projecting axially and forwardly frc
its tubular body. A product guide is carried by the quill. The product guide is configured to form the product into senidgcaf
rings. A guidetrough (50) provides a helical extension of the product guide. Major portions of the product guide and the guic
are carried on a continuous helical support (42) on the nose of the quill. The guide trough is channelighameshtinuous botton
defining the rim of the helical suppahd with segmented detachable side walls.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2120/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :1®3/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : DISPOSABLE BOTTLE REACTOR TANK

(51) International classificatio:C12M3/00,C12M1/34,C12M1/(|(71)Name of Applicant :

(31) Priority Document No  :12006536.2 1)BAYER TECHNOLOGY SERVICES GMBH
(32) Priority Date :18/09/2012 Address of Applicant :51368 Leverkusen Germany
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application . 1)KAULING Joerg
No 5333550210313/069024 2)WALDHELM Annette

Filing Date ' 3)BROD Helmut
(87) International Publication | 4)HERRMANN Verena
No WO 2014/044612 5)JACOB Stefanie
(61) Patent of Addition to NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The invention relates to a reactor tank designed as a disposable elemprising a cover and/or optoelectronically readable sel
patches fastened in the interareactoicomprising the@actor tank and a reactor tank accommodating periphigich comprises a
reactor tank retainer and optionally an optoelectronic measuring system for reading sensowpaieheshe reactor tank retainer
coupled to a drive unit for producing a rotaiéb oscillating motion of the reactor tank about a center vertical axis of the reactol
tankand the use of said device to cultivate cells and/or microorganisms.
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion No.10420/DELNP/2014 A
(19) INDIA
(22) Date of filing of Application :06/12/2014 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD AND SYSTEM FOR PARTITIONING USER S SOCIAL NETWORK CIRCLES AND
COMPUTER STORAGE MEDIUM THEREOF

. . . 71)Name of Applicant :
51) International classification :G06Q10/00 (
ESlg Priority Document No '2012(?10149996 3 1)TENCENT TECHNOLOGY (SHENZ HEN) COMPANY
- : ' LIMITED
gg; Elg(r)r:gyo?g;[%rity country jé?]/i?Fa/ZOlz Address of Applicant :Room 403 East Block 2 SEG Park
(86) International Application No PCT/CN2013/07402|Zhenxing Road Futian District Shenzhen Guangdong 51804+
Filing Date 110/04/2013 (C7hZI)nNaame of Inventor -
(87) International Publication No ‘WO 2013/170677 1)HE Pen '
(61) Patent of Addition to Application | 9
Number :NA 2)LIU Yuewen
Filing Date ‘NA 3)LI Yuhuang
(62) Divisional to Application Number :NA ggl\cﬂmz‘,]\lugﬁtna%
Filing Date ‘NA X
6)CHEN Weihua
(57) Abstract :

A method for partitioning a user s social network circles comprises the following steps: generating associate attnibatiemfor
among friends of a first user according to social information of the friends of the first usériracgffinities among the friends
according to the associate attribute information; associating friends with affinities higher than a first threshold lvétheesaihe
circle of the first user. The above method partitions a user s friends with higltiesfinto the same circle without the need to
partition the user s friends to circles manuétllys improving the efficiency of social network management. Moremesnbers with
high similarity have more common topics. Partitioning friends with highlaiityi into the same circle facilitates a user to initiate
topic all members within the circle interestechimd facilitates interactions among members within the dihcls improving the
accuracy of circles and the efficiency of circle partition. Aeysfor partitioning a user s social network circles is also provided.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/03/2015

(21) Application No.1992/DELNP/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invention : AUTOMATIC INJECTION DEVICE

(51) International classificatio:A61M5/20,A61M5/50,A61M5/3
(31) Priority Document No  :12306060.0

(32) Priority Date :05/09/2012

(33) Name of priori country :EPO

(86) International Application -PCT/IB2013/002348

(71)Name of Applicant :
1)BECTON DICKINSON FRANCE
Address of Applicant :11 Rue Aristide Berges F 38800 Le
Pont De Claix France
(72)Name of Inventor :

" Filing Date :28/08/2013 gl(\:/liglfTiLNFli%nncé(l
(87) International Publication ‘WO 2014/037802 3)PEROT Frederic
No '
(61) Patent of Addition to NA
Application Number :NA
Filing Date ’
(62) Divisional to Appication ‘NA
Number :N A
Filing Date ’
(57) Abstract :

The present invention relates to an automatic injection device (1) comprising : a container (2) having a longitudirsadcaxis A
movable between a first position and a second positiarhich the needle is insertdising neans (8for moving the container to
its second positioretaining means (704 74b) for maintaining said biasing means in a first stressedtsgtggering means (991e)
for releasing said retaining measead retaining means comprising a lever membeinigea rotatable cylinder part and a radial
projection extending therefrosaid radial projection being in a first angular position when said retaining means is in its passi\
conditionsaid radial projection being in a second angular positifiarent from said first angular positiomhen said retaining meat
is in its active conditiosaid rotatable cylinder part being included in a transversal plane of said longitudinal axis A.
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(12) PATENT APPLICATION PUBLCATION (21) Application No.2061/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : ANTENNA ORIENTATION ADJUSTMENT ASSISTANCE DEVICE AND ANTENNA DEVICE
INSTALLATION M ETHOD

(51) International classification :H01Q1/12,H01Q3/C|(71)Name of Applicant :
(31) Priority Document No 2012207054 1)NEC CORPORATION
(32) Priority Date :20/09/2012 Address of Applicant :7 1 Shiba 5 chome Minato ku Tokyt
(33) Name of priority country :Japan 1088001 Japan
(86) International Application No :PCT/IP2013/00368|(72)Name of Inventor :
Filing Date :12/06/2013 1)HIRABE Masashi
(87) International Publication No ‘WO 2014/045495
(61) Patent of Addition to Application NA
Number :N A
Filing Date |
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided is an antenna orientation adjustment assistance device that allows any worker to rapidly and actali@elaimenna
device. An antenna device (100) is tentatively installed. In additicamera (200) is attached to the antenna device (100). In
additionthe antenna orientation adjustment assistance device is provided with: a received signal stretigth utdtg420) which
detects received signal strength of radio waves received at an antenna unit (110); a position calculation unit (4isihgvaich
image captured with the camera (200) relatively fixed with respect to the antenna unida|tl@es a relative angle position of th
antenna unit (110); and a signal strength recording unit (430) which records the relative angle position of the anfeb®paunut
the signal strength at the time of the relative angle position in association elitbtbar.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2127/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention MULTI LAYERED PATIENT SUPPORT COVER SHEET SYSTEM

(51) International classification :A61G7/057,A47C21/C|(71)Name of Applicant :
(31) Priority Document No :61/695002 1)HUNTLEIGH TECHNOLOGY LIMITED
(32) Priority Date :30/08/2012 Address of Applicant :Arjohuntleigh House Houghton Hall
(33) Name of priority country :U.S.A. Business Park Houghton Regis Dunstable Bedfordshire LU5
(86) International Applicatin No :PCT/US2013/057627 |U.K.
Filing Date :30/08/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/036466 1)LUCKEMEYER James A.
(61) Patent of Addition to Application ‘NA 2)LOCKE Christop her
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

In various embodiments support system includes a cover sheet with number of layers. In certain emboditoeritsyer and a
bottom layer are bonded to middle spacer layer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2122/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : THROTTLING A MEDIA STREAM FOR TRANSMISSION VIA A RADIO ACCESERNWORK

(51) International classification :H04L.29/06,H04L12/84|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLAGET L M ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicant :Torshamnsgatan 21 23 S 164 83
(33) Name of priority country :NA Stockholm Sweden
(86) International Application No :PCT/SE2012/051060 |(72)Name of Inventor :
Filing Date :04/10/2012 1)ERIKSSON Ann Christine
(87) International Publication No ‘WO 2014/054988 2)SINTORN Mathias
(61) Patent of Addition to Application ‘NA 3)SKOG Raobert
Number :NA 4)LOHMAR Thorsten
Filing Date '
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

A method of throttling a media streasomprising a sequence of media segmédatdransmission to a client via a radio access
network is provided. The method comprises acquiring a media sedgetentnining a duration of the media segmtesmismitting a
first part (501504 ) of the media segmentttee clientand transmitting a remaining part (58D4) of the media segment to the clie
At least one of the parts (56D4 501 504) is transmitted during a time interval) (which is shorter than a corresponding duratic
that partand transmttng the remaining part is delayed gJch that a time interval () between starting transmitting the first part
transmission of the remaining part being completed is shorter than the duration ( t) of the media segmerat.deargisponding
networknode for throttling a media stream is provided. Embodiments of the invention are advantageous in that bursty traffic
generatedesulting in a more efficient usage of air interface resources and reduced power consumption.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2123/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : VEHICLE DOOR LOCK APPARATUS

(51) International classification :B60J5/00 (71)Name of Applicant :
(31) Priority Document No :2012209635 1)AISIN SEIKI KABUSHIKI KAISHA
(32) Priority Date :24/09/2012 Address of Applicant :1 Asahi machi 2 chome Kariya shi
(33) Name of priority country :Japan Aichi 4488650 Japan
(86) International Application No :PCT/JP2013/0710(|(72)Name of Inventor :
Filing Date :02/08/2013 1)SUZUMURA Makoto
(87) Internaibnal Publication No ‘WO 2014/045731 | 2)NISHIO Takashi
(61) Patent of Addition to Application NA 3)TAKASU Nobuko
Number :NA 4)SONO Yasuhiko
Filing Date ’ 5)TOMOCHIKA Masayuki
(62) Divisional to Application Number ‘NA 6)IWATA Masanari
Filing Date ‘NA 7)YAMADA Yusuke

(57) Abstract :

This vehicle door lock apparatus is provided with: a housing having an opening; a linking member configured in suchaes itaal
be linked to an operating mechanism disposed in a door; an operating lever that is positioned inside thealssasitigaih the
openingand links to the linking member; and a cover that is capable of opening and closing the linking location of the linkir
and the operating levand the opening. The cover is configured separately to the harsing attached in suehmanner as to abl
to be attached to and detached from the howsiigto be able to rotate between an open state and a closed state. On the hou
the cover are disposed: a temporary fixing mechanism for temporarily holding the cover in antepghesighe cover is rotatably
attached to the housing; and a holding mechanism for holding the cover in a closed state.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2124/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : ELECTRONIC MEDIA SERVER

(51) International classification :HO4N21/462,H04N21/4¢|(71)Name of Applicant :
(31) Priority Document No :12182677.0 1)FUNKE DIGITAL TV GUIDE GMBH
(32) Priority Date :31/08/2012 Address of Applicant :Schiffbauerdamm 22 10117 Berlin
(33) Name of priority country :EPO Germany
(86) International Application No  :PCT/EP2013/068039 |(72)Name of Inventor :

Filing Date :30/08/2013 1)SCHINDLER Jrg
(87) International Publication No  :WO 2014/033286 2)ZIER Thomas
(61) Patent of Addition to Applicatiol,

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application NumbeNA

Filing Date ‘NA
(57) Abstract :

The present invention relates to an electronic media server (10) that is configured to provide media channel infornwdtaon da
plurality of media channels to a plurality of electronic media clientsy8@yein theplurality of media channels comprises at leas
one real media channel and at least one virtual media channel. The system comprises a receiving unit (12) for receiténgf m
media content itemaherein the metadata comprises at least informationtdbetitle of the respective media content item and t
media content source (40) the media content item originatesafisiorage device (24) for storing media channel information da:
real media channels and virtual media chanaetetadata deliverserver (22) for providing the media channel information data
the real and the virtual media channels to a plurality of electronic media clientsh@®in the media channel information data o
real media channel comprises a link to a linear mealident source (40) and the media channel information data of a virtual m
channel comprises for each media content item of that respective virtual media channel a link to a respective lineatenedia «
source (40) or non linear media content soud€y. (

No. of Pages : zNo. of Claims : 1!

The Patent Office Jourh44/082015 48139



(12) PATENT APPLICATION PUBLICATION (21) Application N0.1989/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : ®SITION SENSING SYSTEM

(51) International classification :HO02K11/00,H02K29/0|(71)Name of Applicant :
(31) Priority Document No :1300132.6 1)CONTROLLED POWER TECHNOLOGIES LTD
(32) Priority Date :04/01/2013 Address of Applicant :Unit 4 Westmayne Industrial Park
(33) Name of priority country UK. Bramston Way Laindon Essex SS15 6TP U.K.
(86) International Application No :PCT/GB2013/053337 |(72)Name of Inventor :

Filing Date :18/12/2013 1)PEARCE David
(87) International Publication No ‘WO 2014/106732 2)MADDISON Wayne
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A position sensing system for a sviigd reluctance machirseich as that of an Integrated Starter Geneflaidsogenerator or electr
Supercharger wherein the system comprises a pair magneignet carriegind a sensor elemenherein the sensor element is
mounted upon an end of a rotabhaft of the SR machimad wherein the sensor element is mounted on a circuit bodrdits in
well formed by the magnets which are arranged such that the magnetic flux follows a path similar to that of a horsedieredm:
whereby magnetic flux pduced by the magnets is concentrated within the well of the magnet carrier in a direction normal to
direction of the shaft of the SR machine.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.R59/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : ADMINISTRATION SYSTEM AND ADMINISTRATION METHOD

(51) International classification :G06F12/00,G06F3/(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)HITACHI LTD.
(32) Priority Date :NA Address of Applicant :6 6 Marunouchi 1 chome Chiyoda k
(33) Name of priority country :NA Tokyo 1008280 Japan
(86) International Application No :PCT/IP2012/07991!|(72)Name of Inventor :
Filing Date :19/11/2012 1)NODA Mitsumasa
(87) International Publication No ‘WO 2014/076834 2)UCHIDA Tomohito
(61) Patent of Additiotio Application ‘NA 3)TAKAMOTO Yoshifumi
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An administration system administers a storage syataa server computer. The administration system: (A) acduirasthe
storage systerstorage levepool information which includes information of the capacity of a storage level pool; (B) adyairethe
server computeserver level pool information which includes information of the capacity of a server level pool; (C) detemiine
basis of thetorage level pool informatioa first degree of risk which denotes the risk of the available capacity of the storage I
pool being used up; (D) determinas the basis of the server level pool informatiosecond degree of risk which denotes the risl
the available capacity of the server level pool being used up; and (E) displays information relating to the first delgraedathe
second degree of risk which denote risk of the available capacity of the storage level pool and the server benetpsad up.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :22/01/2015

(21) Application No.206/DEL/2015 A

(43) Publication Date : 14/08/2015

(54) Title of the invetion : DRIVE ARRANGEMENT

(51) International classification
(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:b60k

:10 2014
101 697.1
:12/02/201
:Germany
‘NA

‘NA

- NA

(61) Patent of Addition to Application Number ‘NA

Filing Date
(62) Divisional to Application Number
Filing Date

‘NA
‘NA
‘NA

(71)Name of Applicant :

1)Dr. Ing. h.c. F. Porsche Aktiengedischaft

Address of Applicant :Porscheplatz 1, 70435 Stuttgart,

Germany Germany
(72)Name of Inventor :

1)JOHANN, Michael

2)HILT, Rainer

3)KIRCHNER, Jonas

(57) Abstract :

The invention relates to a drive arrangement (1), in particutah&actuation of a roller sun blind (21) of a motor vehicle, having
actuation rod (2) with external thread (3) and having a hollow cylinder (4) with internal thread (5), wherein the acuig®pis r
arranged coaxially in the hollow cylinder (4)herein the external thread (3) of the actuation rod (2) meshes with the internal tl
(5) of the hollow cylinder (4) such that, in the event of a relative rotation of actuation rod (2) and hollow cylindher #d)uation ro
(2) is displaced axiallyelative to the hollow cylinder (4), wherein the actuation rod (2) is guided ratatable fashion, and the
hollow cylinder (4) can be rotated by means of a drive (6).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2130/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : INTER LAYER REFERENCE PICTURE PROCESSING FOR CODING STANDARD SCALABILI

(51) Internatbnal
classification

(71)Name of Applicant :

HO4N19/33,HO4N19/46,HOAN19/ 1)DOLBY LABORATORIES LICENSING

(31) Priority Document No :61/706480 CORPORATION
(32) Priority Date :27/09/2012 Address of Applicant :100 Potrero Avenue San Francisco
(33) Name of priority ‘USA 94103 4813 U.S.A.
E:ou)ntry | e (72)Name of Inventor :
86) Internationa ) 1)YIN Peng
Applic_gtion No :;2'5/9?280210313/061352 2)LU Taoran
Filing Date ' 3)CHEN Tao

(87) International
Publication No
(61) Patent of Addition to

‘WO 2014/052292

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

Video data are coded in a coding standard layered bit stream. Givenlayesg8L) and one or more enhancement layer (EL)
signalsthe BL signal is coded into a coded BL stream using a BL encoder which is compliant to a first coding standard. Ino«
the BL signal and the EL signalreference processing unit (RPU) detieles RPU processing parameters. In response to the RI
processing parameters and the BL sighalRPU generates an inter layer reference signal. Using an EL encoder which is con
a second coding standatte EL signal is coded into a coded Elesimwhere the encoding of the EL signal is based at least in
on the inter layer reference signal. Receivers with an RPU and video decoders compliant to both the first and the second c
standards may decode both the BL and the EL coded streams.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2001/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :12/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : METHOD AN DEVICE FOR CONTINUOUS DRY METHANISATION

(71)Name of Applicant :
1)METHA ENR

(51) International

e :C12M1/107,C12M1/00,C12M1/:
classification

(31) Priority Document No :1257782 Address of Applicant :84 rue des Tennerolles F 92210 Sa
(32) Priority Date :13/08/2012 Cloud France
(33) Name of priority country:France (72)Name of Inventor :
5\185) International Apphcatlor:PCT/FR2013/051938 1)BONHOMME Michel
Filing Date :13/08/2013
f\?g) International Publlcatlor:WO 2014/027165
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The device for continuous dry methanisatiom fermenter comprising a ded tankcomprises:a means (110) for fermenting thicl
material comprising at least 17 % dry maiteat least one compartment of said tamki a means (108) for injectinga at least one
chimney that descends through at least one of the compartpnesgsirised gas close to the bottom of the compartooerfigured to
createby the rising of the injected gas through the thick matar@invective movement in the thick material around the
chimneystirring the materiain particular that which is found ¢he bottom of the compartment. In embodimehéstank comprises
first compartment into which the thick material is introduced and a second compartment into which the hydrolysed thatk ma
flows after hydrolysis and acidogenesis in the first cotnpantmethanogenesis taking place in the second compartment.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/03/2015

(21) Application No.2070/DELNP/2015 A

(43) Publicaibn Date : 14/08/2015

(54) Title of the invention : TRICYCLIC QUINOLINE AND QUINOXALINE DERIVATIVES

(51) International classification :C07D471/06,C07D4871(

(31) Priority Document No :61/701514

(32) Priority Date :14/09/2012

(33) Name of gority country ‘U.S.A.

(86) International Application No  :PCT/EP2013/069036
Filing Date :13/09/2013

(87) International Publication No  :WO 2014/041131

(61) Patent of Addition to Applicatior

(71)Name of Applicant :

1)ABBVIE DEUTSCHLAND GMBH & CO. KG

Address of Applicant :Max Planck Ring 2a 65205 Wiesba

Germany

2)ABBVIE INC.
(72)Name of Inventor :

1)KOOLMAN Hannes

2)BRAJE Wilfried

3)MACK Helmut

4)HAUPT Andreas

‘NA 5)RELO Ana Lucia
N“m,gﬁirng Date :NA 6)DRESCHER Karla
(62) Divisionalto Application Numbe:NA 7)BAKKER Margaretha Henrica Maria
Filing Date ‘NA 8)LAKICS V|kt_or

9)HOFT Carolin

10)XU Ruxu

11)ZHAO Xiaona
(57) Abstract :

The present invention relates to tridgajuinoline and quinoxaline derivativesa pharmaceutical composition containing such
compoundgo their use as modulatoespecially agonists or partial agonisftdhe 5 HT receptatheir use for preparing a medicam
for the prevention or treatmeof conditions and disorders which respond to the modulation of 5 HT reeeqtdo a method for
preventing or treating conditions and disorders which respond to the modulation of 5 HT receptor.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2071/DEL/2012 A
(19) INDIA

(22) Date of filing of Application :03/07/2012 (43) Publication Date : 14/08/2015
(54) Title of the invention : &EHXDREOREARMNL ETIRERS RPRBESENTROF SY |
TRANSI TI ON METAL NANOPARTI CLESEE
(51) International classification :C07C|(71)Name of Applicant :
(31) Priority Document No :NA 1)NATIONAL INSTITUTE OF PHARMACEUTICAL
(32) Priority Date :NA |EDUCATION AND RE SEARCH (NIPER)
(33) Name of priority country :NA Address of Applicant :Sectdi7 S.A.S Nagar (Mohali)
(86) International Application No :NA [Punjab160062 India Punjab India
Filing Date :NA  |(72)Name of Inventor :
(87) Internatimal Publication No :NA 1)Asit Kumar Chakraborti
(61) Patent of Addition to Application Number ‘NA 2)Kapileswar Seth
Filing Date ‘NA 3)Sudipta Raha Roy
(62) Divisional to Application Number ‘NA 4)Damodara Naidu Kommi
Filing Date ‘NA
(57) Abstract :

The present invention provides a widely applicable, efficient and green chemical process for the synthgdiexyf aryl ethers by
the reaction of phenol with epoxide in the presence of metal nanoparticles as catalysts. The process of the presenthinientic
involves metal nanoparticle catalysed epoxide ring opening by phenols can be extended to a broad range of drugs with var
applications like treatment of cold and cough, as muscle relaxants, as cardiovascular drugs.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2072/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : PACKAGE LOCATING SYSTEM

(51) Intenational classification :G06Q10/00 (71)Name of Applicant :
(31) Priority Document No :61/693237 1)PERCEPTIMED INC.
(32) Priority Date :24/08/2012 Address of Applicant365 San Antonio Rd. Mountain View
(33) Name of priority country :U.S.A. CA 94040 U.S.A.
(86) International Application No :PCT/US2013/0566¢|(72)Name of Inventor :
Filing Date :26/08/2013 1)JACOBS Alan Jeffrey
(87) InternationaPublication No ‘WO 2014/032058 2)MOSTOWEFI Darius
(61) Patent of Addition to Application ‘NA 3)JACOBS Jennifer A. L.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A prescription management system receives prescription information and manages cdiltaéheith the prescription. The
prescription is stored in the container and the container is attached to a tracking device storing prescription infDinen&tiahking
device is managed by the prescription management system. The tracking deviqeoiwesedd and activates an indicator when it
receives a request from the prescription management system identifying the tracking device. The indicator persitsheassar
pharmacisto locate a desired prescription.

No. of Pages : & No. of Clams : 34

The Patent Office Jourh44/082015 48147



(12) PATENT APPLICATION PUBLICATION (21) Application N0.2131/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : SYSTEM AND METHOD FOR MONITORING WEIGHTFOMATERIAL IN RESERVOIR

(51) International
classification

(71)Name of Applicant :

:G01G11/08,G01G17/06,B41J2/1 1)SICPA HOLDING SA

(31) Priority Document No :61/720080 Address of Applicant :Avenue de Florissant 41 CH 1008 |
(32) Priority Date :30/10/2012 Switzerland
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
(86) International Applicatio, 1)BRAISSANT Marc
No :E7C/'cl)'é|§;0210313/060302 2)RAEMY Xavier Cdric

Filing Date ' 3)DUCA Nicola
(87) International Publicatio 4)BONDALLAZ Carine
No WO 2014/067672 5)GUERITAULT Thomas
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Applicatior,

‘NA

Number ‘NA

Filing Date '
(57) Abstrat:

So as to accurately measure the consumption of material from a reservoir to a high degree of precision during dispersng
calibration of the measurement device cannot be reliably perfdireedvention proposes an apparatus and a method fsumeg ¢
guantity of material to be dispensed. The dispensing apparatus has a dispensing unit for dispensing at least partiaf, the ma
reservoir containing the material to be dispensed; connectors between the reservoir and the dispensiragjeunitdarsihe
reservoirthe scale being for connection to a processor for processing electronic signals from the scale and for converting th
into a weight measurement; and tubes inserted into the restivwairbes carrying material into and froime reservoithe tubes bein
inserted into the reservoir by means of one of the following : i. through a flexible membrane surrounding the céinmétttors
flexible tube sections between the connectors and the dispensirgndiiit through a reseoir capthe cap sliding relative to the
reservoir.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.1970/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date 14/08/2015

(54) Title of the invention : WORK MACHINE MANAGEMENT SYSTEM FOR WORK MACHINE AND MANAGEMENT
METHOD FOR WORK MACHINE

(51) International
classification

(71)Name of Applicant :

:B60R25/20,E02F9/24,H04M11/ 1)KOMATSU LTD.

(31) Priority Document No :NA Address of Applicant :2 3 6 Akasaka Minato ku Tokyo
(32) Priority Date ‘NA 1078414 Japan
(33) Name of priority country:NA (72)Name of Inventor :
5\1853) International Appllcatlor:PCT/JP2013/083264 1)SAEGUSA Kaori
Filing Date :11/12/2013
f\?()?) International Publlcatlor:WO 2015/040763

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

In thiswork machine (1a communication terminal device (20) and a monitor (22) for carrying out a process to manage an 0|
authorized to operate the work machine (1) are connected through a signal line (30). The communication terminal de\ttee (@
event of receiving from a management device (40) a request instruction to change the operator authorized to operate thens
(1) returns a notification of completed reception to the management deviean@ @ mporarily stores the request instruttiva
storage unit (20M). After the power supply to the monitor (22) has been turritbd communication terminal device (20) outputs
request instruction to the monitor (22). In the event that the monitor (22) has executed a process to chamgwtligeope
communication terminal device (20) transmits to the management device (40) a notification of completed piodiesging that
the process has completed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1971/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :11/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : BONE IMPLANT

(51) International classification :A61B17/80 (71)Name of Applicant :
(31) Priority Document No :61/692673 1)SYNTHES GMBH
(32) Priority Date :23/08/2012 Address of Applicant :Eimattstrasse 3 CH 4436 Oberdorf
(33) Name of priority country :U.S.A. Switzerland
(86) International Application No :PCT/US2013/0563¢|(72)Name of Inventor :

Filing Date :23/08/2013 1)APPENZELLER Andreas
(87) International Publication No ‘WO 2014/031947 2)FLURI Daniel
(61) Patent of Addition to Apptation .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A bone implant can be made from a wire that defines an aperture for receiving a bone fixation means. The wire can b sele
stably fix a bone across a fracture location.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2041/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :13/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : CATALYST FOR HYDROCARBONATALYTIC CRACKING

(51) International classification :B01J29/08,C10G11/(|(71)Name of Applicant :
(31) Priority Document No 2012181186 1)JGC CATALYSTS AND CHEMICALS LTD.
(32) Priority Date :17/08/2012 Address of Applicant :580 Horikawa cho Saiwai ku Kawas
(33) Name of priority country :Japan shi Kanagawa 2120013 Japan
(86) International Application No :PCT/IPD13/069197 |(72)Name of Inventor :
Filing Date :12/07/2013 1)HAYASHI Shigenori
(87) International Publication No ‘WO 2014/027537 2)ARAKAWA Seiji
(61) Patent of Addition to Application ‘NA 3)SAKAI Shingo
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

This catalyst for hydrocarbaratalytic cracking is obtained by mixing a catalyst (a) comprising a faujasite type zeolite (A) hav
lattice constant within the range of 2.435 2.455anmatrix componerdnd a rare earthnd a catalyst (b) comprising a faujasite ty
zeolite (B) having a lattice constant within the range of 2.445 2.46ammatrix componenthosphorusind magnesium.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2111/DELNP/2015 A
(19) INDIA
(22) Date of filingof Application :16/03/2015 (43) Publication Date : 14/08/2015

(54) Title of the invention : ALTERNATOR CONTROL DEVICE

(51) International classification :HO2P9/04 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TOYOTA JIDOSHA KABUSHIKI KAISHA
(32) Priority Date :NA Address of Applicant :1 Toyota cho Toyota shi Aichi 4718
(33) Name of priority coutny :NA Japan
(86) International Application No :PCT/IP2012/0791¢|(72)Name of Inventor :

Filing Date :09/11/2012 1)ITO Takahiro
(87) International Publication No ‘WO 2014/073097
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to ApplicatiorNumber ‘NA

Filing Date ‘NA
(57) Abstract :

This alternator comtl device is provided with: a first control device; and a second control device which periodically transhts
first control devicean instruction signal related to alternator power generation. The instruction signal selectively includes a p
geneation instruction signal or a no power generation instruction signal. In cases when a supply voltage detection vatubéds |
a prescribed threshold valaad the power generation instruction signal is received from the first control dlewifiestcontrol
device implements control such that the alternator power generation amount becomes higher than a prescribed refeesnce.
when the supply voltage detection value is less than a prescribed thresholaneathe no power generation instroatisignal is
received from the first control devitlee first control device establishes or maintains a no power generation state or a power
generation restriction state with respect to the altermatmccordance with the no power generation instruatignal. After engine
start up completiothe second control device periodically transruotghe first control devicthe no power generation instruction
signal until a prescribed condition has been met.

No. of Pages : 4No. of Claims : !

The Patent Office Jourh44/082015 48152



(12) PATENT APPLICATION PUBLICATION (21) Application N0.2319/DELNP/2012 A
(19) INDIA
(22) Date of filing of Application :16/03/2012 (43) Publication Date : 14/08/2015

(54) Title of the invention : FLUORINATED SILICONE HYDROGELS

(51) International clasfication :G02B 1/04 (71)Name of Applicant :
(31) Priority Document No :0917806.2 1)SAUFLON CL LIMITED
(32) Priority Date :12/10/2009 Address of Applicant :3 BRUNEL WAYSEGENSWORTH
(33) Name of priority country ‘UK. EAST, FAREHAM HAMPSHIRE PO15 5TX, GREAT BRITAI
(86) International Application No :PCT/EP2010/0652¢|U.K.
Filing Date :12/10/2010 (72)Name of Inventor :
(87) International Publication No ‘WO 2011/045299 1)BROAD ROBERT ANDREW
(61) Patent of Addition to Application ‘NA 2)GIBSON IAN
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a modular heat exchanger assembly comprising of heat exchange modeategaraovel
configuration forming a unique multi effect evaporator. The modular heat exchanger assembly is arranged for expanding he
surface by joining each module or more modules in series for expanding in the same effect or in parallel costfuinatiditional
effects without use of vapour lines.
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(57) Abstract :

The present inventiorelates to an automatic injection device (1) comprising : a container having a longitudinal axis A and m
between a first position and a second positowhich the needle is insertdéising meantr moving the container to its second
positionretaning means (73 74) for maintaining said biasing means in a first stressedtsggering means (90) for releasing si

retaining meansaid retaining means comprising a lever member having a pivoting part and a radial projection extending
therefromsad radial projection being in a first angular position when said retaining means is in its passive ceaititradial
projection being in a second angular positidiferent from said first angular positiovhen said retaining means is in its active
condition the axis of said pivoting part being included in a transversal plane of said longitudinal axis A.
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